
P. A. C. No. 597 

\ 

PUBLIC ACCOUNTS COhlMlTTEB 
(1977-78) 

(SIXTH LOK SABHA) 

THIRTY-EIGHTH REPORT 

EXCESSES OVER VOTED GRANTS AND CHARGEP 
APPROPRIATIONS 

[Excess expenditure over Voted Grants and Charged 
Appropriations disclosed in the Appropriation Accounts 
for the year 1975-76 

AND 
Action taken b Government on the Recommeneia- 
tions of the pub f ic Accounts Committee contained in 
their 227th Report (Fifth Lok Sabha) on Excesses 
ever Voted Grants a ~ d  Charged Appropriations for the 
year 1974-751 

Laid in Rajy a Sabha on 15 , 

L U U  1 S A B A A  S E C R E T A R I A T  
N E W  D E L H I  

October, 1977/Asvina, - . 1899 (s) 
Price : Re. 9.00 



LJST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA 
SECRETARIAT PUBLICATIONS 

SI Name of Agent Agency SI. Name of Agent Agency 
No. No. No. No. 

I rcrv~rc.  bcccan Gym- z j  MI\. Mukherrt Book Housc. 
khana Poona-4 XB. DuH Lane, Caicutr~-6 

ANDI-IR A PRADES H 

Andhrn Ur~rvcrstty General 
Coopr ra t~ve  Stores Ltd.. 
Waltair (V~sakhapatnam) 

G.K. Lakshrnlpathy Chctty 
and Sons. Gcneral Mer- 
chants and News Agents, 
Newpcr , Chandragln, 
Chitroor U~s t r ic t .  

Western. Rook Devor, Pan 
Bazar. Gau har I .  

BIHAR 

Amar Kitab Char ,  
Box 78, D~agonal  
Jamshedpur. 

GUJARAT 

Po51 
Road. 

Vilay Stores, Sratron Road. 
Anard.  

The New Order Rook 
Company E l l ~ s  Brldge. 
A hmrdahad-6. 

HARYANA 

Mls. Prahhu Hook Servlcc. 
Nal Sub71rnand1. Gurgaon, 
(Haryana ,. 

MADHYA PRADESH 

Modern Book House. S h ~ v  
L'llas Palacc. Indore Clry. 

4 , 
MAHARASHTRA , 20 

Mls. Sundcrda5 G~anchand.  6 
601. G ~ r g a u m  Road. Near 
Pr~ncess Street. Bombay-2 a I 

The International ' Book 22 
House (Pr~vale)  Lkmreb 
o. Ash Lane. Mabarma f z 
Gandh~ Road, Bombay- I 

Charles Lambert & blnl- 
pany, tor, Mahatma 
Gandhi Road, Opposite 
Clock Tower, Fort. 
Bombay. 

The  Current Rook HOIISC, 
Maruti Lane, Raghunat h 
Dada))  Street,  Bombay-I. 

Deccan Rook Stall, Fcr- 
m s o n  College Road, 
Poonn-4. 

MIS. Usha Book Depot. 
(8clA. C h ~ r a  Razar Khan 
House, C~rgaurn  Road, 
Bombay-2 B.K. 

M Is. P e ~ \ p l e s  Bi>(>k I+ouuc. 
Upp. Jagsnmohan Pala~.e. 
My\orc- I 

1nform;rrton Centre, 
Govcrnrneri~ of Raravr han 
Trlpol la ,  J a ~ p u r  C I I V  

UTTAR P R A D E S H  

Swasrtli Indtrk~ r ~ a l  VC'arks. 
59. l l i~lr  5 f reef  Mccrur 
Clcy 

Law Book C-ompany, 
Sardar Patcl M a r g ,  
Al1dhabac'-I 

WEST BENGAL 

Gran~haloka,  5 1 1 .  Amhrcr 
Mookherrec Road Brl- 
gharla, 24 Parganar. 

W Newman R. Company 
Lrd 3 Old Court Housr 
St reef ,  Calcul r a 

Firma K.L.  Mukhopadhyay. 
6/1A. Banchharam Akrur 

Lane, Calcutta 1 2 .  



COkiIGENU TC 38.:'Ii REPORT OF THE PUBLIC 
ACC0;INTS COKLIITSS (SIXTH LOK sABHA) 
mESEIQED TO LOX SBHA ON 15 NOVEMBER, 1977 

2.1 1 2 
2.15 l a s t  

1 ine 
L. 2 
1 4 
I 3 
L) 2 .. 11 

'VIIJ 
to 
the i r  
Kht oar ua 

the 
&ant 
by 
Manager 
Laksha 
dvme p 

' XVII' 
'In 
there 
Khar tourn 

be 
QI mt 
t 0 
Managers 
Lnkshadww 



C O N T E N T S  

C H W ~  I. General Ohscrvrtions I 

L. 
- Review of Act~on taken by Govrrnmcnt on the m m m c o b t i o m  

of the Publtc Accwunts Committee contained in their aayh 
Kcprt (5th Lok Sabha) . 60 

XI. 

111. 

IV. 

v. 

VI. 

VII. 

VIII. 

IX. 

X. 

XI. 

I-Department of Agricul- Agriculture & Irrigatic n (Dcptt. 
ture of Agriculture) . 

, - s l  

p-Payment to Indian Coun- Ministry of lculture (Dc- 
cil of AgrIaIturaI Re- partment of?t;riolltural Rr- 
search search & Eduat~on) 

29--Coal d Lignite . . Minirtry of Energy (Depottmtnt 
of Coal) . 

34-Taxcu on Irrome, Estate Departnie~~t of Revenue & Bark- 
Duty, Wealth Tax and ing . 
Gift Tax 

37--Currency, Coinage and Ministry of P~nance (Depart- 
Mirqt. mcnt of' Economic Mairu) , 

38-Pensions . . Minirtry of Finance (Depart- 
ment of Econom~c Affaira) . 

39--Opium ond Alkaloid Fac- Department .of Revenue and 
tories Bankirrg . 
Interest Payments . Ministry of Finance (Dcpsrt- 

ment of Economic Affairs) . 
41-Other Expenditure of the Do. . 

Ministry of F iwce .  

43-Minietry o f ,  Health & Ministry of Health & Funily 
Fam~ly Planning Welfare . 

4-Medid and Public H~slth Do.: . 
- - 

no65 LS- I 



- --" 
Appendix GrantJApppriacion Minir try/Dcp~rvntnt p4F 

XIII. r)8-L)epartment of Pcn~nnel Miniktry of IIomc Affair (Dc- 
and Admin~strativc Re- prtmcnt of Pcnonnel and 

I forms Adrninism~ivc Reforms) . 95 

. I XIV. 49-Police . . Ministry of Home Affair5 . , % 
XV. gz-Ddhi . Do. . 08 

XVI. 53-Chandigarh . DO. . 101 

VII. 34--;~ndaman and 
Islands 

Do. . 103 

Y 
XVIII. 56-Dadra and Nagu I f~vcli  Do. . :06 - 
XI?. 57-Laks,hdwqp , . Do. . 107 

XX. 62-M~n'etry of Inform.~t~on Ministry of Information 8i Bmad- 
and I3rodcast ing cncting . 1 10 

XXI. 

XXII. 

xxv 

XXVII* 

XXVIII. 

XXIX. 

xxx. 

XXXI. 

76-Ruds . a . Minibtry of Shipping 8i Trans- 
port . 

77-P r t z ,  Light-Ffouws aqJ 
Stripping 

Do. (Transport 
Wing) . 

79-Dep~rtment of Steel . Ministry qf $t:el and Mines 
(Department of Steel) . 

81 -Mines and Mincra'a . Ministry of Steel and Miner 
(Dcpartrnynt of Mines). . 

89-Ministry of W d s  and Ministry of  Works and Ilous- 
Housing inp . 

go-Public Works . Do. . 
92-Housing and Urban De- DL). . 

velopment 

96-Nuclear ~ d y r r  Schemes Ikpartnient of Atomic Energy . 
101-Survey of India . Department of Science and 

Technology . 
19-qefcpce Srryices-Army ,Ministry of Defence . 
20-Defence Services-Navy Ministry of Dqfqqqe . 



-- ---" - --.-- ------- ----.-- - 
Appcnd i x GrantlAppmpriat ion M;nistry:Dcparrmcnt PUR 

XXXIII. 21 -Defence Scrviacs-Air Minutry of Ddrncc , . 134 
F o m  

xxx~v. M:ri >try of R~ilwdys Ministry of Railways (Railwiry 
(Railway Board) Road) . 136 

XXXV. 17-Capital Outlay on Posts Ministry of  Cmmmunicntic nr 
and Telegraphs (P. & T. Board) . I S 3  

XXXVI. Review of Action Taken by Gwernment on the tccornmcndationfi 
c ~ n t o ~ n c d  in the 227th Report of the Public Accounts Com- 
mine (5tb Lok Sabha) 155 

SXXVII. C~nclusions/Recommendst ions . 103 

Minutes of the sitting of the Public Accountn Committee held on the 15th October, 
1977 (AN) 

*?Jot printed. (On: cyclostyled copy laid on the Table of the House and Ave mpia 
:,l.r:ed i n Parliammt Library). 



PUBLIC ACCOUNTS COMMlTTEE (1977-71) 
CHAXRYAN 

Shri C. M. Stephen 

MEMBERS 
Lok Sabha 

2. Shri Balak Ram 
3. Shri Brij Raj Singh 
1. Shri Tulsidas Dasappa 
5. Shri Asoke Krishna Dutt 
6. Shri Kanwar La1 Gupta 
7. Shri P. K. Kodiyan 
8. Shri B. P. Mandal 
9. Shri R. K. Mhalgi 

10. Dr. Laxminarayan Pandeya 
11. Shri Gauri Shankar Rai 
12. Shri M. Satyanarayan Rao 
13. Shri Vasant Sathe 

"14. Shri Sheo Narain 
*15. Shri Jagdambi Rasad Yadav 

Rajya Sabhu 
16. Smt. Sushila Shanker Adivarekar 
17. Shri Sardar Amjad Ali 
18. Shri M. Kadershah 
19. Shri Piare La11 Kureel urf Piare La11 Talib 
20. Shri S. A. Khaja Mohideen 
21. Shri Bezawada Papireddi 
22. Shri Zawar Hussain 

SECRETARIAT 
1. Shri R. K. Mukherjee-Joint Secretary. 
2. Shri H. G. Paranjpe-Chief Financial Committee Ofleer. 
3. Shri T. R. Ghai-Senior Financial Committee Omer. -_-- - 

+Caled to be a Member of the Committee on his appointment as Minirtrr of State 
with &ect from 14-8-1977. 



1, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Thirty-Eighth 
Report on 'Excesses over Voted Grants/Charged Appropriations' 
disclosed in the Appropriation Accounts (Civil), (Defence Services), 
(Railways) and (Posts and Telegraphs) for the year 1975-76 and 
on the action taken by Government on the recommendations of 
the Public Accounts Committee contained in their 227th Report 
(Fifth Lok Sabha) on Excesses over Voted Grants and Charged 
Appropriations for the year 1974-75. 

2. The Appropriation Accounts (Civil), (Railways), (PAT) and 
(Defence Services) for the year 1975-76 were laid on the Table of 
the House on 7th April, 1977, 13th June, 1977, 24th June, 1977 and 
2nd July, 1977 respectively. The Committee examined the Excesses 
in the light of the Explanatory Notes furnished by the Ministries/, 
Depastments concerned (Appendices I to XXXV) at their sitting 
held on the 15th October, 1977. The Minutes of the sitting form 
Part 11" of the Report. 

3. The Committee's 227th Report (Fifth Lok Sabha) on Excesses 
over Voted GrantsICharged Appropriations disclosed in the Appro- 
priation Accounts for the year 1974-75 was presented to the House 
on 31 August, 1976. The Action taken notes furnished by Govern- 
ment pursuant to the recommendations contained in this Report 
were also considered by the Committee at their sitting held on 15 
October, 1977 and have been discussed in Chapter I11 of the Report. 

4. For facility of reference, the conclusions/recommendations of 
the Committee have been printed in thick type in the body of the 
Report. For the sake of convenience, the conc~usions/recommen- 
dations have also been reproduced in a consolidated form, in Appen- 
dix XXXVII to the Report. 

5. The Committee would like to place on record their apprecia- 
tion of the assistance rendered to them in this regard by the Comp- 
troller and Auditor General of India. 
NEW DELHI: C. M. STEPHEN 
October 17. 1977. Chairman, 
Asvina 25, 1899(S). Public Accounts Committee. 
-- -- 

*Nqt printed. (One cyclostyled copy laid on the Table of the House wd five copies 
placed in Parliament Library). 



CHAPTER 1 

GENERAL OBSERYATIONS 

1.1. This 38th Report of the Committee deals with the Excesses 
over Voted Grants and Charged Appropsiations disclosed in the 
Appropriation Accounts (Civil). (Defence Services), (Railways) and 
(Posts and Telegraphs) for the year 1975-76 and the Action Takcn 
by Government pursuant to the Committee's recommendations/ 
observations contained in their 237 th Report (Fifth Lok Sabha) on 
Excesses over Voted Grants and Charged Appsopr~ations for the 
year 1974-75. 

1.2. The Appropriation Accounts (Civil), (Railways), (PAT) and 
(Defencr Sclviccs) for the year 1975-76 Lverc laid on the Table of 
the  House on 7 April, 1977, 13 June, 1977, 24 June, 1977 and 2nd July ,  
l ! r 7  respectively. 

1.3. In  the succeeding pai.agraphs of this Report. the Commit- 
tee have examined the excess expenditure disclosed in the different 
Appropriatim Accounts in the light of explanations furnished by 
the Ministries/Departmcnts concerned. The explanatory notes 
furnished in this regard by the Ministries/Departmcnts are  reprodu- 
ced in Appendices I to XXXV of this Report. 

1.4. During the year ended 31 March, 1976, excess expenditure 
orw!-red under 45 Voted Grants and 7 Charged Appropriations*. 
Ewluding an  amount of Rs. 24.45 crores, which does not require 
rcgularisatim by Parliament being erroneously shown under 'Ex- 
cess' the excess expenditure during the year aggregated to Rs. 
201.47 crores as  against Rs. 10.06 crores and Rs. 266.52 crores durinq 
the year 1973-74 and 1974-75 respectively. 

*Of the, the exc3:s exv5nditure discbsed under Grants 41 (Revenuc Sect'on 
and 29 an4 79 (Cmital S2ction)-(Civil), and oartiall y under Grant No. 39 (Revenur 
Seeion (Civil) and Grsnts 5 to 8 disclosed in the Abpropriation Accounts (RniIwavc) 
do3 n?t +?q?irc rscjulayisation by Parliament, the exce-ses having been caused by 
erron-3~~ adiustrn~nts/misclassiAattlons e+c. 



1.5. The following table indicates the aggregate excess expendi- 
ture under various Grants and Appropriations during the past de- 
cade : 

Yror 

- - - - -- -.- - - - -- -- - - - - - - - - -- - - . . - -. --. 
*!: i z l u ; i v ~  0 1 '  CY : ' " s  rx~~n. l : t i~rc .  c i u d  hv es:wi-~m.: adjusrmrnt. m sc];, . if. 2%: i r ,  

etc. 
1.6. The recurring phenomenon of excesses over expenditu1.e 

authovised by Parliament has been constantly engaging the atten- 
tion of the Public Accounts Committee who have been emphasis- 
ing, year after year, the paramount need for a more accurate esti- 
mation of monetary requirements and better budgetary control so 
as to minimise excesses over voted grants and charged appropria- 
tions. Commenting on the alarming increase in the excess expendi- 
ture during the year 1974-75, when it touched an all time high of 
Rs. 266.52 crores, the Public Accounts Committee (1976-77) in para- 
graph 1.13 of their 227th Report (Fifth Lok Sabha) had iilter ulia, 
observed :- 

"That this should be so despite repeated comments by the 
Committee and numerous instructions issued by the Min- 
istry of Finance and other authorities would suggest that 
drastic steps are necessary to improve the existing bud- 
getary procedure and practices. Since ParliamentarY 



control over governmental expenditure calls for financial 
discipline, the Committee would urge Government once 
again to investigate in depth the reasons for the recurring 
fallme in this regard and take soon same concrete steps 
to  ensure that the budget estimates are more precisely 
prepdred on a scientific basis and that the actual expen- 
diture approximates. as closely as  possible, to the funds 
authorised by Parliament. In this connection, thc Com- 
rnjttee \youid rtiteratc an carlicr recornn~cndation, con- 
tained in paragraph 1.6 of their 96th Report (Fifth L3k 
Sabha) .  ;hat there should be an i n  built system in  the 
various M~nl$tries/Dcpartments which would serve as a 
self.regulatory apparatus to analyse thc reasons for the 
escesses as soon as thcy occur and to takc t~nlcly reme- 
dial measures. " 

1.7. In their Action Taktbn Notf dated 15 Fcbruary 1977 in rcu- 
pcct of the 227th R e p x t  of the Cotnmittcr, t h e  Ministry of Finance 
(Department of Expenditure) have stnted: 

' The conclusionsirecommendat~ons of the Conunittee have 
been noted and communicated to a l l  Mmistrics/Dcpart- 
;rents for compliance r r i p  Minist~y's O.M. No. 13(38)- 
E(Coold)l'iG dated 12.1.77. It is hoped that with the in- 
troduction of the s:heme of integrated Financial Advisers 
and Separation of Account. from Audit, greater post bud- 
get vigilance will be escrcised by thc Ministries for 
effective control of exptnd!ture." 

1.8. The aggregate amount of excess expenditure over Voted 
Grants and Charged Appropriations during the past decade ranged 
between Rs. 3.78 crores in 1968-69 to Rs. 266.52 crores in 1974-75. 
The Committee had only a year ago expressed the view that the 
extent of deterioration under some of the Grants during 1974-75 
cannot be taken lightly and should cause concern to Government. 
The Committee find that during the year 1975-76 excess expenditure 
had occurred under 45 Voted Grants and 7 Charged Appropriations 
which shows that the phenomenon of excess ex-~enditure was more 
widely spread than in any previous year. The excess during the 
Year is more prominently noticeable in the grants administered by 
the Ministry of Home Affairs, Ministry of Railways, Ministry of 
Defence a d  P&T Board. The Committee would like the  ini is tries 
Concerned to take appropriate and concrete remedial measures to 
a r b  down the tendency of excess expenditure under advice to the 
Committee. 



1.9. The analysis of the masom tor the nass ova aathorisc& 
expenditure during 1974-75 had genanlly lndicrrted that defective 
estimation of monetary requirements. lack of proper md timely 
revlew of the progress of expenditure, failnre to anticipate pro- 
perly and provide for the receipt of stores and deblts relating there- 
to, inadequate liaison and coordination with the suppliers on the 
one hand and the Accounts Officers on the other, absence of ade- 
quate provision for adjustment of liabilities relating to the previous 
years and avoidable misclassifications of expenditure had, as in the 
past, continued to contribute to excesses. 

1.10. The Committee find that the reasons for excess over autho- 
rised expendfture during the year 1975-76, as analysed and discus- 
sed in some details in the succeeding Chapter of this Report are 
quite similar to those narrated in para 1.13 of their 227th Report 
(Fifth Lok Sabha). While sharing of the hope =pressed by the 
Ministry on the anticipated improvements as a result of the scheme 
of separation of accounts from Audit, the Committee would urge 
that the reasons for the excesses should be analysed as soon as they, 
occur so that timely rectificatory steps could possibly be taken. 



EXCESS GRANI'S/APPROPRIATIONS 

2. I During the year ended 31 March 1976, the actual expmditure exceeded Voted Grants and Chargxi .lppropr'at;on~ in the follcwing~rmt!, : 

St. 
No. 

No. and Name of Grant MinktryjDepartment Fmal Gram' Acwal Exce. s Dare o f  rc- 
Appropriatio ' s  Expcnd~turr Expndlrurr cept of Explr- 

mtory Note 
w . 1  (R..'. fR..) 

I. APPROPRIATION ACCOCNTS (CIVILj, 1975-76 

A. VOTED GRANTS 

I.  I - Departmnt of ~\gricultu~e . . Agriculture 4967,739 30.5.77 1.91.93.093 1,96.&3,739 







Serial No. and Name of Grant h.linistry/Departrnent Final Grant/ Actual Exc?ss Date of recxipt 
No. Appropr:ation Expenditure Expend:turc of ~ ~ 1 1 t o r ~  

Rs. Rs. Rr Note 

XI. Appropriation Accounts (Defencs Serwiut) 1975-76 

A. Voted Grants : 
35- W - h y  . Defence . 16,1g,t8,23,m 16,So,cq.43.550 61.26.20.550 34-71 

36. 21-Air Force . Defence . 4.78,99,36.m 4,86,41,62.534 ;.32.:6.5?4 3-8-77 

R. Char ped Apprnpriations 
37. 2o--Navy . . . . . . Defence F65.000 66,078 I .fl 7-7-77 

ZZI. Afipopn'ation Accounts (Raila,ays) 1975-76 

A. Voted Grants QD 
38. 3-Payment to Worked'Lins & Others . Railways 25.38.000 27,63,645 2.22.645 16-7-77 

39. 5-Revenue-Repairs & Mainicnance . Railways . 5,69,7r,26,m 5,83,57,62,582 13.fi6,36.58:* 167-77 

40. &Revenue-Working Expenses-Operat ing Railways 3,2r,c7,76,ooo 3,23,S5.81,-'48 1.78.05 24f@ 16-7-77 
(Staff ). 

41. 7-Revenue-Operaticn (Fuel) . Railways . 2,62,51,35,m 2,69,~6,97,~46 6,55.62 54fE 16-7-77 

42. 8-Revenue-Operation Other than Staff and Railways 
Fuel. 

--- 
*Out of this exc-ss expenditure, an amount of RF. 5,79,12g does not require regularisatirn, the c x m s  hrv'np; h e n  caused by mi rc l~ i f i c s t i~  n 

of expenditure. 
@Out of this excess expenditure, an amount of Rs. 6,87,656 does not require regularisation, the excess having been caused by mlscle.sificclri( n 

of expenditure. 
-. 
. . . Lout of this excess expenditure, an amount of Rs. 3,92,098 does not require regularisation, the excess having hecn caused by misclsssifiatirn 

of expenditure. 
$Out of this excers exp-nditure, an amount of Rs. 2,07,007 does not require regularisation, the exms having ken caused by miaclassifics~icn 

of expcndi turc. 



Serial Ne. and Name of Grant 
No. 

M;nistrq.,'Department Final Gran~ ' Actual Excec s Date of rcrript 
Appropriation Expenditure Expenditure of Explanatory 

Note 
RS. R 8. R8. 

43. 9-Revenue Mi :c,-llaneous Expenses . . Railways - 57~51,25,00o ~,60,98,035 3 9  1 4 4 ~ 1  120 16-7-77 

45. 13-Revcn~~e-Open Line Works . Railways . 7,50,29,000 7,62,00,840 1&02,1t0& 16-7-77 

47. 16-Pens'onary Charges-Pens'on Fund . Railways . 26,08,99,m 30.31.15.919 4,2.2,16,919 16-7-77 

(0 
48. 17-Rrpaymmt of loan from Gmxal  Revenues Railways 7,30,63,000 7933,299136 2,66136 167-77 

& Interss t thereon-Development Fund. 

49. 21--4ppropriation to Accident Compe~sation, Railways 
Safety and Pa-senger Amenities Fund. 

*An exce-s esp-n l i ture of RF. 3,09,73,053 had been @ k t d  in the relevant Appmpriation Accountc. After taking into wmmt the misclouificp- 
t'on bztween Grants, the real excess to be regular~sed works out to R5.3,11,54,112. 

@An excezs esp-n3i ture of RY. ~ ~ 4 1 , 3 4 5  had been reflected in the relevaw Apprapriat ion Amunts. After taking into account Lhe rnidwihim 
h-tween Grants, the real exc,-;s to be regularised works out to Rs. 5.#,68,576. 

4An ,XCL~ s es~\p.nliture of R-:. 11,71,840 had been refltaed in the relevant Appropriation Accounts. After taking into O C Q ) ~  the mircfwi- 
f i x i o n  b:t\v;-en Grant., the real excess to be regular id  works out to Rs. 12,02,120. 

$An escss  cup-nlliture of Rs. 45.56,69,304 had been rrflected in the elerant A~propriation Accounts. After taking inw scoount th mil- 
s'~;;ifi:~!'on between Grant., the real excess to be regularised works out to R3.46,03,71,860. 





&Z. tatbe revbed t t . lc r l leduieyrad b by the  om. 
mithe A m  1914 mtts oa exccssos over Voted 
Grants a d  Chrlcd ~~pn,-otls u e  nqPtind to be submitted 
to the Committee by Sl M a y  or immediately after the preswlbtion 
of Amnopilation Accmnts to ParUuneat, wMchever Is later. 
h m  a perusrl of the statenrent on preccdfng pages, i t  is seen that 
whereas e x p h t o r y  notes relating to 38 Grants/Charged Appro- 
priations* administered by various Ministries/I)epar!ments were 
received within the period prescrtbed in the revised schedule, i.e., 
by 31 May, 1977. three notes relating to Grants/Appropriatlons ad- 
ministered by Ministry of Labour, Ministry of Health and Family 
Welfare and the Department of Atomk Energy were received on 
1 June, 1977 i.e. a day after the expiry of the prescribed period. 
Althougl;, the Appropriation Accounts (Railways) were laid on 
the Table of the House on 13 June, 1977, the explanatory notes re- 
lating to all the 12 Grants and 1 Charged Appropriation adminis- 
terec! by the Ministrv of Railways were furnished on 16 July, 1977. 
Similarly, the explanatory notes relating to 2 Grants administered 
by the  Ministrq. of Defence, which ought to have been furnished 
imnlcdiately after the presentation of the Appropriation Accounts 
(Defence) to Parliament on 2 July, 1957, were received on 3 August, 
137;. The explanatory note relating to the Grants administered 
by the Ministry sf Communications (P&T Board) was received on 
24th June. 1977, i.e. the dav on which Appropriation Accounts (P&T) 
were laid on the Table of the House. 

2.3. Only a year ago, while recognisin~ that there was a per- 
ceptible improvement in the timely submission of explanatory 
notes, the Committee had expressed the hope that every endeavour 
would be made by all concerned to ensure scrupulous adherence 
to the schedule. Although the above observations of the Commit- 
tee were brought to the notice of all Ministries/Departments, the 
Committee find that some delays still continue to persist in the 
submission of explanatory notes on Excesses over Voted Grants and 
Charged Appropriations. While three notes relating to grants 
Appropriations administered by Ministry of ~ab6u r .  m s t r y  01 
Health and Family Welfare and Department of Atomic Energy 
were received on 1 June, 1977, a day after the expiry of the Pres- 
cribed period i.e. 31 May, the notes relating b all the gmnts ad 
ministered by the Ministry of Railways were received on 16th July. 
1917. The notes relating to two Grants/Appropriations governed b3 

- -  

*Appropriation A c m ~ t s  (Civil) were laid on the Table rf  -he Home on 7 April 
1977- 



?the Ministry of Deiurce were reccivod u late .r 33.11. Tbe 
tee in particular take a serious view of thfr dehy and Besfre ElutAam 
of responsiMUty for appropriate adon. Tbe Cammftfa need hud- 
ly  point out that tlme and again, i t  has ban e m p M  that my 
delay in the subrnkPsIon of tbese 'notes' to the Committa thwart 
the programme of expeditious fl~lisatim of the Beport on Ex- 
cesses over Voted Grants and Charged Appropriations and prssen- 
tation thereof to the Parliament. The Committee would once again 
like to stress the need for making all out efforts by all concerned to 
eliminate the avoidable delays in future by ensuring strict ad- 
herence to schedule prescribed in this regard so that the excesets 
are expeditiously brought before Parliament. 

2.4. The Committee attempted an analysis of the excesses re- 
corded under various grants administered by the Ministry of 
Home Affairs, Ministry of Works and Housing and Ministry of 
Shipping and Transport during the past six years ended 31 March 
1976. The following table indicates the excesses that occurred in 
various grants administered by these Ministries during the years 
from 1970-71 to 1975-76. 

Ministry of Home Affairs 

Min'stry of Home 
Affairs , 

Cabinet 1Department 
of Personnel & 
Adm. Reforms . 

Pdice . . . 
,Other Expenditure 

nf the M;n:stry of 
Home Affaors . 

Andaman & Nico- 
bar Islands 

Chandigarh . . 
Dadra & Nagar 

Havelj . . 
Lakshadweep . . 
Capital oiltlav in 

Union Territories 
& Tribal areas . 

Tribal Areas . 
Note *Pertains to Grant No. 48-Privy Purse and allowances of Indian Ru!w. 



Gmnt 1970-71 I97t-72 1972-73 1973-7.1 197$-f~ 1975-76 

Pab' ' c  Works . 9 3 I 662 16 227.50 o . 8 3  1 53 

Lighr I l v i s c ~ ,  and 
Shipping . - - 6-15  - 5 .02  4 70 

2.5. Underlining the need for greater financial discipline in cer- 
tain Ministries over the recurring phenomenon of excesses undw 
some grants, the Public Accounts Cammittee (1975-'iti), in paragraph 
2.3 of their 180th Report (Fifth Lok Sabha), had observed as 
follows: 

"An analysis by t.le Committee of the excesses recorded 
under various grants during the past five years ended 
31st March 1974 reveals a rather disquieting picture in 
respect of the grants administered by certain Ministries, 
The Committee find, in particular, that there have been 
persistent excesses in the grants administered b,y the 
Ministries of Works and Housing, Shipping and Trans- 
port and Home Affairs. Later in this Report the Com- 
mittee have examined in some detail the grant relating 
to Public Works administered by the Ministry of Works 
and Housing. The recurring phenomenon of excess under 
these grants underlines the need for greater financial 
discipline in the Ministries concerned. The committee 



are particularly concerned over the budgetary control 
exercised by the Union Territory Administrations. The 
Committee desire that concerted steps should be taken 
forthwith to tighten up budgetary procedures and con- 
trols by the concerned Ministries." 

2.6. In this connection, in somewhat identical notes furnished 
by the Ministry of Home Affairs, Minjstry of Shipping and Trans- 
port and Ministry of Wo~*ks and Housing in February, 1976, the 
Cornmi ttee were informed as under: 

All thc concerned ofiict'rs of ;his I2.linistr.y hs:.e been direc- 
tcd t:) c..a!~.i'iil!v no:(: thc  obs~~!'va:ions of the P.A.C. 
and make  ever,v cmkavour to rnainhin and improve 
budgetary p r x d u r e  so as t o  ensure that the recur- 
rlng phcnomc~?on of exct ss ovtr voted grantslcharged 
r ~ p ! , r c ~ ~ t o n .  arc rninimised vide thi:i Ministry's cir- 
c d a r  letter No.  7/6/73-Ac. 111 dated 6.1.1976. 

Thc Coni~ni t te t"~ o'oservations have been noted. Steps are 
beinq tdcen to tighten up thc budgetary procedures 
and controls i n  the Ministry. Instructions have been 
issued to a11 the Hcnds of Dcpartments/Offices in this 
regard as ger Ministry of Shipping and Transport 
letter No. DPC-16/$5-I datcd the 30th January, 1976. 

In accordance with the obseiwitions made by the Commit- 
tee in their 49th Report (Fifth Lok Sabha) a Task 
Force had been c o n s t i t ~ t ~ d  to report on the effective- 
ness of the various procedures of expenditure control. 
The Task Force recommended the adoption of the SyS- 
tem of Net Budgeting in this Ministry for controllinq 
works cspmditure. This recommendations is still un- 
der consideration of the Ministry of Finance (Depart- 
ment of Economic Affairs). 

However. on receipt of the comments ofl the Public Ac- 
counts Committee, the Engineer-in-chief , C.P.W.D. 
has issued instructions to all Superintending Engineers, 
Executive Engineers, etc., to ensure strict compliance 
to the a b w e  aspect of the Budgetary Control. A COPY 



of his Memo. No. 10(5)/75-B(E-in-C), dated the 13th 
September, 1975, is enclosed. Further follow up actlan 
will be taken after a decision has been taken on the 
recomrnenadtion of the Task Force, by the Ministry of 
Finance. ' ' 

2.7. That excesses over Voted Grants and Charged Approprla- 
tions a d m i n i s t d  by  the Ministry of Home .\flairs, Ministry of 
Works and Housing and Ministry of Shipping cmd Transport. should 
persist, only serves to reiaforce the Con~mit tce '~  oft-rcpeatcd ob- 
servations that adequate and serious attention was ).rot being yeid 
by some Ministries/Dcpartments to the inlplcmcntutiot~ of the 
Committee's recommendations. It  seems that the instrurlions 
issued by the Ministries/Departments from time to time in this 
regard have failed to yield the desired results. The Committee de- 
sire that a detailed review of the existing arrangements should he 
undertaken to consultation with Ministry of F i n a ~ ~ r e  to devise 
suitable and effective measures with a view to remove the inherent 
suitable and effective eystems. The Committee would like to  be 
apprised of the result of the ~ n d  the steps taken in 
this regard. 

2.8. It is also seen from the Explnnnto~'\. Notes furnished bv t h e  
Ministry of Railway that out of 12 Grants administerctd by them 
.n which excess expenditure had occurred, thcrc wcw misclassifi- 
cation. in respect of 8 Grants. Apart from the case of the Minis- 
:IT oi Railways. there were either erroneous adjustmpnt or mis- 
classificatim in Grants Nos. 39 and 41 administered by the Dcpart- 
ment of Revenue and Banking and the Department of Economic 
.Affairs respectively. Besides, there was an erroneous adjustment 
:o the tune of Rs. 20.50 crores under G a n t  No. 29 administered by 
the Ministry of Energy and of Rs. 1.32 crores in Grant No. 79 ad- 
ministered by the De~ar tmen t  of Steel. 

2.9. The Committee had also noticed misclassifications of ex- 
penditure in a number of cases during the year 1973-74. Commenting 
on such misclassifications, the Public Acr.ounts Committee 1975-76) 
in paragraph 2.4 of their 180th Report (Fifth Lok Sabha) observed 
in this connection: 

"The Committee are  also concerned to note that during the 
year under review, there have been misclassifications 3f 

expenditure in a number of cases on a fairly large scale. 
This implies slipshod work on account of which the re- 
conciliation of departmental figures with those accounted 



for in the Accounts Oflces appears ineffective. That this 
should be so despite earlier recommendations of the Com- 
mittee emphasising the need for prompt reconciliation of 
accounts would indicate that adequate attention is not 
being paid by the concerned Ministries to this important 
aspect of accounting and that the instructions issued fr3m 
time to time in this regard have failed to produce the 
desired effect. As such misclassifications vitiate sound 
budgetary control, the Committee desire that necessary 
remedial measures should be taken to eliminate the de- 
fault. The Committee take a serious view of this matter 
and expect that it will not recur in future." 

2.10. In their Action Taken Note furnished to the Committee 
v ide  O.M. No. F. 8(22)-El75 dated the 21st November, 1975, the 
Ministry of Finance (Department of Economic Affairs) stated: 

"The hljnjstries etc. have been requested vide this Ministry's 
D. 0. No. F.ll(1)-WSM/75 dated 25-4-75 to complete the 
reconciliation work by a stipulated date and also to furnish 
a certificate about the completion of the work in this 
regard." 

2.11. The Committee are concerned to note that during the year 
1975-76, their have been misclassifications of expenditure under 
eight grants administered by Ministry of Railways on a fairly large 
scale. Inspite of the instructions repeated in D.O. letter No. F. 11(8)/ 
N&M/75 dated the 25th April, 1975, by the Ministry of Finance 
(Department of Economiz Affairs), that 'reconciliation work has to 
be attended to promptly every month so that rectification of errors, 
misclassifications, if any, is effected in time, resulting in better con- 
trol over expenditure vis-a-vis the b8udgetary provision' the Com- 
mittee are constrained to observe that the important work of re- 
conciliation of departmental figures with those accounted for in the 
Accour ts OfRces appears in-efPective. 

Taking a serious view of the matter, the Public Accounts Com- 
mittee (1975-76) in paragraph 24 of their 180th Report (Fifth Ldr 
Sabha) had observed as follows: 

' Fhat this should be so despite earlier recommendations of 
the Committee emphasising the need for prompt recon- 
ciliation of accounts would indicate that adequate atten- 
tion is not being paid by the concerned Ministries b this 
important aspect of ~ccounting and that the instructiOBS 



i u o a d f h m U m e t O t i m e $ r t h h ~ & v e t r r i l a d t o  
mwke tbe deskad cdlect. As such m b ~ c a t i o n s  
vitiate sound budgetary contrd, the Cermmte~ desire 
that necessary nmedbl measures should be taken to 
eliminate the default." 

2.12. The Committee dtpiore such recur- lapses and d d r e  
that positive instructions shouid be issued by the Ministry of Finance 
aud the Ministry of Raiiways to eliminate such misclassiflcatlans 
in future. The Committee would also like to have a categorical 
statement from the Ministry of Finance whether a mrtiilmte to 
the eatect that the reconciliation work has been completed by the 
dae date is invariably furnished by the Internal Financial Adviser 
concerned to their Budget Division, as per instructions issued by 
them on the 25th April, 1975. 

2.13. The Committee will now proceed to deal with some indivi- 
dual cases of excess expenditure disclosed in the Appropriation 
Accounts where the explanation offered for the excesses is not satis- 
factory. 

APPROPRIATION ACCOUNTS (CIVIL) 
1975-76. 

Department of A griarlture 

2.14. Grant No. 1-Department of Agriculture: 
- -- --.--- 

Voted Expend iturc Rs. 
-. . -. 

Original Grant . 1,8r,93,ooo 

Supplemmtary Grasr . . IO,OO,~OO 

Actual Expenditure . . 1,9660,739 

2.15. Explaining, in a note, the reasons for the excess expendi- 
ture the Department of Agriculture have stated, inter alia, as 
follows: 

"The grant provides for expenditure on the Secretariat of 
the Department and other Miscellaneous Organisations, 
i.ed Agricultural Counsellor, Embassy of India, Rome and 

2- L's-3 



Zoological Park, Delhi. As against the h l  grant of 
Rs. 1,91,93,000, the actual expenditure amounted to Ra 
1,96,60,73iY leading to an uncovered excess of Ra 
407,739 as indicated below: 

M j x  H r d  & Group Had 

- 
Rs. Rs . Rs. 

A-z:r) C ) 1 I i:'lor (Agri) Embassy of 
In i ia ,  Rqm: . z , s o , m  4,6%954 (+) 2,10,954 

The excess is mainly due to: 

(i) More tours undertaken than anticipated in connection 
with the implementation of the various developmental 
agricultural schemes. 

(ii) Increased number of deputations/delegations abroad. 

(iii) Increased pa,yment to the daily rated coolies on account 
of the upward revision of daily wages. 

(iv) Unforeseen payment to a lawyer on account of legal fee. 

(v) Unanticipated adjustment of Rs. 1.60 lakhs in March Sup- 
plementary Accounts. 

A-2(1) Councellor (Agri) Embassy of India, Rome 

The excess under the above sub-head may be accounted for 
due to:- 

(i) Payment of transfer travelling expenses including 
customs duw advance to Counsellor (Agri.) on his tram- 
fer from Rome to India, grant o$ leave salary to him 
sanction of tours to New York, K h t o a ~ n  and 



.Ui) Emergency passages availed by Technical Assistant and 
his wife to India. 

(iii) Higher medical charges. 

(iv) Increase in rent of buildings. 

(v) General rise in prices in Italy. 

Taking into consideration the trend of expenditure and anticipa- 
ted liabilities the Revised Estimates for Grant No. 1-Department 
of Agriculture were placed a t  Rs. 1,96,84,000/- against the Budget 
Estimates of Rs. 1,81.93.000/- for the year 1975-76. The Revised 
Estimates exceeded the Budget Estimates by Rs. 14.91 lakhs. A 
supplementary demand of Rs. 10.00 lakhs was obtained during the 
year and it was expected that the balance of Rs. 4.91 lnkhs could 
be met out of the sa\.ings within the grant. Unfortunately, the 
savings did not matcrialise to this extent in this grant. Further, 
the adjustment of Rs. 1.60 Iakhs was carried out by the Pay LQ Ac- 
counts Officer. Department of Food, in March Supplementary Ac- 
counts and as such no supplcmcntary demand was possible at that 
stage. This resulted in an excess over the grant to the estent of 
Rs. 467.7391- requiring ~egularisation by Parliament. 

The net excess of Rs. 4.67.7391- over the sanctioned grant may 
kindly be recommended for regularisation by Parliament under 
Article 115(l) (b)  of. the Constitution." 

2.16. The excess expenditure of Rs. 2.11 lakhs under the Group 
head 'A-2(1) Counsellor (Agri) Embassy of India, Rome' under 
Grant No. 1-Department of Agriculture' works out to nearly 84 
per cent of the Final Grant of Rs. 2.50 lakhs. This is not the first 
occasion when excess under this Group head has come to the notice 
of the Committee. An excess of nearly 29 per cent under this 
Group Head was also reflected in the preceding Appropriation Ac- 
counts (Civil), 1974-75. The excess has been attributed inter alia 
to higher medical charges, increased payments of rent of buildings 
and inflation in Italy, as in the preceding year. The Committee 
are firmly of the view that the additional expenditure on medi- 
cal charges and rent could have been foreseen and ~rovided for. 
The Committee would like to  be informed of the reasons as  to why 
taking advantage of the preceding year's experience, the factor of 
Increased expenditure on rent and the inflationary trend followtag 
oil crisis was not anticipated at the time of obtainhg orginal as 
well as supplementary provisions. 



Department of Revenue & Banking 

2.17. Grant No. 34-Taxes on Income, estate Duty, Wealth Tax 8 
Gif' Tax. - - --- 

Voted Expcndi ture Rs. 

2.18. In a note furnished to the Committee explaining the re- 
asons for the excess expenditure of Rs. 12,68,390 in the Revenue 
Section of the Grant, the Department of Revenue and Banking 
have stated: 

"The excess occurred mainly under heads 'A.1(1)-Investiga- 
tion' and 'A.2(1) Commissioners and their Offices'. The 
excess under head 'A1 (1) Investigation' was caused by 
an unforeseen increase in expenditure on payment of re- 
wards to employees equal to their one month's basic 
pay granted in recognition of the success of the Volun- 
tary Disclosures Scheme, increase in the cost of various 
stores purchased, etc. The excess under 'A. 2(1) Commi- 
ssioners and their offices' was mainly due to the fact 
that the Supplementary grant obtained to meet the 
additional instalments of dearness allowance sanctioned 
in September, 1975 did not adequately cover the arrears 
relating to the period ending 31st August, 1975 which 
were not payable in cash but were to be credited to the 
Compulsory Deposit Account and the General Provident 
Fund Account of the employees. 

This excess, which constitutes only 0.3 percent of the total 
final grant, may kindly be recommended for regularisa- 
tion by the Parliament under article 115(l)(b) of the 
Constitution of India." 

2.19. The Committee note that the excess under the Voted ex- 
penditure of Department of Revenue and Banking for the Year 



1S15-76 @taured rmbly oldlcr at head& 'A 1 (1) Investigafian 
.nd A 2(1) Commbuioners and thdr d8ce~'. An excess has oo 
c u r d  under the head 'Salaries' for the second year in successlaa 
Against the final grant of Rs. 33.44 cmres, in the Appropriation 
Accounts for the year 1974-75 the excess expenditure disclosed 
was Bs 46.34 lakhs. Against the final grant of Rs. 42 crores during 
the year 1915-76 the actual expenditure booked amounted to Rs. 
42.13 crores, leaving an uncovered excess of about Rs. 13 lakhs. 
This excess was caused by an unforeseen increase in expenditure 
on payment of reward to employees e&al to their one month's 
basic pay granted in recognition of the 'success' of the Voluntary 
Disclosure Scheme, increase in the cost of varions stores, purcha- 
sed etc., and the arrears on account of additional instalments of 
dearness allowance. As there was usually no element of uncer- 
tainty or unforseenability in the expenditure on pay and allow- 
ances, there should normally be no excess on this account. Thi5 has 
repeatedly been reiterated by the Committee in the past* 

The Committee (1976-77) had expressed concern over this , 

phenomenon in paragraph 2.48 of the 227th Report (-5th Lok Sabha) 
and had indicated that while some variation between the estimates 
and ac4,uals was understandable on this account, large vnriations 
as had occurred were hardlv justified. The Committee hope that 
t h ~  Department of Revenue and Banking which has again witnes- 
sed excess expenditure on account of nay and allowances, would 
t2ke adequate care in future to avoid excesses on this account. 

ncnnrtment o f  Eco~~ornic- Affairs 

2.20. Grant No. 3.7-Currency, Coinage and Mint. 

L I tnre Voted Expeni' Rs. 

Supplementary Granr . b,Ro.hFl,ooo 

Actual Expend; tllrc . 4$.~?38,539 

2 . 9 ,  July, 1969. 
3. P$dic A:y~an!s C-mm'ttee (1970-TI), 123rd Report (4th I,.S.l paragraph 2.53, 

July, 1970- 



2.21. In the Revenue Section, the Original provision of Rs. 35,17, 
17,000 was augmented by a Supplementary Grant of Rs. 8,80,68,000 
obtained in March, 1Y76. Against a final grant of Rs. 43,9?,85,000, 
the expenditure actually booked amounted to Rs. 44,13,08,530 
leaving an uncovered cxcess of Rs. 15.23*530. 

2.22. Explaining the reasons for the excess expenditure under 
the Grant, the Ministry of Finance have stated 

"The excess occurred inter-ulia under head '.A. 4 Loss on 
Coinage-A. 4(1) Loss on destruction of withdrawn cons". 

The difrerence between the face value of uncurrent and 
withdrawn coins, received from banks and treasuries, 
and the metal value thereof a t  the current rates is ac- 
counted for under this head. The cxcess was on accmnt 
of receipt of larger number of coins for destruction than 
anticipated a t  the  time the supplementary grants were 
finaliscd. 

This excess, which constitutes only 0.3 percent of the total 
final grant, may kindly be recommended for regularisa- 
tion by the Parliament, under article 115(l)(b) of the 
Constitution of India. " 

2.23. The excess expenditure of Rs. 15.24 lakhs incurred in the 
Grant 'Currency, Coinage and Mint' attracts interest on two counts. 
Bulk of it was caused under the Group head 'A.4(1)-Loss on des- 
truction of withdrawn coins.' The total grant under this Group 
head was Rs. 85.81 lakhs, whereas the expenditure was Rs. 121.58 
lakhs. The excess of Rs. 35.77 lakhs works out to 41.5 per cent. 
Commenting on the excess that occurred under this head in the 
year 197475, on account of 'purchase of metals' the Cornmitt* 
(1976-77) had obsereved that it was a matter of great concern since 
the excesses occurred in a grant administered by the Department 
of Economic Affairs, entrusted with the responsibility of ensuring 
better financial discipline. The Committee have now been infor- 
med that the Mint Masters/Generai Manager of all the Undertak- 
ings have been instructed to make a realistic assessment of their 
requirements of funds at the budget stage itself and to keey con- 
stant vigil on the expenditure incurred from time to  time. The 
Committee are not certain how the instructions issued to Mint 
Masters will take care of the need for accurate estimation of the 
difference between the face value of uncurrent and withdram 
coins rtceived from Banks and Treasuries and the metal value 
thered a t  the prevalent rates, The Committee desire that t he  



Department of Economic Affairs: 

2.24. Grant No. 38-'Pensions' 

Va ted Expendi tun Ra. 

Original Grant . ~~.6o,oo,ooo 

Supp! emcntary Grant . 3.00,aO,oOO 

Final Grant . 25,6o,ao.ooo 

-- -*- .- , 
2.25. An extract from the Explanatory Note furnished in this 

regard by the Department of Economic Affairs is reproduced below: 

"The excess which is the net result of excesses and savings 
under the various sub-heads of the Grant. occurred 
mainly under the following sub-heads:-- 

A. ~.--Corn- A. 4.-Gratui- A. ~-Family 
muted Value of ties Penqions 
Pemionr : 
A. ~(rl-Ordi- 
nary Pemjon 

Original Grant . . 1,01,45,000 ~ , ~ I , o ~ , c c o  1 . 3 4 . 4 6 ~ ~ 0  

Supplementary Grant . . ~,oo,oo,ooo I ,z5,oo,cco . . 

Actual Expenditure . . 2.41,49,212 I ,8<,58,684 

Excess . 40,04,212 1,61,hg.861 51~12,684 
- -- 

The above excesses amounting to Rs. 2.52,86,757 were met to a 
large extent from savings under other sub-heads leaving an unco- 
vered excess of Rs. 1,31,86,429. 

While the Grant is controlled by the Ministry of Finance, pen- 
sion payments are arranged and accounted for by the Accounts 
Officers. The quantum of actual payments during a financial gear 
depends, inter-&a, on the number of retirements, requests for, 



~mrnuta t ion  of pensions, deaths of pensioners, etc. wh- are not 
susceptible of precise estimation. At the time of review of the 
Grant in March 1976 the requirements then estimated by the ac- 
counting authorities were taken into account and a Supplementary 
Grant of Rs. 3,00,000 was obtained. But this fell short of the final 
requirements by Rs. 1,31.86,429. 

In view of the circumstances explained above the excess of Rs. 
1,31.86,429' may kindly be recornmended for regularisation by 
Parliament under Article 115(l) ( b )  of the Constitution." 

2.26. The Committee note that but for savings under other mb- 
heads, the excess under the heads A.Z.(l)--Ordinary Pensions, A4 
Gratuities and A.5 Family Pension would have amounted to Bs. 
252.87 lakhs, representing 31.14 per cent of the providon sanctianed 
against these heads. Bulk of the excess occurred under the sob- 
head 'A.4-Gratuities', where the final grant was Rs. 476.06 lakhs 
and the  actual expenditure was Rs. 637.76 lakhs with an excess of 
Rs. 161.70 lakhs. There occurred a similar excess of Rs. 24.94 lakhs 
under Grant '10-Pension and other Retirement Benefits' in the 
Appropriation Accounts (Civil) for 1972-73. The Committee would 
urge that recurrence of excess under this head should be avoided 
by better coordination and liaison between the Ministry of Finance 
who control this grant, and the Accounts officers, who arrange and 
account for pension payments. The Committee would watch the 
improvements effected in this behalf through future Appropriation 
Accounts. 

Department of Revenue and Banking 
2.27. Grant No. 39-Opium and Alkaloid Factories. 

Voted Expenditure Rs. 

2.28. In a note furnished to the Committee, explaining the rea- 
sons for the excess expenditure, the Department of Revenue 2nd 

Banking have stated: 

"Of this excess of Rs. 1,12,99,534, Rs. 81, 57, 459 is the result of 
double adjustment of expenditure on certain purchase of 



opium far  th factory at Neemuch and the Accountant 
Gcnetrrl in whuse books it was erroneously adjusted could 
not recta@ it before the close of the accounts for 1975.78. 
This part of the excess which was due to misclassification in 
the accounts would nor seem to require regularisation on the 
analogy of the recon~mcndatjc~ns in paragraph 7 of thc ltilh 
Report of the Public Axounts Committee (First Lok 
Sabha). 

The remaining excess of Rs. 31,42,075 is mainly due to ad- 
justment of debits on account of ctlston~s duty  on Codeme 
Phosphate imported during the later part of 1975-76. No 
provision on this account was made in 1975-76 as it was 
expected, on the basis of past practice, that the debits might 
not be adjusted in :;I ~t yew itsrlf. T h r w  n.tlre, ho~vcver, 
adjusted in the closing batch of the accounts for 1975-76 
resulting in an excess. 

This excess of Rs. 31,42075 rnw kindly Ix. ~c ornmcnded for 
regularisation by t!w Parli:~ment under article 115 (1) (b) 
of the Constitution nf India." 

2.29. The Committee nott. that of the cxcess ol Hs. 1,1':,99,534 
under the  Grant No. 3%-Ojliirn~ nncl Alkaloid Frrciruh, 8 SUIII of 
Rs. 81.57,459 is t h e  r c s t ~ l t  of d011h1~ adjustment of c.~pendiL:lre on 
certain purchases of opium for tila. factory at ?icerl:or.h and tile 
Accountant Genctral in whew booii, it wits erroneous! ,. adjusted 
and he could not rectify i t  W o w  the close of the ncror~~ l ts  for 
1975-76. The Committee had it? the nast repeatedly expreshed con- 
cern about the significant miwlasskflrations and erroneous adjust- 
ments in accounts that occurred in certain Grants and had hoped 
that the reconciliation of expenditure booked in accounts with the 
departmental figures would be done promptly in future. The 
Committee are of the view that double adjustment of expenditure 
is a serious error in the proner u ~ k e e p  and maintenance of books 
of accounts and could and should have been detected if adequate 
attention had been paid to prompt reconciliation of departmental 
figures with the accounts figures. As misclassification~ and erro- 
neous adjustments vitiate bnrlgetarv control, the Committee de4re 
that procedures should be tiyhtened up anal responsibility, parti- 
cularly at the supervisom level should he fixed, for appropriate 
action whenever such lapses c m e  to notice. 

2.30. The Committee find that the remaining excess of Rs. 31.42 
Iakbs is matnly due to  delaped adjustment of debits on account of 
~st0m h t y  on Codeine Phosphate imported. This is nat the first 



occasion when an instance of this nature has come to tbe Cam- 
mfttee's notice. During the gear 1972-73, an excess of Ba 1.8& 
lakhs had occurred under the Grant due ta belated adjustments 
of past liabilities of Rs. 11.90 lakhs on account of duty levied on 
the import of codeine phosphate. In the opinion of the <=ommitkt 
recurrenre of such exceqses could well have been avoided by o 
closer watch and control over recurring liabflitles of this nature. 

Department of Econom;~ AfTnirs (Budget Division) 
2.31. Appropriation "Interest payments" 

A C ~ I I R ~  Expend ' t l l q . c  . r2,28,16,01,152 

2.32. The Appropriation covers provision for interest charges on 
the entire debt of the Government of India (both internal and exter- 
nal) including interest on depreciation and other reserve funds of 
Government Commercial Departments. The expenditure is 'charged' 
on the Consolidated Fund of India in accordance with clause (c) of' 
Article 112 (3) of the Constitution of India. 

2.33. The original (provision of R s  11,87,84,19,000 was augmented 
by obtaining a Supplementary Appropriation of Rs. %2.97,97,000 in 
March 1976 session of Parliament. The actual expenditure, however, 
turned out to be Rs. 12,28,16.01,152, resulting in exceeding the sanc- 
tioned provision by Rs. 7,33,85,152. The excess which is less than 
one percent of the total sanctioned provision occurred inter alia under 
the following heads: 

Total Acrual Excess 
.cnctinned Expenditure 

Apprc;rriaticn 
-- - - 

A. 2 (2)-Intere<r on lo:ns from 
Govt. of U.S.A. . 2,58,42,069 

A. 2 j2z').--Intcr.~ t on loan\ frnm 
Exlm Bank. Japan . . 26,89,70,000 32,05.00.589 53~5,3~,5s9 

9392,63.475 

2.34. The above excess of Rs. 9,92,63,475, was partly offset by saving 
under other heads within the ~ ~ ~ r o ~ r i a t i o n ,  leaving an uncovered 
ex2ess of Rs. 7,33,85,152. 



2.35. Explaining in a note, the reasons for the excess expenditure 
under this Appropriation, the Ministry of. Fmance have stated: 

''The excess under these heads occurred mainly due to adjust- 
ments in the accounts for 1975-76, of certain expenditure 
incurred, in earlier years on payment of interest. Since 
these adjustments, leading t o  the excesses, were carried,out 
after 31st March, 1976, no action could be taken to cover 
these excesses either by obtaining a Supplementary A p p m  
priatlm or a n  advance f t m ~  rhc Conti:1gency Fund before 
3lst March 1976. Steps hay( ,  h t ~ : v e ~  lr. been taken to en- 
sure timely reconciliation of departmental figures with the 
figures booked in accounts. With the departmentalisation 
of Accounts, it is hoped that such cscesses will not recur. 

The recommendation of the Puhlic Accounts Committee is 
souqht to the regularisation of escess of Rs. 7,33,85,152 
under Article 115(1) @) of the Constitution." 

2.36. The Cora~mittee find that the overall excess under the 
Appropriation "Interest Payments" after setting off savings comes 
to Rs. 7.34 crores. It  is significant that but for the savings, the real 
exces3 would h3ve been much more. The Committee are not 
satisfied with the explanation furnished by the Department that, 
adjustment in accounts could not be effected before the close of 
the financial year. for according to  the Department itself, prompt 
reconciliation of departmental figures with the figures booked in 
accounts could have been done avoiding the excess. The Com- 
mittee can only hope that excesses of this nature will not recur in 
view of the departmentalisation of Accounts. They would like to  
watch imnroverrents in this behalf through successive Appropria- 
tion Accounts. 

Department of Economic Agairs 

2.37. Grant No. 41--Other expenditure of the Ministry of Fin- 
ance, Revenue Section. 

.__ . _  ---- - 
R.;. 

Original Granc . y5,51.?8,orio 
Supnlem-nta-y Grr.nt . .52,74.44,000 
Final Gra-t- . 89,25,82.000 
Actual E x p e ~ l  ' ture . go,89.66.851 
EXCYS Expenditure . r ,63,8.&851 

-- - .- . ... .. . - - -. . 
2.38. In a note furnished to the Committee, explaining the rea- 

sons for the excess of Rs. 1.63,84,851 in the Revenue Section of the 
Grant, the Department of Economic Affairs have stated: 

"The net excess of Rs. 1,63,84,851 resulted due to an erroneous 
adjustment of Rs. 2,91,27,084 carried out under the Major 



Head '268-Miscellaneous General Servlceb-Logl by EX- 
change' at the close of the financial year 197576 and debb- 
ted to sub-head 'B. 5(3)-Loss by Exchange' in the Grant. 
The erroneous adjustment represented the , difference of 
credit and debit transactions under sterling remittances 
advised by one of the Accounts Offices which, in accord- 
ance with the accounting procedure, should have first 
been adjusted under the Head '858Suspense Accounts' 
and the net effect o f  such transactions thereunder adjus- 
ted at the close of the,year as a receipt under Major Head 
'068' or as an expenditure under major head '268' as per 
nature of the net transaction. As a result, an inflated 
credit was afforded to Major Head '068' in that year. The 
erroneous adjustment came to notice after the close of the 
accounts for 1975-76 when it could not be rectified. 

The excess expenditusc having resultrd from erroneous ad- 
j ~ r s t r n c ~ t  !!I accoi~nts, it does not require regularisation 
in tcrms of paragraph 7 of the 16th Report of the Public 
Accounts Committee (First Lok Sabha) ." 

2.39, Everr rhough the excess expenditure of Ks. l'63.85 lakhs 
under ''Grant No. 4 1  -Other Expenditure" again administered hy tht 
Budget Division of tke Ministry of Finance resulting from 
erroneous adjustment in  accounts, does not require reqularisation 
ill terms of paragraph 7 of the 16th Report of th  Pirblic Account< 
Committee (F'irst L.ok Sabha), the Committee are concerned tu 
note that tinwly reroncilintiol~ of accounts was not done as a result 
of which the erronesas adjustment came to notice only after the 
close of the accounts for 1975-76, when it could not be rectified. 
The Committee would like the Ministry of Finance to examine 
the lapse with a view to seeing that such lapses do not recur in 

Ministv! of Health and Family Welfare. 

2.40. Grant No. 44-34cdical and Public Health. Revenue Sec- . , 
4ion (Charged). 

. . . . . . . . .  Astnal Expeudi ture 1.06,-105 
Euceqs . . . . . . . . . . .  405 - -- -. . . . . . .  



2.6: In  a note ,furnished to the Committee, explaining the rea- 
sons for the excess expenditure, the Ministry of Health and Family 
Welfare stated: , 

"Revenue Section (Cbrged):  A Supplementary Appropria- 
tion of Rs. 1,06,000 was obtained in March 1976 for pay- 
ment of arrears of salaries to the employees of the Na- 
tional T.B. Training Institute, Bangalore in satisfaction 
of a decree of the Karnataka High Court. The actual 
expenditure on this account was Rs. 1,06,405. The excess 
of Rs. 405 which was due to erroneous rounding of the  
Supplementary Appropriation to the nearest thousand 
rupees, requires regularisation by Parliament under Arti- 
cle 115(1) (b) of the Constitution. 

Capital Section (Voted) : The Original Grant of Rs. 32,03,94,000 
was augmented by a Supplementary Grant of Rs. 
7,33,69,000 in March 1976. Against the Final Grant ' of 
Rs. 39,37.63,000, however. the actual expenditure amounted 
to Rs. 45,58,07,562 leading to the excess of Rs. 6,20,44,562. 
This excess was the net result of savings and excesses 
under various heads and occurred mainly under the fol- 
lowing two heads for the reasons indicated thereunder: 

(1) AA. l (1)  (3)-Purchase of nlaterials in India and 
abroad-&. 3,85,32,327. 

Medical Stores Depots purchase drugs, medicines, etc., for sup- 
plies to indentors from whom the cost is recovered. The Budget 
provision of Rs. 11 crores for purchase5 by Medical Stores Depots 
was augmented bv obtaining a Suppl2mentary Grant of Rs. 1 
crore in March, 1976. The actual expenrfit~xre, however, amount- 
ed to Rs. 15.85 32,327. Out of the excess of R: 38.5,32.3?7, that of 
Rs. 235.51 l&hs was due to the adjustmczt of debits in the account 
f5r 1975-76 for  stores received by Medical Stores Depot.; in 1974-75 
and the balance excess of Rs. 150.83 lakhs was due to emergent 



procurement of important life saving drugs and other medicines 
including those required to the supplied to drought/flood affected 
areas in the country. This excess expenditure could not be anti- 
cipated at  the time of obtaining Supplementary Grant in March, 
1976. 

(2) 4B. 1 (1) (1)-National Malaria Eradication Programme 
*(Rural)-Rs. 4,43,75,506. 

The Original Grant of Rs. 1404.68 lakhs for the National Malaria 
Eradication Programme (Rural) was augmented by a Supplemen- 
tary Grant of Rs. 623.69 lakhs in March 1976. The actual expendi- 
ture, howcvilr. amounted t3 Rs. 24,71,12,506 causing an excess of 
Rs. 4,43,75,506. Of tfiis, the excess of Rs. 101.58 lakhs was mainly 
due to belated adjustment in the accounts for 1975-76 of debits 
raised in 1970-71. 1973-74 and 197'4-75 in respect of procurements 
through the DGS&D. The balance of the excess was due to l a ~ g e  
procurement and supplv by the DGSAD of Malathion than antici- 
pated during 1975-76 for combating Malaria. Malathion is used 
also in agriculture (as insecticide/pesticide) and DGSttD supplies 
for National Malaria Eradication Programme in previous years 
had fallen short of the requirements. However, in 1975-76, the 
total procurement by DGShD proved to be higher than required, 
resulting in larger supplies for NMEP as it was not possible for 
Y3GS'P.D to stagger supplies beyond March, 1976. 

The gross excess of Rs. 8.29,07,833 under the two heads was met 
to  the extent of Rs. 2,08,63,271 from savings available under other 
heads in the Grant, leaving uncovered the net excess of Rs. 6,20,44,562. 

In view of the above. the excess of Rs. 6,20,44,562 in the Capital 
Section (Voted) of the Grant ma,v be recommended for regularisation 
under Article 115(1) (b) of the Constitution." 

2.42. Commenting on the excess expenditure of Rs. 2.34 cram 
incurred towards purchase of materials in India under the sub-head 
A.1(1)-Depots in 'Grant No. 117-Capital Outlay of the Ministry', 
disclosed in the Appropriation Accounts (Civil) for the year 1972-739 
the Public Accounts Committee (1974-75) had in paragraph 2.19 of 

*heir Hundred and Thirty-fourth Report (Fifth Lok Sabha) observed: 



"An excess expenditure of Rs. 2.34 crores was incurred 
towards purchase of materials in India under the sub- 
head 'A l(1)-Depots' in 'Grant No. 117-Capital Outlay 
of the Ministry of Health and Family Planning' and the 
excess works out of about 21 per cent of the find 
provision of Rs. 11.08 crores. Excess under this sub- 
head had also occurred during 1971-72. The Committee 
are unable to accept the esplanation of the Ministry 
that, since bulk of the purchases are made thraugh the 
Directorate General. Supplies and Disposals and bills in 
respect o$ the supplies arc paid by different Pay and 
Accounts Officers and adjustnwnts of payments are 
made from time to t ime. it was not possiblc to quantify 
the additional I-equiscmcnts of funds in timc. The 
Committee feel t ha t  u.ith greatw liaisor; nsith thc Direc- 
torate General, Supplies and Disposals on !tic on? hand 
and the Accounts Of!lccai :, on thi. c t h ( ~  . ~ i l c h  escesses 
could have been antic:patcd and mini;~.iihcd considerab- 
ly, if not altogether c.liminat.d. Tiii* Committee, 
therefore, require t ha: t h ~  Ministry should cvolve suit- 
able systems to cnsure a inore c4Tective coowlination with 
the procuring agency and Accounts organisations." 

2.43. The Committee note that an excess expenditure of Rs. 6.20 
crores was incurred during 1975-76 under various sub-heads in the 
Capital Section of 'Grant No. 44-Medical and Public Health', 
against the original grant of Rs. 32.04 crores, which works out to 
nearly 19 per cent of the original provision. But for savings under 
other sub-heads in the Grant, the excess expenditure would have 
been as high as Rs. 8.30 crores. i.e., nearly 25 per cent of the origi- 
nal provision. The Committee find that out of an excess of 
Rs. 385.32 lakhs under head 'AA. l(1) (3)-Purchase of materials 
in India and Abroad', a sum of Rs. 235.51 lakhs was due to the 
belated adjustment of debits for stores received by Medical Store3 
Depots in 1974-75. Again the excess of Rs. 101.58 lokhs under head 
3B. 1(1) (L) National Malaria Eradication Proflamme ( ~ u r a l ) '  
was due fo belated adjustment in the accounts for 1975-76 of debits 
raised in 1970-71, 1973-74 and 1974-75 in respect of procurements 
through DGS&D. It is not clear to the Committee why the liabili- 
ties on account of stores procured in 1970-71, 1973-74 and 1914-75 
a d d  not be anticipated earIier, at l e s t  at the stage of the Revised 
-&tima& c~mmit* find that their earlier reeommenM@m 



made in paragraph 2.19 of their 134th Report (Fifth IaL &Mu) 'tot 
better coordination with the Supplfers' Orgmhtiom aad the AG- 
counts OfRcers' have failed to produce the deoirad ebect. The Commit. 
tee desire that the recurrent lapses on this aclcount may be seriollsl~ 
looked into, with a view to fixing respoasibiJfty at the suptmbmy 
level and in order to avoid recurrence of sacla ercessers in future. 
They would like to have a report in this behalf. 

Ministry o f  Home Afairs 

2.44. Grnnt No. 49-Police. 

Revenue Section. 

0r:pjinal Ciranr . . 1,74,~,13?000 

Supplemcn!ary G~ . . IT  . ZOjOg,9I,000 

Final Grant . 1 ,94927,04,W 

Actual Ex:, :n I ( tux  . 2,OOJII,04,52I 

Excess 5,84,009521 

2.45. In a note furnished to the Committee explaining the reasons 
for excess expenditure, the Min is t r~  of Home Affairs have stated: 

"The o\w-all excess of Rs. 5.84,00,521 was the net result of 
excess and saving under the various sub-heads in the 
Grant. 

Excess occurred mainly under the following sub-heads: 

Grant .4c:u~l ew-ndi  ture Excess 

R.s  R.. Rs. 

The rxpendi t~i~e exceeded the sanctioned budget grant by 
Rs. 1.98,47.397 due to :  

Adjustmtwt of  rnol-c debit vouchers on account of Railway 
iVai~L.a.r?ts; a c r e  movei~ent  of battalims; more expenditure 

on Ration money consequent upon deployment of Batta- 
lions in areas where ration money is admissible; adjust: 
ment nf past liabilities and increase in the rates of elect+ 



city, water and freight charges a.pd also nlaterialisation of 
more indents earlier than anticipated. 

Gnnt Excess 

6 $,63199vOf30 WJR.S?.=~J 2.9St5-t-274 

The excess expenditure ? f  Rs. 2.94.51.274 was mainly due to: 
Revision of Pav scaler of =F OFccrs on tbc basis of Third 

Pay Commission's wri mmcndatinns and adj ustmcnt of 
past liabilities. 

Gxnt  Actual Rxp-nJi turc I!xcess 

Reviqirl- of nay scales: more supplics of v~hic lcs  than antici- 
pa1r.d anti general incrcxc i n  prices; adjustment of arrears 
of pay and allowanct s of Assan) Hiflcs personnel 2nd also 
adjuqtmcnt c . f  arrtars of b w ~ k  debit vouchers for the supply 
of ration articles by the Army and incrc ase in POL pricea. 

R:. Rs. R.. 

The excess expenditure was due to: 

Pnst budget decision for sharing of expenditure on certain 
cryptographic material produced by the Ministry of De- 
fence and more reimbursement for J & K Militia owing to 
payment of additional dearness allowance and alw adjust- 
rwnt  of debits pertaining to previous years. 

"l'hr abovck excesses and other minor excesses under other 
groap-heads were partly offset by savings under the re- 
maining groupheads leaving net excess of Rs. 5,84,00,521 
in the Grant which needs to be regularised. 

In view of the ci~-cumstances explained in para 4 above the 
overall excess of Rs. 5,84,00,521 may kindly be recommen- 
ded for regularisation by Parliament under Article 
115(1) (b) of the Constjtution of India." 

2065 LS-4 



2.46. The Committee note that the excess expenditure of RO. 
5.84 lakhs occurred under sub-heads 'A.1--Central Reserve Police, 
A.Z(l)-Directorate General of Border Security Force, A.4-Assrun 
Rifles and A.S(2)Gharges paid to other Government Departments' 
etc. Excess expenditure is inter alla attributed lo revision of pay 
scales of Officers, payment of additional dearness allowances etc. 
The Public Accounts Committee (1976-77) had in paragraph 1.48 
of their 227th Report (Fifth Lok Sabha) expressed concern over 
considerable excess expenditure incurred under various grants on 
account of increased disbursement of pav ~ n d  allowancec;. ir pur- 
suance of the Government decision on the recommendations of thr* 
Third Pay Commission and 11:ld hoped fitat all Ministries/I)epart- 
ments would take adehu~ t r  care in future to avoid excesses on this 
ar count. The Committe~ would reiterate iCi earlier observation 
contained in paragraph 2.73 of their 31st Report (Fourth Lok 
Sabha), that 'as thcre was usually nu elemeitt of unccrtainty or 
unforseeabilitf in the expenditure on pay and allowance, there 
should normally be no cxccss on this account'. The Committee 
would like the Ministry to take effective measures to curb for good 
this growing tendency of excess expenditure under the head 
salaries'. 

Ministql o j  Home Aflai~s. 

2.47. The excess expenditure under various grants relatinq to the 
Union Territo~iec; Administration has almost become a recurrinp 
feature ovar years. The following statement shows details of the 
-excess expenditure under various grants relating to Union Territorie:. 
administered by the Ministry of Home Affairs: 

Rupees in laklls 

Grant No. 
Excess - 

Revenue Capital 
Sec. Sec. 

53-4handigarh . . . Charged 9.00 

Voted 

54-Andaman & Nicobtu Islands . 148.08 

5 6 - D h  and Negar Have1 i . 0.17 . . 



248. The explanatory notes received from the Ministry of Homc 
Affairs reproduced in Appendices XS7 to XX. 

2.49. Comntenting on the excess in the grant d a t i n g  to thc A n d a  
man and Nicobar Islands, the Public Accounts Cornmittcc (1976-7'71 
in paraeraph 2.29 of their 227th Regmrt (Fifth Lok Sabhal had 
observed : 

"Thc Committee are once again constra~ned to record their din- 
pleasure over t h t  persistent cvcesscs that continuc to occur, 
year after veal. in thc grarlt relatinq to the Andaman & 
Nicohar Islands adrnlnistc:-rd by thc Ministrv n f  Home 
Affaits. During the w a r  under review, a net extws cx- 
penditure of Rs. 78.51 lakhs  had been i,wul.rcd by thc 
Andaman Pt Nicobar Administrat !on. as aqai,lst Hs. 91.58 
lakhs and Rs. 43.23 lakhs rcspectivclv during tach of the 
~rccedinq  two vcars. The cxcc~ss had occwrrcd mainly 
under the sub-hends 'A. 12(5) (&)--Stock1 (R.s 31 41 lakhs) 
aytd 'A. 13(5) (3,)--Purchases' (Hs 78 54 lukhs). That  the 
evcess expenditure under these two sub-hcads should work 
w t  I r qxctively to 16 pet- cent and 65 p t ~  cent o f  the final 
p:.ovisior?s ind~cates the extrnt to which tho estiniatinn of 

- requirements had been dcfectivc. As in the ptwious years, 
the bulk of the excess expenditure during 197475 was on 
account of failure to makc adequatc prcwision for past 
1iab;lities. The Commlttec are unhappy with this statc of 
affairs and would urge thc Ministry to take earnest mea- 
sures to check on apparently persistent tendency on the 
part of the Andaman & Nicobar Administration not to 
make adequate provision for past liabilities. The Com- 
mittee would like to be informed of the concrete measures 
taken to effect improvement." 

2.50. The Committee note that excess expenditure under sub- 
head A.12(3) and A.14(3) 'Maintenance & Repairs' (Grants No. 
54 and 52 respectively) administered by Andaman and Nicobar 
Administration and Delhi Administration respectively, and C.3(5)- 
Plant Protection under Grant No. 57 administered by Lakshadweep 
administration has inter alia been attributed to rise in the cost of 
materials and enhancement in labour costs. The Committee would 
like to know why the effect of the rise in the cost of materials 
could not be anticipated at  least a t  the time of preparation of re- 
vised estimates and adequate funds provided for in the S~pple-  
mentary Budgets. The Delhi Adminfsfration incurred additional 
liabilities on outlay on urban developmeat for the capital works 
erceetling the Bnal provision by Re. 710.33 Eskhs. The ~ommftteo 



deslre that in future it will be ensured t h t  additionai IiaWtia 
are incurred only when adequate provision exists. The Committee 
also trust that in future, the revlsed estimates will be prepard 
with greater care by the respective Admhlstrations so that tha 
excess, if any, over vokd grants is rninimfsed, if not altogether 
avoided. 

Ministry oJ Shippi.ng and Transport (Roads Wing). 

2.51. Grant No. 76---Roads. 

Driginal Grant . . 69,17.ro,ooo m.14,63.cm 

Supplementary Grant . . H765,44,00a 

Pinal Grant . . 77,8z,s$,om 70.14.63~o0 

2.52. Explaining in a note the reasons contributing to the excess, 
Ihc Ministry of Shipping and Transport (Roads Wing) have stated: 

' *Reven~ .e  Section. 

The original Grant of Hs. 69,17,10,000 was augmented by ob- 
taining P Supplementary Grant of Hs. 8,65,44,000 in March, 
1976, wssion of Parliament. Agajnst the final Grant of 
Rs 77,92,54,000, however, ihe actual expenditure amounted 
to Hs. 77,85,41,053 leaving an uncovered excess of Rs 
2,87,'053. The excess of Rs. 2,87,053 was the net result af 
excesses and savings under various heads in the Revenue 
Section of the Grant. 

The excess is mainly attributable to the gross excess of Rs. 
2,57,35,778 under the head 'A. 2(1) Maintenance of Nation- 
al Highways'. The Original Budget provision of 



18.00,(20,000 for this item was augnlented bv a Supplemen- 
tary Grant oE Rs 8553 IKH) in March 1976; against the total 
hanctioned Grant of Rs. 18.82,53,000 howcvcr, the actual 
cxpnditure amounted tu Rs. 21,39,88,775 lending to the 
excess of Hs. 2,57,35,778. The excess was mainly due to 
extensive repair work undertaken on the National High- 
ways damaged by heaw rains in various parts o f  the coun- 
try and increase in cost of material and labour for main- 
t~nance  works as compared to the n x m s  prescribed by 
the Central Government. The maintenance and repair 
works were essential to kcep t hc  vital lines of communi- 
cation ~ntact  and were undertairen bv the various State 
Governments who atc the exccutivc agcncies of the Ccntral 
Government for the development and maintennncc of Na- 
tional Highways. The gross excess of Rs. 2,57,35,778 undcr 
this head was partly met from savings avadable undcr 
other heads, leaving a net tlxccss of Hs. 2,87,053 which 
requires to be regularised. 

Capital Sectioqi. 

Against the Original Grant of Hs. 70,14,63,000 the actual cx- 
penditure amwnted to Rs. 70.80,92,413 leaving an uncovtr- 
ed c s m s  of Ks. 66,32,412. 

The excess resulted due to clearance of debits for the 'T'oois 
butablp to thc excess of Rs. 69.00,!141 undcr the head 
'AA. l(2)-Tools and Plants'. Against the Original Budget 
provi~ion of Rs. 150,00,000 the actual expenditure amount- 
ed to Rs. 2,19,00,941 leading to thc excess of Ks. 69,00,941. 
The excess resulted due to clearmce of clehits for the 
Toosl and Plants procured through the DGS&D. This 
excess expenditure of Rs. 69,00,941 under this head was 
jartly met from savings available under other heads, leav- 
ing a net excess of Rs. 66,32,412, which requires to be 
regularised. 

In view of the explanation given above, the excesses amount- 
ing to Rs. 2,87,053 under Revenue Section and Rs. 66,32,412 
under Capital Section may kindly be recommended for 
regularisation by Parliament under Article 115(1) (b) of 
the Constitution." 

253. The gross excesses under the head 'Maintenance of National 
IQighways' during the year 1975-76 was Rs. 257.36 mores. The follow- 



ing table indicates the excesses that occurred under the head suc- 
cessively year after year from 195940 to 1972-73: 

Year 

-- 

2.54. The Committee note that the gross excess under the head 
'A. (1) *-Maintenance of National Highways' of Rs. 257.36 lakhs re- 
presents about 14.3 per cent of the original budget provision. The 
excess under this head has almost become a recurring feature. The 
reasons attributable to the excess are that extensive repair works 
were undertaken on the National Highways damaged by heavy 
rains in various parts of the country and increase in cost of material 
and labour for maintenance works as compared to the norms pre- 
scribed by the Central Government. The maintenance and repair 
works are undertaken by the various State Governments who are 
the executing agencies of the Central Government for the develop- 
ment and maintenance of the National Highways. The Committee 
are unable to understand why the increase in cost of material and 
labour coald not be anticipated in close and functional coordina- 
tion with the State Highway authorities and fully provided for 
while framing the Revised Estimates, if not earlier. It seems the 
--- --- 

This  aspect has also been dealt with in paras 3.18 and 3.19 in Chapter 
111 of the Rep&. 



instructions issued in the past have had little effect in impmving 
the budgetary pmedures and controls in the Ministry. The Com- 
mittee would in particular like the Ministry to examine c r l W y  
specific steps taken in the implementation of the instructions 
i w e d  repeatedly by them to tighten up the budgetary procedures 
and controls in order to identify as to what further steps art 
necessrrsg to contain the recurring phenomenon of excesses over 
voted gmts/charged appropriations. 

Department o j  Atomic Energy. 
2.55. Grant No. 9CNuclear Power Schemes. 

Cap tal Scct ion 

2.33. In a note furnished to the Committee, the Department of 
Atomic Energy have stated: 

"The excess was the net result of excesses and savings under 
various sub-heads in the Capital Section of the Grant: the 
excesses main1 y occurred under the following subheads : 

AA. 3-Ra- Ah. 6-Nar- AA. 7(2)-- 
jasthnnAt(- o r a h t n m ~ c  Watre 
m:c Power Power Jmmthili- 

Spat on- Stat'on q a t h  
Unit TI Plant at 

at Tarapur 

Supplementary Grant . . . . 

Actual Expenditure . . 6,08,12,026 8,63,51,78 2;25,6%543 



2.57. The excess of actual expenditure over the sanctioned grant 
under each of the active subheads was mainly due to the following 
reasons: 

"(a! Increased expenditure on related ctlp~tal works due, tracer 
aliu, to accelerated progress of civil works and earlier than 
anticipatw delivery of machinery and equipment by the 
suppliers; 

(b) payment of Customs Duty, on all foreign si~ppiies, a t  the 
rates ranging between 70 p c ~  c-nt to 100 per cent ad vdo- 
rem as against provision for such Customs Duty had k n  
made in the Budget on the basis of a preferential rate of 
40 per cent ad valorem. Payment of duty at the higher 
!.ate was preferred to avoid the delay in customs clearance 
and incidence of heavy wharfage. 

As the boob adjustment.; lor larger expenditures w a s  recc~vt.c! 
after {he close of the financial year 1975-76, i t  was not 
possible to provide additional funds by going in for a 
Supplementary Grant. Claims for refund of excess duty 
paid have also Sccn j~dged  with the Customs authorities 

l'hc above cxcesscs, amolinting to Rs. 5,15,04,354 were met, to a 
large (.dent,  from savings under other subheads in thp, 
Capital kc t ion  of the Grant leaving an  uncovered excess 
of Hs. 2933,262. T'he net ~ c ~ c s s  of 12s 29,34,262 undw the 
Granl is less than 1 per cent of the final Grant and may 
kindly be iwornmcndcd for ~,c,gu;:-tr.isatlon by Parl inrn~r~l  
under Article llfi(l)(b) of the Constitution" 

2.58. The Committee note that during the year 1935-76, but for 
savings under other sub-heads, the excess would have beer1 over 
Rs. 6 crores under the Capital Section of Grant No. 96-Nuclear 
Power Schemes. The uncovered excess was brought do- to Rs. 
28.34 lakhs, which highlights the extent to which the estimates 
have been over-pitched in respect of certain items of expenditure. 
That adequate attention is not being paid to careful and realistic 
framing of estimates of expenditure is evident from the repeated 
instances of wide gap between the Budget Estimates and actual 
expenditure. The Committee wodd like to impress upon the 
Department of Atomic Energy the need to exercise greater caution 
a d  realism in framing fieit estimates in future. 

2.59. They would also like to have a report on the outcome of 
the claims for refund of excess duty paid whiqh are reporkd * 
have been lodged with the Customs authotftles. 



2.60. Grant No 19-Defence Services-Army. 

2.61. In a note, explaining the reasons for the excws expendi- 
ture, the Ministry of Defence have stated: 

"The original grant of Rs. 1500.69 crorvs was augmented by 
obtainixg tOvo Sul;plcmc:itcar-v Gra11th for a tatal amount 
of Rs. 118.59 rwrcs-Rs. 92.12 crorcs in January. 1971; 
and I's. 26.47 ciores in March, 197C. Actual expenditure, 
ht)\\levrr, a r n o u r ' d  to Rs. 1680.54 crores against thts 
total s a n c ~ l o n t d  qrant (Voted) of Rs. 1619.28 crorcs lcav- 
Inp th:reby an uncovered exrcss of Ks. 61.26 crores which 
is required to be r-egularised. 

The above mentioned excess is the net result of excesses/savings 
under  the various sub-heads as indicatwl below:--- 

Sub-ha& 0r:p'nal Fr~pfc-  Tcfv! Ac+rVal I:rct-.! (-t ) 
Grant mentary ! rmct:cnrd r ~ p r  11- Fm'rpg (-1 

Grant Grant diturc ar cc wparc d 
(Voted) to 'I'vtal 

Snnctioned 
Grant 

A-2 P&A and Mkc 
Exprnw c~f  
Auxiliary Fc rcca 549.43 53.07 602 . 50 801 *gr (+)rgg.qr 



Sub-head Original Supple- Total h l  Erps ( - t )  
Gpnt mentary sanctir oed experr- Savlogs(-) 

&ant Grant diturc as c bmparcd 
(Vt I ted) t G .  Total 

Sancr ioned 
Grunt 

A-6 Ordnance 
Factories . 30053 64 3303 96 33354 -60 36832.50 ( i-)34?t .90 

A-8 Inspxtion Orga- 
nisation . . 2776.98 272.45 3049 43 2822.15 ; -.j2.?7.28 

A-9 Stores . 37463.17 . .  37453.17 3714j .89  (--)31729 

A-11 Other Expdr. . 3166.79 54 .03  3220 79 3251.88 ( 1-)3g og 

TOTAL . 150068.82 11859 41 161928.23 1680j4.43 (-7 )6126.z:, 

I t  would be observed that the excess occurred mainly under 
( i )  Pay & Allowances of Army-Rs. 19.78 crores, ii) Ordnance Fac 
tories-b. 34.78 crores and (iii) Works-Rs. 5.93 crores, partly off 
set by savings under other sub-heads. 

The main reasons for the variations in expenditure which led to 
the overall excess of Rs. 61.26 crores are as under: 

(a )  Pay and Allowances of Army (Rs. 19.78 crores).-The 
excess is mainly due to upward revision of r::tiun allowance of 
Other Ranks (Rs. 9.54 crores), increase in per capita rates of pay 
and allowances of personnel and payrncnt of arrears of pay and 
allowances (Rs. 10.16 crores) and increase in retaining fee of Re- 
servists (Rs. 0.08 crore) sanctioned in July 1975. 

(b)  Ordnance Factories (Rs. 34.78 crores).--The excess is 
mainly due to more materialisation of supplies and increase in 
requirements (Rs. 25.60 crores) and adjustment of arrear debits 
on account of customs duty for foreign purchases by an  Ordnance 
Factory during 1972-73, 1973-74 and 1974-75 (Rs. 12.94 crores). This 
was partly offset by less expenditure on Pay and Allowances, due 
to delay in payment of. arrears of pay and dearness allowance and 
less booking of expenditure in respect of one of the Ordnance 
Factories (Rs. 4.03 crores). 



(c) Works (Rs. 8.93 crores).-The excess is mamly due to ( i )  
increase in tarid rates of water and electricity supply and increase 
in the working expenses of installation (Rs. 4.13 crores), (ii) in- 
cease in the cost of works service and special repairs (Rs. 3.94 
;rores), (iii) Genecal Charges in respect of land and buildings and 
myment to the Railisays for sidings and platforms, turning out 
:( I  be more than anticipated (Rs. 0.89 crores) and (iv) Delay in 
::,ansfer of expenditure incurred on stores initially booked under 
this head. to t he  appropriate heads (Rs. 0.64 crorc). A part of tbe 
:?crease is also due to more stores rcquired for the execution of 
,,perational warks. minor works and maintenance services Rs. 1.89 
crores). This was partly offset by less expenditure on Major Works 
due to slow progress of works, late conclusion of contracts, reduc- 
:.on in scouc of w x k s  etc. (Rs. 2.68 crores). 

Excesses under para ( a )  and (c) above were anticipated to a 
ct~rtain extmt  even a t  the time of finalisatwn of the Revised Esti- 
;n~t.es. It was, however, expected that these c o ~ l d  be met by re- 
;,ppropriation of savings under certain other sub-heads. The savings 
however did not materialise to the extent amicipated and this has 
~t.sulted in an overall excess under thc Grant. 

In the circumstances explained above, the excess of 
Ha. 61,26,20,550 may kindly be recommended for regularisation by 
P,lrliament under Article 115(l)  (b) of th(1 C(~ns1itutic)n.'' 

2.62. The Committee note that bulk of the excess of Rs. 6124 
vrores under Grant No. 19-'Defence Services-Army' is attributed 
to Pay and Allowaaces s f  Army (Rs. 19.78 crores) due to upward 
revision of ration allowance of Other Ranks, arrears of pay and 
:illowances etc., and Ordnance Factories (Rs. 34.78 crores) due to 
more materialisation of supplies and increased requirements and 
adjustment of debits for customs duty. The Committee are of the 
view that since there was usually no element of uncertainty or un- 
foreseeability in the expenditure on pay and allowances, there 
should normally be no excess on this account. The Committee find 
that an excess of Rs. 8.93 crores was attributable to increased tariff 
rates of water and electricity supply and the cost of works senices 
2nd special repairs etc. Thev also feel that the factors oS higher 
materialisation of supplies than anticipated and adjustment of 
debits, could have been anticipated more precisely at least at the 
time of obtaining sv~polementary grant in January and March 1976 
rid by a lmre effective ceordination and liaison with the SUP- 
pliers and the Aoeounts Organisattons. That this was not done is 



rekeftrrbk The Committee tmst that sounder budgetary contrsl 
wiIJ be exercised by the Ministry in fatwe to avoid recurreace cf 
excesses of thh nature. 

Ministry of Defence 
2.63. Grant No. PI-Defence Services-Air Force 

2.84. In a note, explaining the reasons for excess expenditure, the 
Ministry of Dcfencc have stated : 

"The Original Grant of Ks. 444.37 crores was augmented by 
obtaining two Supplenlcntary Grants for a total amount of 
Rs. 34.63 crores Rs. 11.30 crores in January, 19'76 and 
Rs. 23.33 crores in March, 1976. The actual expenditure, 
however, amounted to Rs. 486.41 crores against the final 
sanctioned grant of Rs. 478.99 crores leaving thereby ari 
uncovcred excess of Rs. 7.42 crores which is required to tx 
regularised. 

The above mentioned excess is the net result of  excesses/ saving> 
under various sub-heads as indicated below: - - 

A-r I'&AofAir 
Force . . 856r.50 889.00 * 9450.50 9785.87 (3-)335.3' 

A-2 P&A of Kcserve 
& Aux. Serv:ces 2.00 . . 2.00 2.26 (t-)O.& 

A-3 P&A of Civi- 
lim . . 1784.58 201.00 1985.58 187c.5: (-)rro.cg 

A-q ' Transportation. 564.00 68-18 632.18 645.21 (+)213.03 
A+ Stores . . 28592.03 2101 -00 30693.00 31379.39 (+)686.39 
A-6 Works . 2140.32 193.43 2333 '75 2385.73 (+)51 '98 

A-8 Other Expdr. . 683 .00 . . 683 .oo - 775 + 78 (-k )92.78 -- 
TOTAL . 44436.75 3462.61 47899.36 48641.63 (+ )742 '27 



It would be observed that the excess occurred mainly under ti) 
Pay &  allowance^ of Aii Force I< \  3.35 crnrcs, ( 1 1 )  Tr;lnspt)rtation 
Hs. 2 13 crores and (15) Stort's Hs 6.M c:rores partly off-set by savings 
under other sub-heads. 

The main rrasons for the variation in expenditure which led to the 
f,verall exce.us of Rs. 7.42 crorts are as under.: 

(3) & Allouxznces of Air  Force (Rs. 3.35 crortrs) 

The excess is mainly due to increasc in thc pcr capita n t c s  of 
Service Ofmerc and Airmen and more cqwnditurc than anticipated 
on allowances of airmen 

The e s c n s  is niainl) on account of more t *~pcnd~iurr  on ( I )  Air. 
'I 'ran~portatmn charrec and scn and inland wntcr charqvs .3uc to 
nlrzht r trend nf expenditure than anticipated and incrrnsc in  trrr*?~ 
~, ,r t  r e q u i r ~ m e ~ t s  (Rs. 1.4b crorcs), (ill Rail charges, due to uncxpw- 
: c d  heavy adjustments t o w a d s  t h c  close of the ycar (Rs 0 76 cror c * )  
,ind (iii) Travelling and outstation allowances, due to morc cxpcndi- 
' U ~ P  than anticipated on account of increaso in rate of Dailv All- 
,,wanre. Transportation chargcs, Raggage charyes etc (I<.; 0.17 
4 wre). 

The excess is mainly on account of (i) Petrol, Oil and IJubricants 
i l l ,  to increasc in reyuiremcnts (Rc. 3.10 crores), (ii) Aviation stores, 
:~t. t o  more materia!isation of  supplies and larqer adjustments nf 

(~ i l~ i (~ !~ l s  duty rharges (Rs. 8.20 crores), (iii') Clothing stores, due to 
,vrvt .  matcriali~ation of s i ~ p ~ l i e s  and rise in prices (R., 1.45 crows) 
'1:7<1 (iv) Rovisinns, dup to inc-ca.;p in strrmgth and rise in p3ccs (Rq. 
11 7Q orore). 

The above was Partly offset mainlv bv less expenditure on (i) Or- 
dnance stores, due to delay in materiali~ation of supplies and in ad- 
iuc?ment nf payments (Rs. 2.82 crores), (ii) Air frames 2nd engjnes. 
due to  delay in  payment for supplies and in execution of repair works 
[Rs. 2.41 crkres) and (iii) Respnrch and Development Projeds. due 
to low trend of expenditure (Rs. 1.18 "rores). 

b 
Rxcesses under Para (a) and (b) above were anticipated to a CeT- 

tain extent even a' the time of finalisation of the Revised Estimates 



and were met by re-appropriation of savings available within the 
Grant. 

I n  the circumstance-, explained above, excess of RS. 7 , ~ , 2 6 , 5 3 4  
may kindly bf' 1ccor~llWnded for rcgularisatlon by Par l l a rn f -~ t  undc, 
A r t ~ c l c  l i 5  (1) (b) of the Constltutmn." 

2.65. 'l'he Committee observe that an excess expenditure of w ~ .  
7.42 Crores under Grant NO. 21-fiefence Servjces-Air Force has been 
attributed to increase in rates of pay and allowances, higher trend 
of expenditure than anticipated on transportation charges and 
insreased expenditure on P.O.L., rise in prices, delay in payment 
for supplies and in execution of repair works oa .air frames and 
engine\. Only last year, the Committee (1976-77) hrtd. in paragrap11 
2.36 of their 227111 Report (5th Lok Sabha) observed: 

"The Comn~ittee have carefully considered the explanatirrrl 
oflei. d by the Ministry of Uefence for the excess ex- 
penditure of Rs. 9.21 crores under 'Grant No. 21-Defence 
Services-Air Force' and are of the view that much of 
the expenditure could have been foreseen and adequatt.) 
provided for bv a more effective monitoring of materialis;\- 
tion of supplies and receipt of debits, relating therek~. 
For instance, since the escalatio~l in the prices of P.0.I 
products became effective from 2 March 1914, in thr  
preceding financial yenr itself, the Committee are unablt. 
to appreciate why the additional liabilities on this at.- 
count could not have been foreseen an3 estimated more 
realistically and provided for a t  least in the Supple- 
mentary Budget. I t  should Cave also been possible to 
provide for the payments relating to  supplies made 
prior to  1974-75 by closer coordination with the supplier$ 
on the one hand and the Accounts Officers on the other. The 
increased expenditure on repairs/overhaul of air frames 
and en.gines and additional payments for Viper engine5 
should have also been anticipated and adquately Pro- 
vided for. The Committee note that tighter budgetary 
discipline is now being attempted through closer watch 
over the flow of expenditure and that suitable instruc- 
tions have been issued t o  ensure, in future, better anti* 
cipation or liabilities, for making timely additional pro- 
vision, wherever warranted. The Committee ho-w 
these measures would have the desired effect and that 
ex.asses on these accounts would be considerabl~ mini- 
m i d  in future." 



2.66. The Cemmlttce are surprised to note from the explanatory. 
note M e w  for tbc exress In 1975-76 that even though the excess 
expenditure under pay and allowanm (Rs. 3.55 cmres) and trans- 
portation charges (Hs. 2.13 crores) was anticipated to a certain 
extent even at the time of finnlisation of the Revised Estinwtes, 
this could nat be done more ~cruratelg, resulting in a net excess 
of Rs. 7 42 rrores under Grant No. ",-Defence Service-Air Force 
The Committee would like to know the reasons therefor s s  also the 
steps tnken for more accurate estimation of expenditure in future. 

APPROPRIATION ACCOtWTS (POSTS & TE1,EGR:IPIIS) 
1975-76 

2.67. Grant No 17-Capital Outlay on Ponts and Telegraphs 

----- -- " -. - - 

Voted Expenditure Rupeca 
- ----- --------a- 

Original Grant . r,72t54100,CQo 

Supplementary Grant . ~o,oo,oo,ooo 

Total Grant . . 1,92,54,00.ooO 

Actual Expenditure . . 2,04,48,67,139 

Excess 1r,94,67,139 

--.--. -.. -.--. . - ---- . - 

2.68. In a note furnished to the Committee, the Ministry of Com- 
munications (P&T Board) have stated : 

"This grant provides for meeting the expenditure on Capital Out- 
lay of the P&T Department and is made up of two parts (i) Works 
Portion and (ii) Stores and Manufacture Suspense. The former accom- 
modates expenditure on capital assets and is accounted for as 'Plan' 
expenditure. The latter provides for expenditure on procurement of 
stores required bv the Department and manufacturing operations of 
Telecommunication Factories. As the value of the stores consumed by 
the Capital Works already enters the 'Works Portion' the total ex- 



pcnditure on procurement of stores is reduced by such valw of stores 
dr hited to works and for the balance only proii~ion is made in the 
grant as 'Non-Plan' expenditure. 

The Original Budget Provision of Rs. 1,72,54 lakhs was made up of 
Rs. 1,55,78 1ai:hs under 'Works Pox?inn' (Plan, and Rs. 16,76 lakhs 
under Stores & Manufacture Suspense Accounts ("Jon Plan). A Sup- 
plementary Grant of Rs. 20,OO Iakhs was obtained in March, 1976 to 
meet additional provisions f o ~  payment to I.T.I., H.C.L., H.T.L. as 
w t ~ 1 I  as for p~rrchasc. of zinc from M/s.  Hindustan Zinc Co. Ltd., and 
increase in the works-in-prr>grcss partly set ofi by the decrease III 

th( ,  Civil Engineerillg Stocks Suspense. 

The total wttd grant s twd at  11s. 1,92,54,00.000 against which the 
actual expenditure came to .Rs. 2.04,48.67.139 resulting in an  excess 
of Rs. 11,94.67,139 as under: 

------.--.--------------- .- 
Works Por:irtn . r ,72,18,03,000 r.73,32.39,853 7,74939,853 

Th- excess cxpenditurr~ of Kc. 7,74 lakns under uosks portxjn is 
mainly attributiible to t h e  f4lowing two factors utz .  

(i) An excess of Rs. 13,45 lakhs: under "556-B-2--Local Telr- 
phone Systems" due to increase in costs and quantities of 
telephone equipme~ts not anticipated earlier. 

(ii) A saving of Rs. 5,87 lakhs under "556-&--4-Transmission 
System" due to less receipt of imported cable (Rs. 3.58 
lakhs) l e ~ s  expenditure under Lines and Wires (Rs. 8,M 
lakhs) under R.4(1) and B.4(5) partly off-set by more 
receipts of microwave cqulpments and "other components" 
(Rs. 6,15 lakhs). 

The ba!ance of excess of Rs. 16 lakhs is the cumulative effect of 
:savings and excesses under various components of Postal Services. 



The excess expenditure of Rs. 4,20 lakhs under Stores and Manu- 
2ifacture Suspense is attributable to the following factors. 

(i) An excess of Rs. 5,88 lakhs under "General Stores" due to 
increase in procurement (Hs. 62 lakhs) and fall in Issue 
to Capital Works (Rs. 5,11 lakhs) slightly off-set by more 
issues to Factory Stores (Hs. 5 lakhs). 

(ii) Saving of Rs. 69 lakhs under "Factory Stores" due to less 
procurement. 

(iii) Saving of Rs. 86 lakhs under "Civil Engineering Stores" due 
to correspondingly larger issues to Capital Works. 

(iv) Saving of Rs. 13 lakhs due to cumulative effect of savings 
and excesses under other components. 

The net excess of Rs. 11,94,67,139 over the sanctioned grant may 
kindly be recommended far regularisation by Parliament under 
Article 115(l)(b) of the Constitution." 

2.69. The Committee note that an excess of Rs. 11.95 crores 
occurred under Grant No. 17 'Capital Outlay on Posts and Tele- 
graphs' during the year 1975-76. There was an excess expenditure 
d Rs. 9.94 orores under this grant dur3ng the year 1974-76 a h .  
The Cofnmittee would like to know why the increase in costs and 
qWW of telephone squipmants, and herease in precwement 
of g e n m  stares oould not be anticipated and provMed for. The 
Committee were informed by the P&T Board in F0blrsrsry, 1936 
that a decision had been taken to purchase articles required solely 
for tbe P&T Department directly and not through the agency of 
nGSQD, whfch was expected to improve the Budgetary control. 
The Corn- would like to observe through the next year's 
Appropriation Accounts how far direct purchases have improved 
the budgetary control. 

APPROPRIATION ACCOUNTS (RAILWAYSp1975-76 

2.70. During the year 1975-76, the actual expenditure under the 
grants and appropriations administered by the Ministry of Railway 
(Railway Board) exceeded the sanctioned allotment in twelve Voted 
'Grants and one Charged Appropriation. The excess expenditure 
, a g g r e ~ a t ~ d  to Rs. 85.79 -mares as against Rs. 46.21 crores in 1971-72 



Rs. 10.21 crores in 1972-73 and Rs. 17.96 crores in 197475 and o c m  
under the following Voted Grmts and Charged AppropriatSons: 

I. Grant NO. 3 
2. Grant No. 5 
3. Grant NO. 6 

4. Grant No. 7 
5. Grant No. 8 

6. Grant No. 9 
7. Grant No. 10 
8. Grant No. 13 
9. Grant No. IS 

Voted Expendifurr 
Payment to worked I ines & others . 
Revenue -Repairs and Maintenance . 
Revenue-working Expenses-Operat i ng 
staff 

Revenue -Operation (Fuel) . 
Revenue-Operation other than staff and 
fuel. 

Revenue-Micellaneous exptnses . . 
Revenue --Staff welfare . 
Open Line-Works Revenue. . 
Open l ine works--Capital, DRF&DF . 

10. Grant No. 16 1 Pensionary charges-Pension Fund . 4,2416,919 16.18 
11. Grant No. 17 Repayment of loan from General R e v e m  2,66,136 0.36 

and interest thereon-Development Fund 
12. Grant No. 21 Appropriation to Accident Cornpermtion 13,08,214 I 368 

Safety and Passenger Amenities Fund 
Charfed Expenditure 

Appropriation No. 5--Revenue-Repairs and Maintenance . 2956,877 17.13 

2.71. The following table indicates the excesses recorded under 
various Voted GrantsICharged Appropriation during the years 1961- 
68 to 1975-76: 

Year 
No. of Amaunt of. 
Grants and Brass 
Appropria- 
tions wherein : 
excesses 
occurred 



2.72. In a note furnished to the Committee, explaining the reasons 
for the excesses, the Ministry of Railways (Railway Board) have 
stated : 
Voted Grant No. 3-Revenue-Working Erpenses-Paymetit to work- 
ed lines and others.-Excess of Rs. 2,22,645 over Rs. 25,38,000. 

This grant deals with expenditure on: 

(i) payments to owners of Branch Lines, worked by and as part 
of Indian Government Railway System, of their share of 
net earnings. 

( i i )  subsidy and rebate to such Branch Lines to make up, their 
total earnings to the specified minimum, and 

(iii) payment of subsidy to lines owned and worked by certain 
private companies when their net earnings do not give the 
return guaranteed to them on their capital. 

The excess of Rs. 2,22,645 was 8.77 per cent of the final grant of 
Rs. 25,38,000 voted by Parliament. A supplementary grant of Rs. 5.94 
lakhs was obtained in March 76 for payment of subsidy to: 

(i) Arrah-Sassaram Light Railway Company (Rs. 3.62 lakhs) 
and 

(ii) Futwah-Islampur Light Railway Company (Rs. 2.32 lakhs). 

The excess of Rs. 2.22 lakhs was mainly due to more payment to- 
wards share of net earnings to certain worked lines on account of in- 
crease in traffic in the latter part of the year. There is no misclassi- 
fication under this grant. The excess actually requiring regularisa- 
tion by Parliament is Rs. 2,22,645 in relation to voted grant of 
Rs. 25,38,000 which works out to 8.77 per cent of the voted Grant. 

Voted Grant No. &Revenue Workinq Expenses-Repairs and 
Maintenance-Excess of Rs. 13,86,36,582 over Rs. 5,69,71,26,000. 
This grant deals with expenditure on repairs and maintenance of 

Railway assets including track, buildings, rolling stock, ferries, elec- 
trical and signal equipment and installations, machinery etc. 

The excess of Rs. 13.86 crores works out to 2.43 per cent of the final 
grant of Rs. 569.71 crores voted by Parliament. A Supplementary 
Grant amounting to Rs. 55.88 crores was taken under this grant in 
March, 1976 to meet the expenditure on additional dearness allow- 
ance sanctioned by the Government during the year with restrospec- 



t h e  effect, decasualisation of labour, more running repairs to locorno- 
tives and carriages and wagons, more workshop repairs to carriages 
and wagons and electrical multiple unit stock, better train lighting, 
more repairs to S&T equipments and S&T installations etc. The 
excess was shared by all the Railways and this occurred mainly due 
to receipt of more stores, spares etc. and debits therefore, including 
increase in their prices (6.48 croresj. more shed and shop repairs (5.28 
crores) (includes excess on account of inadequate provision made by 
South Central Railway--0.78 crore), fluctuations in the adjustment 
of undercharges and overcharges (2.06 crores), periodical overhaul to 
rolling stock (0.65 crores) and aggregate of minor variations (0.27 
crores), partly offset by saving due to less adjustment in respect of 
stock adjustment account (0.88 crore). 

After excluding the amount of misclassification viz., Rs. 5.79,129 
the excess actually requiring regularisation by Parliament works out 
to Rs. 13,80,57,453 in relation to the voted Grant of Rs. 5.69,71.26,000 
which works out to 2.42 per cent of the voted grant. 

Voted Grant No. 6.-Revenue Working Expenses-Operating Staff-- 
Excess of Rs. 1,78,05,248 ovm Rs. 3,22,07,76,000. 

This Grant deals with the expenditure on operating staff employed 
in the Locomotive, Carriage and Wagon, Ferry, Steamers and Harbour 
Departments as well as the operating staff (including staff at stations) 
of the Traffic Signal and Tele-communication and Electric Traction 
Department. 

The Excess of Rs. 1.78 crores is 0.55 per cent of the final grant of 
Rs. 322.08 crores voted by the Parliament. A Supplementary grant of 
Rs. 29.74 crores was obtained in March 1976 to meet expenditure on 
the additional dearness allowance sanctioned by the Government 
during the year, with restrospective effect, and the throw forward 
liability of Pay Commission's recommendations. The excess was 
shared by all the Rilways except Central, Northeast Frontier and 
Western Railway was mainly due to more payment of additional 
dearness allowance sanctioned during the year than anticipated (85 
lakhs) (includes inadequate provision made by Northern Railway 
33 lakhs), payment of kilometerage and over time, city compensatory. 
house rent and night duty allowances (39 lakhs), implementation of 
the recommendations of Third Pay Commission 15 lakhs) and aggre- 
gate of other minor causes (39 lakhs). 

After excluding the amount of misclassification, viz., Rs. 6,87,656 
the exaess actually requiring regularisation by Parliament works out 



to Rs. 1,71,17,592. The excess works to 0.53 per cent in relati011 to the 
Voted Grant of Rs. 3,22,07,76,000. 

Grant No. 7--Revenue-Operation (Fuel )-Excess of Rs 6,55.62,946 over 
Rs. 2,62,51,35,000 

This grant deals with expenditure on coal and other fuel, freight 
and handling charges, sales tax, excise duty and cess on coal and clec- 
tric current for traction purposes. 

The excess of Rs. 6.56 crores works out to 2.50 per cent of the final 
grant of Rs. 262.51 crores voted by Parliament. A supplementary 
grant of Rs. 15.36 crores was obtained in March, 1976 to meet expendi- 
ture due to enhancement in the prices of coal, diesel oil, revision of 
tariff bv the State Electricity Boards and additional dearness allow- 
ance sanctioned by the Government during the year, with retrospec- 
tive effect. 

The excess of Rs. 6.56 crores was shared by all the Zonal Railways 
and occurred mainly due to more consumption of H.S.D. oil, owing 
inter-alia. to increase in Diesel traffic and increase in the price (2.14 
crores), more pavment of freight and handling charges including sea 
freight on fuel (1.61 crores) (includes Rs. 0.35 crore inadequate provi- 
sion made by South Ceneral Railway Administration), less receipt of 
credits on account of subsidy in respect of freight on sea borne coal 
(1.15 crores), increase in electric traction and revision of tariff by the 
State Electricity Boards (0.74 crore), increase in price of coal, owing, 
inter-alia, to more haulage of traffic under steam traction than anti- 
cipated (0.41) crore), more payment of sales tax, escise duty and cess 
on coal (0.14 crore) and aggregate of minor variations (10.37) crore). 

After excluding the amount of misclassification viz., Rs. 3,92,098, 
the excess actually requiring regularisation by Parliament comes to 
Rs. 651,70,848. The excess works out to 2.48 per cent in relation to 
'he final grant of Rs. 2,62,51,35,000. 

Voted Grant No.  8-Reven~e-Working Expenses-Operation other thnn 
than  s ta f f  and fuel-Excess ~f Rs. 952,52,809 over Rs. 88,36,72,000. 

This grant deals with the operational expenditure on stationery, 
forms and tickets, handling collection and delivery of goods arid ex- 
penses a t  out agencies, compensation for goods lost or damaged in- 
d u d  ing amounts kept in suspense pending settlement of int cr railway 
:bbility, electrical general services, clothing and storel etc. 



The excess of Rs. 9.53 crores works out to 10.78 per cent of Rnal 
grant of Rs. 88.37 mores voted by Parliament. Supplementary grant 
of Rs. 9.81 crores was taken under this grant in March, 1976 to meet 
the expenditure on additional dearness allowance sanctioned by the 
Government during the year with retrospective effect. revision of 
tariff for electricity supplied by State Electricity Boards, unusual 
increase in prices of lubricants grease, oil and tallow etc., supply of 
more uniforms to staff, clothing, stationery forms etc., increase in cost 
of printing of tickets, carriage of more revenue stores and miscel- 
laneous other factors. 

The excess was shared by all the Railways and occurred mainly 
due to increase in consumption of consumable stores, clothing, 
stationery etc. and receipt of more debits therefor (7.08 crores) 
(includes Rs. 0.74 crore inadequate provision made by South Central 
Railway Administration), more payment for electric energy due to 
increase in consumption (0.96 crore), more payment of compensation 
claims in respect of goods lost or damaged (0.94 crore), realisation of 
less credits on account of auction sales (0.55 crore) more debits in 
connection with missing wagons carrving Railways coal (9.50 crore) 
and aggregate of minor variation (0.46 crore); partly offset by 
fluctuation in adjustment through Stock Adjustment Account (0.96 
crore). 

After excluding the amount of misclassification viz. Rs. 2.07,007, 
the excess actually requiring regularisation by Parliament works out 
to Rs. 9,50,45.802. The excess works out to 10.76 per cent in relation 
to the final grant of Rs. 88.36,72.000. 

Grant No. 9-Revenue-Working Expenses-Miscellaneous-Excess 
of Rs. 3,09,73,053 over Rs. 57,51,25,000. 

This grant deals with the Government contribution and special 
contribution to Provident Funds, Contributions and Grants, compen- 
sation under Workman's Compensation Act, subsidy on railway grain- 
shop issues, departmental catering and other expenses such as law 
charges, revenue expenditure on civil defence etc. and certain 
revenue transactions under 'Suspense' (both credits and debits). 

The excess of Rs. 3.10 crores works out to 5.38 per cent of the final 
grant of Rs. 57.51 crores voted by Parliament. A supplementary 
grant of Rs. 5.79 crores was obtain in March, 1976 to meet expenditure 
on payment of additional dearness allowance sanctioned by the Gov- 
ernment during the year with retrospective effect, throw forward 
adjustments under the Suspense head 'Demand Payable', debits from 



State 'Gove~nments for expendim incurred in connection with strike 
.measures, more purchase of catering stores due to increase in cater- 
ing sales. more payment to retiwd staff during the year, more pay- 
ment of rent rates and taxes, implementation of revised pay scales of 
)he Railway Protection Special Force personnel etc. The excess 

doccurred on Eastern, North Eastern, Southern and South Eastern 
Railways and also under the sub-head 'Suspense'. It was mainly an 
account of the adjustment under 'Demands Payable' (2.64 crores), 
more adjustment of freight, handling and Indian charges on revenue 
stores (Rs. 1.78 crores), more payment of gratuity and special contri- 
bution to Provident Fund fRs. 0.23 crore), more expenditure on cater- 
ing as a result of more purchases (Rs. 0.21 crore), partly offset by less 
adjustment of expenditure in respect of Central Emergency Force and 

' Territorial Army units (1.70 crores) and aggregate of mionr variation 
(0.06 crores). 

After including the amount of misclassification viz., Rs. 1,81,059, 
-the excess actually requiring regularisation by Parliament works out 
t o  Rs. 3,11,54,112. The excess works out to 5.42 per cent in relation 
to the voted grant of Rs. 57,51,25,000. 

Voted Grant No. 10-Working Expenses-Staff Welfare-Excess of 
Rs. 44,41,345 over Rs. 52,58,69,000 

This grant deals with the expenditure on medical facilities, health 
and welfare services, educational assistance and training of staff, staff 
canteens and other staff amenities. 

The excess of Rs. 0.44 crore is 0.84 per cent of the final grant of 
.Rs. 52.59 crores voted by Parliament. A supplementary grant 
amounting to Rs. 5.64 crores was obtained in March, 1976 for pay- 
ment of additional dearness allowance sanctioned by the Government 
during the year with retrospective effect, more reimbursement of 
tuition fees, increases in prices of medical stores and reimbursement 
of medical expenses, appointment of additional staff for medical and 
health departments. 

The excess occurred on all the Railways except Central, Eastern 
;~qd South Central due to certai* expenditure booked under this grant 
a s  a result of change in classification (28 lakhs), receipt of more 
debits for medical stores and reimbursement of medical expenses than 
anticipated (Rs. 14 lakhs), non-payment of allowances as a result of 
revision of Pay and Allowances (Rs. 9 lakhs), more expenditure under 
Health and Welfare services (Rs. 8 lakhs), aggregate of other mioor 
variations (Rs. 3 lakhs); partly offset by savings on account of less 
number of staff sent for training (Rs. 18 lakhs). 



After including the amount of misclassification uiz. Rs. 10,2?,231;. 
the excess actually requiring regularisation by Parliament works out 
to Rs. 54,63,576 which works out to 1.04 per cent in relation to voted 
grant of Rs. 52,58,89,000. 

Grant No. 13-Open Line Works-Revenue-Excess of Rs. 11,71,84@ 
over Rs. 7,50,29,000 

This grant deals with the expenditure on works costing not more 
than Rs. 25 thousand each on staff welfare (such as hospitals, schools 
sports grounds, marketing facilities in railway colonies etc. and 
matching share capital contribution to the Railwaymen's Consumer 
Co-operative Societies) and unremunerative operating improvements 
estimated to cost not more than rupees three lakhs each and on new 
minor works i.e. works costing ,Es. 25 thousand or less each, other 
than railway users' amenities. 

The excess of Rs. 12 lakhs works out 1.56 per cent of the final grant 
of Rs. 7.50 crores voted by Parliament. The excess was shared by 
the Central, Eastern, Northern, North Eastern and Northeast Frontier 
Railways and occurred mainly due to more receipt of material, plant 
and machinery and debits thereof than anticipated. 

After including the amount of misclassification viz. Rs. 30.280, the 
excess actually requiring regularisation by the Parliament works 
upto Rs. 12,02,120. The excess works out to 1.60 per cent in relation 
to the voted grant of Rs. 7,50,29,900. 

Voted Grant No). 15-Open Line Works-Capital, DRF&DF-Excess of 
Rs. 45,56,69,304 over Rs. 9,85,78,58,000. 

This grant deals with the expenditure on (i) additions to Railwap 
assets like Rolling Stock, machinery and works and on transactinn. 
under Stores, Manufacture Suspense and Miscellaneous Advances 
(charged to capital) and replacement of assets charged to Deprecia- 
tion Reserve Fund and Development Fund, expenditure on amenities 
for passengers and other Railway users, staff welfare works includ- 
ing cost of quarters of Class I11 and Class IV staff costing above 
Rs. 25000/- each and unremunerative operating improvement works 
costing more than Rs. 3 lakhs each. 

The excess of Rs. 45.57 crores was 4.62 per cent of the final grant 
of Rs. 985.79 crores voted by the Parliament. Supplementary firan! 
totalling Rs. 116.13 crores was taken during the course of the year 
mainly to cover expenditure an Rolling Stock due to the updatin- 
of transfer prices of locomotives and on the liquidation of throlv- 



forward debits from 1974-75, capitalisation of loco spares, 
an3 additional payments due to increased mch/wagon production 
during the year and on machinery and plant based on the latest 
delivery programme, s w e r  progress on certain works, more pur- 
chases of stores required for general purposes, increase in the prices 
of coal, diesel oil, steel and cement etc. and more payments to MIS. 
Bharat Heavy Electricals Ltd., for supply of traction equipment 
including escalation charges, additional dearness allowance sanction- 
ed during the year with retrospective effect, higher repair and over- 
haul activity in workshops and consequent increase in the value of 
works in progress and of stores, and payments against shares issued 
by Rail India Technical and Economic Services Ltd. 

The excess occurred on all Railways except Central Railway and 
on the Chittaranjan Locomotive Works; and this occurred under the 
following heads : - 

(a )  Rolli?tg Stock (Excess of 4.92 crores). This was mainly due 
to more procurement of stock and debits thereof and more 
expenditure on rationalised construction programme. 

(b) Works (Excess of 8.12 crores). This was chiefly due to  
more receipt of permanent way materials (6.22 crores) ac- 
celerated progress on certain works (1.19 crores) more 
receipt of machinery and debits thereof (0.69 crore) and 
aggregate of minor variations (0.14 crore); partly offset by 
savings due to less debits received from land acquisition 
authorities than anticipated (0.12 crore). 

(c) (Stores Suspense (Excess o i  22.18 crores). This was due 
chiefly to more 1-ceipt of stores and debits thereof (20.26 
crores) (includes - ''1'1 crores inadequate provision made by 
Northern Railway Il?ministration), more purchase of high 
speed diesel c ' l ,  cod  ar)? noke (4.97 crores), more receipt of 
stores returned f v m  work. (3.40 crores), fluctuations in 
adjus?mcnt through Stock Adjustment Account (2.97 
crores), receipt of more manufactured materials from 
worksho~s  (1.36 crores) and procurement of more enqineer- 
ing stores, 5;7ares for diesel locomotives etc. (1.25 crores) 
and aggregn:#- of minor variations (0.22 crore); partly 
offset by more issues to Manufacturing Suspense (7.68 
crores) and works (4.57 crores). 

(d) Manufacturing Suspense (Excess 11.31 crores). This was 
due mainly to more drawal of stores from stock (7.69 
crores), more direct purchase of stores (3.82 crores), more 



production leadlng to a larger hlance under W.M.S. (1.32 
crores), less credit of material returned from works (0.74 
crore) and aggregate of minor variations (0.47 crore); parly 
offset by more issues of manufactured materials to stock 
(1.36 crores) and Works (0.94 crore) and economy measures 
(0.43 crore). 

(e) Development Fund (Excess 1.01 crores) 
This was due to accelerated progress on certain works and pro- 

:$ curement of more materials. 

The above excesses were partly offset by savings under Miscel- 
laneous Advance (1.97 crores) due mainly to ncm-adjustment of 
certain amounts consequent on revision of allotment of wheelsets 
and other components to the Railways. 

After including the amount of misclassifications viz. Rs. 47,02,556, 
the excess actually requiring regularisation by Parliament works 
out to Rs. 46,03,71,860 which works out to 4.67 per cent in relation 
to the voted grant of Rs. 9,85,78,58,000. 

Voted Grant No. 16-Pensioneq Charges-Pension Fund--Excess of 
Rs. 4,22,16,919 over Its. 26,03,99,00'0. 

This grant deals with expenditure on payment of pensionary 
charges of Railway Staff covered by the pensionery form of retire- 
ment benefits. 

The excess of Rs. 4.22 crores was 16.18 per cent of the final grant 
of Rs. 26.09 crores. A supplementary grant of Rs. 8.02 crores was 
obtained in March, 1976 to cover the increased payments expected 
30 be made to staff who retire from Railway service under the 
pension system and also increases in the rate of pension and relief 
t o  pensioners on account of Third Pay Commission's recommenda- 
'tion. 

The excess was shared by all the Indian Railways. There was 
however, saving under Miscellaneous Establishments and the Pro- 
duction Units. The excess occurred mainly due to more debits re- 
ceived from the Civil Accounts officers than anticipated (2.31 

mores), more settlements of cases of death-cum-retirement 
gratuity (1.16 crores) of which Rs. 10.15 lakhs was on account of 
inadequate provision made by South Central Railway Adminis- 
tration, more payment of superanuation pension (0.60 crore) and 
family pension (0.20 crore); partly offset by aggregate of minor 

variation 10.05 crore). 



There was no misclassification under this grant during the year 
&and the excess to be regularised is 4,22,16,919 which amounts to 
16.18 per cent in relation to voted grant of Rs. 26,08,99,000. 

.Grant No. 17-Payment of loans from General Revenlces and In- 
terest the~eorz-Develqmnt  Fund-Excess of Rs. 2,66,136 over 
Rs. 7.30,63,000. 

This grant deals with the repayment of loans and payments of 
interest on such loans taken temporarily from the General Re- 
venues to finance the Development Fund, in accordance with the 
recommendations of Convention Committee. 

The excess of Rs. 3 lakhs works out to 0.36 per cent of the final 
grant of Rs. 7.31 crores. A supplementary grant of Rs. 54 lakhs 
was taken in March, 1976 to mzet the increased interest payment 
to General Revenues. 

The excess occurred due to payment of more interest to General 
Revenues on account of more loan taken from General Revenues, 
during the year, as a result of non-materialisation of the budgetted 
surplus. 

There is no misclassification under this grant. The excess actual- 
ly requiring regularisati~n by Parliament is Rs. 2,66,136 which comes 
to 0.36 per cent in relation to the Voted grant of Rs. 7,30,63,000. 

Grant No. 21-Appropriation to Acddent Compensation Safety and 
Passenger Amenities Fund-Excess of R s  13,W,214 over 
Rs. 7.76,91,000. 

This grant deals with the Appropriation to the fund based on 
receipts from surcharge levied on passenger traffic to cover the 
additional liability of the railways on Accident Compensation. 

The excess of Rs. 13 lakhs comes to 1.68 per cent of the final 
grant of Rs. 7.77 lakhs voted by the Parliament. A supplementary 
grant of Rs. 24 lakhs was obtained in March, 1976 for appropriation 
to the Fund based on more receipts expected from surcharge on 
Passenger traffic than anticipated initially during the year. 

The excess was shared by Eastern. North Eastern, Northeast ' Frontier, South Eastern and Western Railway and was due mainly 
to the increased collection of surcharge as a result of increase in the 
Passenger traffic. 



There was no misclassificatim under this grant and the excess 
actually requiring regularisation by Parliament is Rs. 13,08,214 i.e 
1.68 per cent in relation to Voted Grant of Rs. 7,7691,000. 

Charged Appropriation No. &Repairs and Maintenance-Excess of 
Rs. 2,56,877 over Rs. 15,00,000. 

This charged appropriation relates to payment arising from court 
decrees etc. in respect of staff engaged on repairs and maintenance 
of Railway assets* including track, buildings, rolling stock, ferries, 
electrical and signal equipments and installations, machinery etc. 

The final appropriation comprised of the two supplementary 
appropriations of Rs. 14.57 lakhs one obtained in January '78 
(Rs. 7.75 lakhs) and second in March '76 (6.82 lakhs) for payments 
arising out of court decrees. The actual expenditure on decretal 
payments however, exceeded the appropriation available by an 
amount of Rs. 2.56.877 representing an excess of 17.13 per cent over 
the final appropriation. 

The excess occurred only on S. E. Railway. 

There was no misclassification under this appropriation. The 
excess requiring regularisation works up to Rs. 2,56,877 in relation 
to the final appropriation of Rs. 15,00,000. The excess works out to 
17.13 per cent over the final appropriation of Rs. 15,00,000. 

2.73. The Committee find that excess expenditure occurred 
under 12 Voted Grants out of a total of 23 Voted Grants and under 
one Charged Appropriation out of a total of 12 Appropriations 
administered by the Ministry of Railways aggregating Rs. 85.79 
crores. The percentage of real excess works out to 10.76 under 
Grant No. 8 and 16.18 under Grant No. 16. That the position should 
deteriorate to this extent after the year 1973-74 which did not witness 
any excesses, calls for concerted effort to indentify the reasons for 
deterioration with a view to adopting appropriate remedial measures. 

2.74. 'fie Committee note that the excess expenditure under 
Grant No. 15-Onen Line Works-Capital, Depreciation Reserve 
Fund and Development Fund, has almost become a recudng 
feature. In 1975-76, the excess expenditure was Rs. 46.04 mores 
against Rs. 16.79 crores incurred during 1974-75. There was also 
considerable excess of Rs. 9.24 crores under this Grant in 1972-73. 
The excess during 1915-76 occurred on all the Railways except Cen- 
tral Rtillway and on the Chittaranjan Locomotive Works. The 
Committee find from the note date4 15-3-77 that the Railway 



Admiatstntion had brought the Committee's recommendations 
contained in paragraphs 2.45 and 246 of thet 227th Report (5th 
Lok Sabha) to the notice of the General Managers of the Zonal 
W w a y s  and Praduction Units, for a thornugh scrwtiny of the 
masons tor the deterioration in the position of e~~cemes daring 
the year 1974-75 and for exercising greater care in future in esflmat- 
ing their mqahments and for framing their budget proposals 
realistically. The Committee trust that the improvements effected 
would be dected in the future Appropriation Accounts. 

%?S. Stlbdeet to the above observations contained in the preced- 
ing paragraphs of this Report, the Committee recommend that the 
excess expenditure referred to in paragraph 2.1 of the Report be 
regularlsed in the manner prescribed in Article 115 of the Con- 
stitution of India. 



REVIEW OF ACTION TAKEN BY GOVERNMZNT ON TEE 
RECOMMENDATIONS OF THE PUBLIC ACCOUNTS COM- 
MCI"r1EE CONTAINED IN THEIR 227TH REPORT (FIFTH LOR 
SABHA) ON EXCESSES OVER VOTED GRANTS' AND CHARGED 

APPROPRIATIONS FOR THE YEAR 197475. 

3.1. The 227th Report (Fifth Lok Sabha) of the Public Accounts 
Committee on Excesses over Voted Grants and Charged Appropria- 
tions disclosed in the Appropriation Accounts for the year 197475 
was presented to the Lok Sabha on 31 August, 1976. Action Taken 
Notes on all the 21 recomn~endations/observations contained ia the 
Report, with the exception oi one recommendation, have been re- 
ceived from Government and are reproduced in Appendix XXXVI. 
Two of the recommendations concerned all Ministries (cf. para- 
graphs 2.2 and 2.48). 

3.2. The Action Taken Notes received from Government* have 
been broadly categorised as follows: 

(i) Recommendations/observations that have been accepted 
by Government : 

(ii) Recommendations/observations which the Committee do 
not desire t~ pursue in view of the replies of Govern- 
ment. 

S1. Nos. 5 and 10. 

(iii) Recommendations/observations replies to which have 
not been accepted by the Committee and which require 
reiteration: 

Nil 

(iv) Recommendations/observations in respect of which Gov- 
ernment have furnished interim replies: 
S1. No. 3 - - 

*Notes ot SNOB I ,  2, 6-9, 18 and 19 have not been vetted bv Audit. 



3.3. In accordance with the t h e  schedule prescribed by the - 
Committee in their 5th Report (4th Lok Sabha), notes on the 
Action Taken by Government on the recornrnendations/observa- 
tions contained in the Committee's 227th Report were required to 
be furnished by the concerned Ministries/Departments latest bg 
28 February, 1977. An analysis of the receipt of Action Taken 
Notes (in some cases from mcwe than one Ministry) however dis- 
closes the following position: 
Number of Notes received by due date . . . . . 25 

Number of Notes received by the end of May 1 9 7  , 5 
Number of Notes not received by the end of June 1977 , 

3.4. The following Table indicates the comparative position in 
this regard as disclosed in the Reports on Excesses over Voted. 
Grants and Charged Appropriations for the years 1969-70 to.  
197475: 

Report to which N o t e  rdate No, of Nota  

No. of Note received after due 
Report to which Notes relate No. of date and extent of delay 

Notes 
rece 9 ved Upto 3 3 to 6 More 
by due months months than 6 
date months 

---- -- 
29th Report (sLS) . 1 5 3 . . . . 
49th Report (5  LS) . 20 I I 12 . . 
96th Report (5 LS) . . . . . . . . . 
134th Report ( 5  LS) . 8 9 25 . . 
180th Report (5 LS) . 1-4 13 4 I 

227th Report (5 LS) . 25 5 . . I - -- 
3.5. Commenting on the delays in the submission of the Action 

Taken Notes on the recommendations/observations contained in8,  
their 180th Report (Fifth Lok Sabha), the Public Accounts Corn- 
mittee (1976-77) had in paragraph 3.13 of their 227th Report (5th 
h k  Sabha) observed: 

"The Committee have been emphasising, year after year, 
the need for ensuring that their recommendations re- 
ceive prompt attention, and also for scrupulous!y observ- 
ing the time-schedule prescribed in their 5th Report' 



(Fourth Lok Sabha) for the furnishing ~f Action Taken 
Notes to the Committee. Though there has been no 
dearth of instructions in this regard. in pursuance of 
the Committee's earlier recommendations on the sub- 
ject, the position still continues to be far from satisfac- 
tory, and unconscionable delays continue to recur. Des- 
pite many adverse comments by the Committee, only 14 
Action Taken Notes relevant to the Committee's re- 
commendations/observations contained in their 180th 
Report (Fifth Lok Sabha) were received by the due 
date, 6 February, 1976. While the delay was of the order 
crf about a month in 5 cases, 8 Notes had been received 
after a delay of two months. Two Notes relating to the 
Department of Social Welfare were received only on 
19 June, 1976, after a delay of about 4/1-2 months, and 
two other Notes relating to the Ministry of Works & 
Housing on 5 July, 1976, after a lapse of five months. 
The Note in regard to the Action Taken by the Ministry 
of Shipping and Transport on the Committee's recom- 
mendation contained in paragraph 2.10 of the Report 
was received only as late as 12 August, 19'76, after a 
delay of more than six months. This. in the opinion of 
the Committee, is an entirely un-warranted proceeding. 
Given the will and with a little effort, it should be pos- 
sible for the Ministries/Departments to furnish the 
Action Taken Notes in much quicker time in any case, 
save in exceptional circumstances, within the prescribed 
period of six months from the presentation of the report 
to the House." 

3.6. Expressing their happiness at certain institutional arrange- 
ments having been devised by the Department of Expenditure to 
monitor tkie timely submission of Action Taken Notes on their re- 
commendations, the Committee had further qone on record to 

.observe in para 3.14 of the 227th Report as follows: 

"The Committee are happy to note that certain institutional 
arrangements have now been devised, though belatedly. 
by the Department of Expenditure to monitor the timely 
submission of Action Taken Notes on the Committee's 
recommendations and that the Integrated Financial Advi- 
ser/Internal Financial Adviser in each Ministry has been 
made responsible for examining the reports of the Corn- 
mittee and for coordinating and monitoring the expedi- 



tio- 8Ubmisfiion of the Action Taken Notes thereon to 
the Committee. It  is also gratifying that a Monitoring 
Cell has been set up in the Department of Expenditure 
as the 'focal point' for the Government as a whole to 
coordinate the progress in this regard and monitor delays 
with the Ministries concerned. The Committee trust 
that the Finance Ministry would discharge its 'nodal 
responsibility' in this regard effectively and also investi- 
gate the reasons for the delays in the submission of the 
Action Taken Notes on the 180th Report (Fifth Lok 
Sabha). The Committee would, in particular, like the 
delays that have taken place in the Department of Social 
Welfare and the Ministry of Works and Housing to be ex- 
amined in detail, with a view to taking appropriate disci- 
plinary or other action as may be called for." 

3.7. The Committee find that while 25 Action Taken Notes 
were received by the due date i.e. 28 February, 1977 five notes were 
received upto 3 months after the due date. There was delay of 
the order of about a month in three cases. Two Notes were re- 
ceived in April 1977. Of these, one pertaining to the Ministry of 
Home Affairs wlas received on 14 April, 1977 whereas the other 
draft Note %om the Ministry of Defence was received on 26 April, 
1977**. Yet another note from the Ministry of Works and Housing 
was received at the end of May 19'17. In one case, pertaining to 
the Ministry of Finance (Department of Expenditure), Action 
Taken Note has not yet been finalised by them. The Committee 
take a serious view of the persistent delay taking place in the sub- 
mission of Action Taken Notes and would like to be apprised of 
the measures contemplated by the Ministry of Finance to ensure 
that h a 1  Action Taken Notes on the Committee's recommenda- 
tions are invariably furnished to them within the stipulated time 
limit of six months. 

3.8. In reply to quite a few recnmmendations (cf S1. Nos. 1. 2. 7 
and 16), it has generally been indicated that with the introduction 
of the schemes of Integrated Financial Advisers and Separation of 
Accounts from Audit and the introd~.tction of deyartmentalised ac- 
counting system, i t  was hoped that greater post-budget vigilance 
would be exercised by the Ministries for effective control over ex- 
p e n d i b .  fie w i t t e e  would like Government to make a 
periodical analysis of the position in regard to excess grants obtain- 
ing prior to and after the introduction of the scheme of separation 

- - 
*Not vetted by Audit. 

**Vetted note received on 2-9-77. 
2069 LS-6. 



of Aocotlnts from Audit and also the exteat of improvement 
brought about as a resdt thereof. Tbe impact of the move so im- 
plemented should be reflected in the Appropriation Accou11ts of 
the current financial year. 

3.9. The Committee would like that final replies to the recom- 
mendations on which interim replies have so far been sent are 
furnished to them, duly vetted by Audit, without further delay. 

3.10. The Committee will now deal with the Action Taken by 
Gwernment on the following recommendation/observation con- 
tained in the 227th Report (5th Lok Sabha). 

Delay in streamlining budgetory p~ocedures 

3.11. In response t3 the earlier observations of the Public Ac- 
counts Committee (1972-73) contained in paragraph 1.3 of their 
39th Report (Fifth Lok Sabha), Government had constituted a Task 
Force to have a detailed analysis made of the various procedures 
for expenditure control vis-a-vis the functioning of the system of 
internal financial control and to suggest t3 Government remedial 
measures to improve the budgetory system. The Committee had 
then desired inter alia in paragraph 1.6 of their 96th Report (Fifth 
Lok Sabha) that the matter should be examined expeditiously 
and remedial measures taken. Subsequently, in March 1974, the 
Committee were informed that the Task Force had suggested cer- 
tain procedural changes in respect of certain grants which were 
under examination and that appropriate action would be taken 
in consultation with the Comptroller and Auditor General 
wherever necessary. 

3.12. Commenting on the delay in the examination of the sug- 
gestions of the Task Force, the Public Accounts Committee (1975- 
76) observed as follows in paragraph 1.10 of their 180th Report 
(Fifth Lok Sabha) : 

"The Committee regret that the procedural changes in res- 
pect of certain grants suggested b,y a Task Force con- 
stituted in pursuance of the observations 'of the Com- 
mittee contained in paragraph 1.3 of their 49th Report 
(Fifth Lok Sabha) are still under examination, even 
though almost three years have elapsed since the Com- 
mi ttee made their earlier recommendation. The Corn- 
mittee attach considerable importance to this recom- 
mendation &of theirs and desire that final action on the 



suggestions made by the Task Force be initiated without 
further loss of time and concrete steps taken to ensure 
sounder budgetary control than what exist at  present, 
particularly in ccrtam Mmstries such as the Ministry 
of Works and Housing. Mmistry of Shipping and Trans- 
port and the Ministry of Home Affairs". 

3.13. The Ministry of Finance (Department of Expenditure) 
while furnishing the Action Taken Note on 7 February, 1976 in re- 
gard to the above observations of the Cornn:~ttt.c had indicated the 
'latest position of the action taken on the suggestions as  fol lou~s~ 

( i )  Expenditure on hralional Hinhti*ays : 

The matter is at  present under consideration of the OEce 
of the Comptroller and Auditor General of India. 

(ii) Coordination of estimata in respect of Area Demands: 

I t  has been decided that coordination of estimates in res- 
pect of Arcs Denands wmld be done by Delhi State 
Division of the Department of Expenditure in respect 
,of 'Delhi' and by Budget Division in the Department 
of Economic Affairs in respect of other Area Demands. 

(iii) Net budgeting of works expenditure: 
The matter is under further examination with reference to 

the views of the Comptroller (i Auditor General. 

(iv) Provision for interest payments: 

The recommendation was that in  case of provision for 
interest charges in cases like Provident Fund, Reserve 
Fund etc., the interest for a financial year may be 
calculated and credited on the basis of balance during 
a 12 months period different from the financial year, 
say July to June. This recommendation has been ex- 
amined on the basis of actual expenditure under 'In- 
terest'  relating to the five years fr,om 1969-70, and the 
conclusion arrived at is that the trend indicated b,y the 
examination would not justify introduction of such 
radical changes and that it is not worthwhile pursuing 
this particular recommendation.' ' 

3.14. Expressing their concern over the delay in the implemen- 
*ation of .the sugges t i~ns  - - f o r  pr80cedural c h a n g ~  in certain @ants 



made by the Task Force, the Public Accounts Committee (1976-77). 
in paragraph 1.14 of their 227th Report (Fifth Lok Sabha) stressed. 
that finality should be soon reached in this matter of importance 
and observed: 

"The Committee are perturbed that the suggestions for 
prxedural changes in certain grants made by a Task. 
Force, constituted nearly four years ago, in pursuance 
of the Committee's recommendation contained in para- 
graph 1.3 of their 49th Report (Fifth Lok Sabha), to 
analyse in detail the effectiveness of the various pro- 
cedures for expenditure control, vis-a-vis the function- 
ing of the system of internal financial control, still await 
being implemented. In spite of repeated exhortations 
by the Committee for an expenditious examination of 
these suggestions, there has been no decision yet in this 
regard though the report of the Task Force was avail- 
able more than two years ago. The Committee stress 
that finality should be soon reached in this matter of 
importance and concrete steps should be taken to 
ensure sounder budgetary control than what exists at .  
present. " 

3.15. The Committee have inter alia been informed by the 
Ministry of Finance (Department of Expenditure) vide O.M. No. 
F.23(38)-E(Cord)/76 dt. the 31 May, 1977 that issues involved in 
the examination of the suggestions of the Task Force would require 
some more time before Action Taken N,ote could be finalised. 
H~wever,  the Committee were informed earlier on 24 March, 1977 
of the progress in regard to the remaining two suggestions ob the 
Task Force in the following words: 

" (i) Expenditure on National Highways : 
The legal aspects involved were last considered in an in- 

ter-departmental meeting held in August 1976, atten- 
ded by Secretary Department of Legal Affairs, Secre- 
tary, Ministry of Shipping and Transport and the 
representative of the Department of Economic Affairs. 
Subsequently, the matter was considered further in' 
the light of certain observations made by the Com- 
ptrdler and Auditor General of India and i t  was pro- 
aosed to refer the case to the Attorney General for 
his opinion. A draft statement of the case is being1 
finalised for the purpose in consultation with the Corn- 



ptroller and Auditor General. Further action will be 
taken in the light of the opinion of the Attorney Gen- 
eral on the constitutional and legal points involved. 

.(ii) N e t  budgeting of works expenditure: 
The matter is awaiting discussion by the Controller Gen- 

eral os Accounts with the Comptroller and Auditor 
General. This is expected to take place shortly. Fur- 
%her action will be taken in the light of the conclusions 
arrived at during the said discussion. The concerned 
authorities have been requested to take further neces- 
sary action on top priority basis. The Anal decisions 
of the Government would be communicated to the 
Lok Sabha Secretariat as soon as arrived at." 

'3.16. On 5 May, 1977. the Ministry of Finance (Department of 
Expenditure) furnished a copy of UO Note No. 490-REP(C)/4&76 
cdahd'U.'April, 1977 received by them from the Joint Director, 
Office of the Comptroller and Auditor General of India, contents 
sf which are reproduced below : 

"'.The Ministry of Finance, Department of Expenditure may 
kindly refer to its O.M. No. F.12(38)-E(Coord) / 76 dated 
24 March, 1977 on the subject mentioned above. 

-44s regards national highways, in the d.0. letter No. 17861 
ACl192.71 dated 17 August, 1976 from Shri Bhar, the 
then Dy. Comptroller & Auditor General to the Secretary, 
Ministry of Transport it was suggested that it would be 
worthwhile to seek the opinion of the Attorney General 
in the matter. The Ministry of Shipping and Transport 
had informed us in Shri Datar's d.o. No. PPA0/2(3) 199 
dt. 14th September, 1976 that a reference to the Attorney 
General had been made and his opinion was awaited. 
On 30 September, 1976 we requested the Ministry of 
Shipping and Transport to send us a copy of the state- 
ment of the case actually referred to the Attorney Gen- 
eral. Thereafter we were informed by that Ministry on 
16 October, 1976 in Shri Datar's d.0. letter No. PPAO/2 
(3) /76/174 dt. 16 October, 1976 that the reference to the 
Attorney General had not taken Anal shape and that 
the -statement of the case would be shown to us as soon 
as it was ready. I t  has also been mentioned in the note 
submitted to the Public Accounts Committee that the 
dr&t statement of the case is yet to be f ina l id -  The 

d r a f t  statement of the case b s ,  however, been sent to ... 



this office in the meantime on 4 April 1977 (received on 
7 April 1977). In view of the above position it is re- 
quested that the second and third sentences of item ( i )  
of the action taken note which relates to national high- 
ways may be revised as fo1iows:- 

'Subsequentl,y, the matter was considered in the light of 
certain observations made by the office of the Com- 
ptroller & Auditor General and, as advised by that 
office on 17 August 1976, i t  was proposed to refer the 
case to the Attorney General fmor his opinion. A draft 
statement of the case has been finalised for submission 
to the Attorney General and has been sent to the office 
of the Comptroller and Auditor General on 4 April. 
1977 for comments, if any.' 

In item (ii) of the action taken note mentimed above it may 
please be brought out that our opinion about net budget- 
ing for "Stores Suspense" was intimated to the Ministry 
of Finance on 29 October 1976 when certain points were 
expressed by that Ministry in May 1976. It may also be 
pointed out in this connection that the Controller Gen- 
eral of Accounts has not yet approached the Comptrol- 
ler and Auditor General for a discussion. I t  would not. 
therfeore, be correct to say at  this stage that the matter 
is awaiting discussion by the Controller General of Ac- 
counts with the Comptroller and Auditor General. The 
action taken note may be modified accordingly. 

According to the existing. procedure the draft note on any recom- 
mendation of the Public Accounts Committee is to be sent for vetting 
to the Principal Audit Officer i.e., Accountant General, Central Reve- 
nues in this case." 

3.17. The Committee have further been informed of the latest 
position as under in respect of the two pending recommendation; 
of the Task Force referred to in para 1.14 of the 227th Report (1976- 
77) of the Public Accounts Committee, vide their O.M. No. F.5/21/ 
76/IFA dated 29 August 1977:- 

"(i) Expenditure on National Highways 
The opinion of the Comptroller and Auditor General on the draft 

statement of the case for submission to the Attorney General is 
awaited. 

(ii) Net Budgeting of works expenditure 

The Ministry of Works and Housing is examining the case in 
consultation with their technical officers. " 



In regard to ( i)  above, the Committee were inforrned on 
15-10-1977 by the Office of the Comptroller and Auditor 
General that the matter was proposed to be discussed 
shortly In an  mterdcpartmental meeting of the Minis- 
tries of Transport and Sh~pplng, and Law and the 
Office of the Comptroller and Auditor General before 
finalisation of the statement of the case for submission 
to the Attorney General. 

3.18, The Committee are once again constrained to observe that 
inspite of repeated recommendations by them for an expeditious 
examination of the suggestions made by the Task Force over 3 
years back. no finality has yet  been reached in this matter of im- 
portance, with the result that excess expenditure n~ainly in the 
grant relating to the maintenance of national highways has become 
a recurring feature over years. Surprisingly, the excesses under the 
head 'A.2(1)-Maintenance of Nationid Highways' during the y e a  
1975-76 were as high as Rs  2,57,35,778. In their explanatory note, 
the Ministry of Shipping and T r w s ~ o r t  (Roads Wing) have indl- 
cated that 'the excess was mainly due to extensive repair works 
undertaken on the national highways damaged by heavy rains In 
various parts of the country and increase in cost of material and 
labour for maintenance works as compared to the norms prescri- 
bed by the Central Government.' Thc maintenance and repair 
works were undertaken by the various State Governments who are 
the executing agencies of the Central Government for the develop- 
ment and maintenance of National Highways. 

3.19. The Committee would, urge that final action on the re- 
commendations specially aimed at streamlining budgetary pro- 
eednres be initiated without further loss of time so as to ensure 
sounder budgetary control than what exists at  present, particularly 
in respect of certain grants administered by the Ministry of Ship- 
ping and Transport. The Committee have also dealt with parti- 
cular excesses relating to the grant 'Maintenance of National High- 
ways' that oecured during 1975-76 separately in Chapter II of this 
Report. 

NEW DELHI : 
October 17, 1977. 
-- - -. 
Asvina 25, 1899 (S) 

C. M. STFPHEN, 
Chairm.an. 

Public Accounts Committee. 
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APPENDICES I 10 XSXV 

(Vide Para 1.3 of the Report) 

Explanatory Notes received from various lLlinistries/Departments 
on the Excesses over Voted Grants and Charged Appropriations dis- 
closed in the Appropriation Accounts f o r  the year 1975-76. 

* * * * 



MINISTRY OF AGRICULTURE & IRRIGATION 

(Department of Agriculture) 
Grant No. 1: Department of Agriculture 

The Appropriation Accounts (Civil) for the year 1975-76 have dis- 
-closed an excebs of Rs. 4,67,739/- over the Voted Grant No. 1-Depart- 
.merit of Agriculture in the Revenue Section as indicated below:- 

The grant provides for expenditure on the Secretariat of the 
Department, and other Miscellaneous Organisations, i.e., Agricultural 
Counsellor, Embassy of India, Rome, and Zoological Park, Delhi. As 
against the final grant of Rs. 1,91,93,000, the actual expenditure 
amounted to Rs. 1,96,60,739 leading to an uncovered excess of 
Rs. 4,67,739 as indicated below:- 

Major Head & Group Head Final Actual Excess (+ ) 
Grant Expmditure Saving (-) 

The excess is mainly due to: 
(i) More tours undertaken than anticipated in connection with 

the implementation of the various developmental agricul- 
tural schemes. 



(ii) Increased number of deputations/delegatlona abroad, 
(iii) Increased payment to the daily-rated coolies on account of * 

the upward revision of daily wages. 
(iv) Unforeseen payment to a lawyer on account of legal fee. 
(v) Unanticipated adjustment of Rs. 1.60 lakhs in March S u p  

plementary Accounts. 

A-2(1) Counsellor (Agri) Embassy of India, Rome. 

The excess under the above subhead may be accounted for due 
to: - 

(i) Payment of transfer travelling espenses including customs 
duty advance to Counsellor (Agri.) on his transfer from 
Rome to India, grant of leave salary to him and sanction 
of tours to New York, Khartoum and Geneva. 

(ii) Emergency passages availed by Technical Assistant and his.  
wife to India. 

(iii) Higher medical charges. 
(iv) Increase in rent of buildings. 
(v) Generai rise in prices in Italy. 

Taking into consideration the trend of expenditure and anticipated 
liabilities, the Revised Estimates for Grant No. l-Department of Agri- 
culture were placed at Rs. 1,96,84.000/- against the Budget Estimates 
of Rs. 1,81,93,000/- for the year 1975-76. The Revised Estimates 
exceeded the Budget Estimates by Rs. 14.91 lakhs. A supple~nentary 
demand of Rs. 10.00 lakhs was obtained during the gear and it  was 
expected that the balance of Rs. 4.91 lakhs could be met out of the 
savings within the grant. Unfortunately, the savings did not mate- 
rialise to this extent in this grant. Further, the adjustment of Rs. 1.60 * 
lakhs was carried out by the Pay & Accounts Officer, Department of 
Food, in March Supplementary Accounts and as such no supplemen- 
tary demand was possible at that stage. This resulted in an excess 
over thc grant to the extent of Rs. 4,67,739/-, requiring regularisation 
by Parliament. 

The net excess of Rs. 4,67,739/- over the sanctioned grant map' 
kindly be recommended for regularisation by Parliament under 
Article 115(1) (b) of the Constitution. 

The Note has been vetted by Audit. 



APPENDIX L1 

MINISTRY OF AGRICULTURE 

(Department of Agricultural Research & Education) 

INDIAN COUNCIL OF AGRICULTURAL RESEARCH 

Grant No. $-Payment to Indian Council of Agricultural &search 

Total Granr Actua! Excess ( + ', 
Expenditure Saving(-) 

Revenue: Rs. Rs. Rs. 

NOTES AND COMMENTS 

Against the budget provision of Rs. 39,35,99,000, the expenditure 
was to the tune of Rs. 39,35,99,536 during the year 1975-76. The excess 
of Rs. 536/- was due to the drawal of actual amount realised as Cess 
during 1975-76 in accordance with the provisions of the Agricultural 
Produce Cess Act, 1940. 

2. With a view to making better financial provision for carrying 
out the activities of the I.C.A.R., a cess by way of customs duty on 
export of certain articles has been imposed under this act, the pro- 
ceeds of which are to be paid to the Council. 

3. Cess is originally collected by the Collectors of Customs and 
Central Excise and is credited to the Consolidated Fund of India. The 
cess realised reduced by the cost of collection as determined by the 
Central Government is paid quarterly to the ICAR. A monthly state- 
ment of the collections made is sent by the Collectors to the Ministv 
of Finance (now Department of Revenue & Banking) and the ICAR. 
Based on this statement, the ICAR claims the net proceeds from 
Government of India. 

4. During the year 1975-76 a sum of Rs. 1,71,64,536.43 paise was 
paid to the ICAR on account of 'Payment of net proceeds of Cess 



under A.P. Cess Act, 1940. The details of actual amount paid to 
the Council quarter-wise are  as follows: - 

1st  Quarter ending 40.07.772 30 

znd Quarter ending 40>43,335 ,79 
3rd Quarter ending 

4th Quarter ending 

In the sanctioned budget of Rs. 3!~.35.9!1.0130 for 1975-76 provision 
under the relevant Sub-head for payment of Cess was rounded to 
Rs. 1,71,64,000. As the actual collections were to bc paid to the ICAH, 
i t  resulted in a marginal excess of Rs. 53(i/- only which requires 
regularisation under Article 115(1) (b) of thc Cunsti tution. 

The Note has been vetted by Audit 



APPENDIX UI 
MINISTRY OF ENERGY 

(Department gf Coal) 
Grant No. 29.-Coal and Lignite for the year 1975-76 

(Amounts in Rupxs) 
Original Grant . 2,3r,92,01,000 
Suppi emtntary Grant 70 ,6839~ ,~  
Final Grant 3.02,60,92,000 
Actual Expaditure 3.23,10,45,499 
Exczss 2%49,53,499 

2. The original Grant of Rs. 2,31,92.01,000 was augmented by S u p  
plementary Grants of Rs. 35,00,00,000 in July 1975, Rs. 4.50,00,000 in 
January 1976, and Rs. 31,18,91,000 in March, 1976. Against the final 
Grant of Rs. 3,02,6'0,92,000, the actual expenditure, however, amounted 
to Rs. 3,23,10,45,499 thereby leaving an uncovered excess of RS. 

20,49,53,499. 

3. The escess of Rs. 20,49,53,499 resulted mainly on account of 
excess of Rs. 20,97,00,000 under the Subhead AA. l(1)-Investment in 
Neyveli Lignite Corporation. The excess under this Subhead occur- 
red because of adjustment, in the accounts for 1975-76, of the amount 
of Rs. 20,97,00,000 representing conversion of loans into equity pro- 
vided for in 1972-73 through a supplementary Grant in March, 1973. 
Pursuant to this, the sanction for investment of Rs. 20,97,00,000 by 
conversion of past loans to the Nepveli Lignite Corporation, was 
issued on 28th March, 1973; the Corporation also issued the requisite 
equity shares to the Government against this investment. However, 
the transaction was accounted for only in 1975-76 instead of in 1972-73 
resulting in an excess of Rs. 20,97,00,000 under the aforesaid Sub-head; 
in the account for 1972-73, because of the non-accounting of the said 
investment, saving of a corresponding amount had occurred. Taking 
into account savings under other sub-heads, the net excess amounted 
to Rs. 20,49,53,499. 

4. Since the excess has resulted exclusivelg from an accounting 
omission in 1972-73 of an amount for which a specific Supplementary 
Grant was voted by the Parliament in March 1973, the excess does 
not require regularisation in terms of paragraph 4.26 of the 45th Re- 
port of the Public Accounts Committee (Third Lok Sabhe), 196566. 

5. This note has been seen by Audit. 



DEPARTMENT OF REVENUE AND B.4NKING 

Grant No. '34-Taxes on Income. Estate Duty. iVealth Tas  and Gift 
Tax' 

H h .  

Or~ginal Grant . 3 5 . 3 3 ~ H . ~  

Supplementary Granr . . h,M.id,co> 

Final Grant . . . . . . ~Z,OO,~Z.OOO 

,\3u31 Expenditure. . . . . . 4~.12,80,390 
Excess . . 12.65.390 

The original provision of Ks. 35.33,38,000 in the voted section of the 
Grant was augmented by a Supplementaly Grant of Rs. 6,66,74,000 
obtamed in March, 1976. Against the final glant of Rs. 42,00,12,000 
:he actual expenditure booked, however. amountcd to Rs. 42,12,80,39d 
leaving an  uncovered excess of Rs. 12,68,390. 

The excess occurred mainly by under heads 'A l(1) -11ivestiga- 
tion' and 'A. 2(1)-Con1misqionet.s and !heir c)fllces'. The cxcess under 
head 'A l(1)-investigation' was causcd hv  an unforcsecn increase 
In exper~diture on payment of reward to employees equal to their one 
month s basic pay granted in recognition of the success of the Volun- 
tary Disclosures Scheme, increase in the cost of various stores pur- 
chased, etc. The excess under 'A. 2 (1)--Commissioners and their 
offices was mainly duc to the fact that the supplementary grant 
obtained to meet the add~tional instalments of dearness allowance 
s~nctioned in September, 1975 did not adequately cover the arrears 
relating to the period ending 31st August, 1975 which were not 
payable in cash but were to be credited to the Compulsory Deposit 
Accmnt and the General Provident Fund Account of the emplb 
yees. 

This excess, which constitutes only 0.3 per cent of the total final 
giant. may kindly be recommended for regularisation by the Parlia- 
ment under article 115(l)(b) of the Constitution of India. 

This note has been vetted by Audit. 



APPENDIX V 

MINISTRY OF FINANCE 

(Department of Economic Affairs) 

Grant No. 37-Currency, Coinage and Mint. 
--- - - --- .--- - - --.. - -- -- 
Revenue Section-Voted Figures in Rupees 

- 

Original Grant . 35+17~17,000 

Supplementary Grant 8,80.68,ooo 

Final Grant 43,97,85.000 

Excess I5.23,530 
--- -- 

In the Revenue Section the original provision of Rs. 35J7,17,000 
was augmented by a supple men tar,^ Grant of Rs. 8,80,68,000 obtain- 
ed in March, 1976. Against a final grant of Rs. 43,97,85,000 the ex 
penditure actually booked, however. amounted to Rs. 44,13,08.530 
leaving an uncovered excess of Rs. 15,23.530. 

Thc excess occurred inter alia under head "A. +-Loss on Coinage 
-A. 4(1)-Loss on destruction of withdrawn coins". The Difference 
between the face value of uncurrent and withdrawn coins, received 
from banks and treasuries, and the metal value thereof a t  the cur- 
rent rates is accounted for under this head. The excess was on 
account of receipt of larger numbers of coins for destruction than 
anticipated a t  the time the supplementary grants were finalised. 

This excess, which constitutes only '0.3 per cent of the total final 
grant, may kindly be recommended for regularisation by the Parlia- 
ment, under article 115(l)(b) of the Constitution of India. 

This Note has been vetted by Audit. 



APPENDIX VI 

MINISTRY OF FINANCE 

(Department of Economic Affairs) 

Grant No. 38-Pensions 

R u w ~  Sadibn-Voted Figures in Kupxs 

Supplementary Grant . . ~.oo,w,o~ 

Final Grant 35,60,00,01X) 

Actual Expenditure . 26,91$6,429 

Excess I ,3r ,X6,429 

The Original Grant of Rs. 22t60,00.000 was augmented by obtain- 
ing a Supplementary Grant of Rs. 3.00,00,000 in March, 19TL Against 
the final Grant of Rs, 25,60,00,000, however, the actual expenditure 
amounted to Rs. 26,91,86,429 resulting in an excess of Rs. 1,31,86,429. 
The excess which is the net result, of excesses and savings under the 
various sub-heads of the Grant, occurred mainly under the follow- 
ing sub-heads : - 

- - ---- - - 
A.2.-Corn- A 4.- A.5-Vamily 
mrltcd Gratuities Pcnsion~ 
Value of 
Pension.;. 
AS2(1)-0r- 
dinary 
Pens ion3 

0rig;nal Grant . . r,or,4~,ooo 3,51,oh,ooo r334,4h.oco 

Supplementary Grant . . ~,ao,oo,ooo 1,25,oo,w . . 
Final Grant , . . Z,OI,~S,OOO 4,76,06,0co 1~34.4h.C~~ 

Actual Expenditure , . 2,41,49,212 6,37,75,861 r,XS1S89684 
Excess . 42,04,212 1,6r,69,861 51,12,684 

The above excesses amounting to Rs. 2,52,86,757 were met to a 
'large extent from savings under other subheads leaving an uncovered 
excess of Rs. 1,31,86,429. 



2. While the Grant is controlled by the Ministry of Finance, pen- 
sion payments are arranged and accounted for by the Accounts Offi- 
cers. The quantum of actual payments during a financial year 
depends, inter alia, on the number of retirements, requests for com- 
mutation of pensions, deaths of pensioners, etc., which are not sus- 
ceptible of precise estimation. At the time of review of the Grant 
in March 1976 the requirements then estimated by the accounting 
authorities were taken into account and a Supplementary Grant of 
Rs. 3,00,00,000 was obtained. But this fell short of the final require- 
ments lay Rs. 1,31,86,429. 

3. In view of the circumstances explained above the excess of 
Rs. 1,31,86,429 may kindly be recommended for regularisation by 
Parliament under Article 115(l)(b) of the Constitution. 

4. This note has been seen by Audit. 



APPENDIX VB 

(Department of Revenue and Banking) 

Grant No: '39-Opium and Alkaloid Factories' for 1975-76. 

- - 

0rig:nal Grant 17.49.24tW 

Supp!ementary Grant , 3.10.60,000 

Total Grant . X~59.Xl.000 

In the Revenue Section of the Grant the original provision of 
Rs. 17,49',24.000 was augmented by a Supplementary Grant of 
Rs. 3.10,60.000 (Voted) obtaincd in March, 1976. Against a final 
gant of Rs. 20,59,84.000 the expenditure actually booked, however, 
amounted to Rs. 21,72,83,534 leaving an uncovered excess of 
Rs. l.l2,99,534. 

Of this excess of Rs. 1,12.99,534, Rs. G1,57,459 is the result of double 
adjustment of expenditure on certain purchases of opium for the 
factory a t  Neemuch and the Accountant General in whose books it 
was erroneously adjusted could not rectify it before the close of the 
accwnts for 1975-76. This part of the excess which was due to 
misclassification in the accounts would not seem to require regu- 
larisation on the analogy of the recommendations in paragraph 7 of 
the 16th Report of the Public Accounts Committee (First Lok 
Sabha). 

The remaining excess of Rs. 31,4?.075 is mainly due to adjust- 
ment of debits on account of customs duty on Codeine Phosphate 
imported during the later part of 1975-76. No provision on this 



account was made in 1975-76 as it  was expected, on the basis of past 
practice, that the debits might not be adjusted in that year itself. 
These were, however, adjusted in the dosing batch of the accounts. 
for 1975-76 resulting in an excess. 

This excess of Rs. 31,42,075 may kindly be recommended for re- 
gularisation by the Parliament under article 115(l)(b) of the Con- 
stitution of India. 

This note has been vetted by Audit. 



APPEYDM Vm 
MINISTRY OF FINANCE 

(Department of Economic Affairs) 

(Budget Division ) 

Appmpnation . "lntel est Payments" 
-- - -- - - * - - - - - . -- - - .-- 
Charged Appropriation Figu:es In Rupccu 

Or~ginal Appropriation . . . . . . 1 1 ~ 7 , R 4 , 1 9 , ~  

Supplerner-tary Appropriation . . 3 ~ 9 7 ~ 9 7 ~ ~  

Final Apprppriation . . . . . 1z~o,8~,16,ooo 

Actual Expenditure . . . . .  . m8.16,01,152 

Excess . . .  7,33.85,152 
- -- --- - - - - - -- - - . -- -- --- A 

The Appropriation covcrs pltrvislon for intcrcst charges on the 
entlre debt of the Government of I n d ~ a  (both ~nternal  and external) 
Including mterest on depreclat~on and othrr reserve funds of Gov- 
ernment commerc~al depaltments The expc*nditurt. is charged' on 
the Consolidated Fund of India in accordance w t h  Clause ( c )  of Arti- 
cle 112(3) of the Constitution of Indla 

The original provision of Rs. 1187,84.19.000 was augnientcd by 
obtaining a Supplementary Appropriation of Rs. 32,97,97,000 in March, 
1976 session of Parliament. The actual expenditure, however, turned 
out to be Rs. 1228,16,01,152 resulting in exceeding the sanctioned 
provision by Rs. 7,33,85,152. The excess, which is less than one per 
cent of the total sanctioned provision, occurred inter alia under the 
f dlowing heads: - 
- -.------ - 

Total Actual 
Sub head sanctioned Expcndi ture Excesv 

Appropriation - -- 
A&)-Interest on loans from Govt. 

of U.S.A. . . . . . 41,70.91,000 &29,33,069 2,58942~59 
A.2(4)-Interest on loans from Govt. of 

Canada . . . .  



The above excess of Rs. 9,92,63,475 was partly offset by savings 
under other heads within the Appropriation leaving an uncovered 
excess of Rs. 7,33,85,152. 

The excess under these heads occurred mainly due to adjustments 
in the accounts for 1975-76, of certain expenditure incurred, in earlier 
years on payment of interest. Since these adjustments, leading to 
the excesses, were carried out after 31st March, 1976. no action cmld 
be taken to cover these excesses either by obtaining a Supplementary 
Appropriation or an  advance from the Contingency Fund before 31st 
March, 1976. Steps have, however, been taken to ensure timely re- 
conciliation of departmental figures with the figures booked in 
accounts. With the departmentalisation of Accounts, it is hoped 
that such excesses will not recur. 

The recommendation of the Public Accounts Committee is sought 
t o  the regularisation of excess of Rs. 7,33,85,152 under Article 
115(l) (b)  of the Constitution. 

This has been vetted by Audit. 



APPENDIX IX 

MINISTRY OF FINANCE 

(Department of Ecsnvlnic Affairs) 

(Budget Division) 

Grant No. 41: Other Expenditure of the Ministry of Finance. 

Snpplcmentary Grant . S Z . 7 4 * 4 J ~ O O O  
Final Grant . Yy,~s,Sz,ooo 

Actual Expendi lure go,Xy,M.Kg~ 

The Original Grant of Rs. 3651.38 lakhs in the Elevcnuc Scction 
(Voted) was augmented by Supplementary Grants of Rs. 60 lakhs in 
Ju l? ,  1975 and Rs. 5214.44 lakhs in March, 1976. Against the Final 
Grant of Rs. 8925.82 lakhs, the actual expenditure amounted to 
Rs. 90.89,66,851 resulting in an excess of Rs. 1,63,84,851. 

The net excess of Rs. 1.63.84,851 resulted due to an erroneous ad- 
just~nent of Rs. 2,9127,084 carried out under the Major Head 'ZW- 
Aliscellancous General Services-LOST by Exchange' at  the close of' 
the  .inancia1 year 1975-76 and debitnd to sub-head 'R5(3)-Loss by 
E-xtiange' in the Grant. The erroneous adjustment rcprcsented 
the difference of credit and debit transactions under sterling remit- 
tanc?s advised by one of the Accounts Offices which. in accordance 
with the accounting procedure, should have first been adjusted 
under the Head '856Suspense Accounts' and the net effect of such 
transactions thereunder adjusted at the close of the year as a receipt 
under Major Head '068' or as an expenditure under Major Head '268' 
as per nature of the net transaction. As a result, an inflated credit 



was afforded to Major Head '068' in that year. The erroneous ad- 
justment came to notice after the close of the accounts for 1975-76 
when it could not be rectified. 

3. The excess expenditure having resulted from erroneous ad- 
justment in accounts, it does not require regularisation in terms of 
paragraph 7 of the 16th Report of the Public Accounts Committee 
(First Lok Sabha). 

The note has been vetted by Audit. 



MINISTRY OF HEALTH & FAMILY WELFARE 

Grant No. 43: Ministry of Health and Family Planning. 
- - .- - - --- - _l---__l_--- - . - - . 

Rmcnur Sscrio~r- Voted P ig~ircs i n 
Rupees 

Original Grant . 6 4 , 5 6 1 ~  
Supplementary Grant . . . . 36~~000 

Final Grant . . . 63~8,000 

Actual Expenditure . . . 68.32,9;9 

The original Grant of Rs. 6456,000 was augmented by a Supple- 
mentary Grant of Rs. 3,62,000 in March 1976. Against the h a 1  grant 
of Rs. tiE1,18,00'0, however, actual expenditure amounted to Rs. 68,32,979 
leading to an excess of Rs. 14.979. 

2. The excess is the net result of excesses and savings under the 
various heads in the Grant and is mainly attributable to the gross 
excess of Rs. 28,536 under the head "Al(2)-Department of Familv 
Planning". The Supplementary Grant of Rs. 3.62 lakhs obtained in 
March 1976 included Rs. 93.000 for the Department of Family Plan- 
ning. This Supplementary Grant, however, proved to be inadequate 
and actual expenditure exceeded by Rs. 28,536. Taking into account 
sevings under other subheads in the Grant. the net excess came 
down to Rs. 14,979 which is less than 0.25 per cent of the sanctioned 
grant. 

3. In view of these circumstances, the net excess of Rs. 14,979 
may kindly be recommended for regularisation under Article 115(1) 
(b) of the Constitution. 

4. This note has been seen by Audit. 



APPENDIX XI 

MINiSTHY OF HEALTH AND FAWLY WELFARE 

Grant No. 44: Medical and Public Health 
- - _ _  

(Figares in Rupees) 
R?venu e C~p'tal  
S .c.ion Saction 
{Ciarged) (Voted) - - 

,Original Grant . . . 32:03.94,000 
Supplementary Grant/Appropriation . 1 9 6 ~  7,33.69,000 

Actual Expenditure 1.06,405 4 ~ ~ 5 8 ~ 0 7 . 5 6 2  

Excess 405 6.20.44.562 

Revenue Section (Charged) : A Supplementary Appropriation of 
Rs. 1,06,000 was obtained in March, 1976 for payment of arrears of 
salaries to the emplo,yees of the National T.B. Training Institute, 
Bangalore in satisfaction of a decree of the Karnataka High Court 
The actual expenditure on this account was Rs. 1,06,405. Thv 
excess of Rs. 405 which was due to erroneous rounding of the Sup- 
plementary Appropriation to the nearest thousand rupees, require, 
regularisatim by Parliament under Article 115(l)(b) of the Con- 
st i tut ion . 

Capital Section (Voted): The Original Grant of Rs. 32,03,943000 
was augmented by a Supplementary Grant of Rs. 79,33,69,000 In 
March, 1976, against the final Grant of 33s. 39,37,63,000. However 
the actual expenditure amounted to Rs. 45,58,07,562 leading to the 
excess of Rs. 6,20,44.562. This excess was the net result of saving and 
excesses under various heads and occurred mainly under the follow- 
ing two heads for the reasons indicated thereunder: 

(1) AA. l(1) (39-Purchase of materials in India and abroad 
Rs. 3,85,32,327 /-. 

Medical Stores Depots purchase drugs, medicines, etc., for SUP- 
plies to indentors from whom the cost is recovered. The Budget 
provision of Rs. 11 crores for purchases by Medical Stores Depots 



augmented by obtaining a Supplementary Grant of Hs. 1 crore 
U1 March, 1976. The actual expenditure, however, amounted to 
8s. 15,85,32,327. Out of the excess of Rs. 3,85,32,327, that of 
hs. 23a.51 lakns was due to the aajustment of deblts ln the account 
tor 1975-76 for stores recelved by Medical Stores Depots in 1974-75 
and the balance excess Was due to emergent procurement of impor- 
tdllt m e  savlng drugs and other medlclncs including those required 
to supplied to drought/flood alkctt d alcas 111 the country. Till$ 
excess expenditure could not be antlclpated at the trme of obtaining 
supplementary Grant in March, 19%. 

The original Grant of Rs. 1404.68 lakhs for the Natlonal Malarla 
E~adlcation Programme (Rural) was augn~cnted by a Supplementary 
Grant of Rs. 622.69 lakhs in March, 19%. The actual expenditure, 
}l,lwcver, amounted to Rs 24.71,12,51% causlng an excess of 
~ s .  4 ;13,75,506. Of this, the excess oi Rs. 101.58 lakhs was malnly 
ciue to  belated adjustment in the accounts for 1975-76 of debits rals- 
cd in 1970-71, 1973-74 and 1974-75 in respect of, procurements through 
the D.G.S.AD. The balance of the excess was due to larger pro. 
curement and supply by the DGS&D of Malathion than anticlpatcd 
durmg 1975-76 for combating Malaria. Malathion is used also in 
qpcul ture  (as insecticide/pesticide) and DGS & D supplies for 
Nat~onal Malaria Eradication Programme in previous years had fal- 
len :host of the requirements. However in 1975-76, the total procule- 
ment by DGS&D proved to be higher than required, resulting i n  
larger supplies for NMEP as it  was not possible for DGS&D to stag- 
ger. supplies beyond March, 1976. 

The gross excess of Rs. 8,29,07,833 under the tws sub-heads was 
:$ met to the extent of Rs. 2,08,63,271 from savings available under 

other heads in the Grant, leaving uncovered the net excess of 
' Rs. &20,44,562. 

Tn view of the above, the excess of Rs. 6,20,44,562 in the Capital 
Section (Voted) of the Grant may be recommended for regularisa- 
t,ion under Article 115(l) (b) of the Constitution. 

This has been seen by Audit. 



APPENDIX XII 

MINISTRY OF HOME AFFAIRS 
Grant No. 46: Ministry of Home Affairs 

- 

(Figures i n rupees] 
Revenue Section-Voted 

Original Grant . 2,54.41,ooo 
Supplementary Grant . 15396,000 
Final Grant 2.70,37,000 
Actual Expenditure . . 2,78,45,667 
Excess 8.08,667 

2. The Original Grant of Rs. 2,54,41,000 under Grant No. 46- 
Ministry of Home Affairs was augmented by Rs. 15,967000 by obtain- 
ing a Supplementary Grant in March, 1976 session of Parliament. 
Against the final grant of Rs. 3,70,37,000 the actual expenditure 
amounted t 3  Rs. 2,78.45,667 leaving thereby an uncovered excess of 
Rs. 8.08,667 which requires to be regularised. 

3. The overall excess of {Rs. 8.08.667 was the net i-esult of 
exzess and savings under various sub-heads in the Grant and 
occurred mainly under the Group-head -4 1-Secretariat 
(+ Rs. 13,72,755). 

4. The reason for the excess is briefly explained below: 

The excess occurred mainly due to non-inclusion of funds in full 
in respect of medals supplied by the Ministry of Defence in the year 
1974-75 and 1975-76 on the presumption that the entire debits were 
not likely to be adjusted during that year. 

5. The above excess and other minor excesses under other Group- 
heads were partly offset by savings under the remaining Groupheads 
leaving a net excess of Rs. 8,08,667 in the Grant which needs to be 
regularised. 

6. In view of the circumstances explained in  para 4 above the 
overall excess of Rs. 8,08,667 may kindly be recommended for regu- 
larisation by Pariiament under Article 115(l)(b) of the Constitution 
sf India. 

The note has been vetted by Audit. 
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APPENDIX XIU 

MINISTRY OF HOME AFFAIRS 

(Department of Personnel and Administrative Reforms] 

Grant No. 48: Department of Personnel and Administrative 
Reforms. 

Original Grant . . . . h,r~,4r;.ooa 
S~pple~nentary . . . . . . 96,471000 
Final Grant :,09,9 3.- 
An-ual Expenditure . ~ . y , h H . ; ~ j  
Excess 14.75,713 

-..--- --- -- --- 
3 The Original Grant 3f Rs. 6,13.46.000 under Grant No. 48. De- 

pot  tment of Personncl and Adminlstratlve Kcforms mas augmented 
t!: Rs. 96,47,000 by obtaining a Supplementary Grant In March, 1!176. 
.43+1nst the final p-mt uf Rs. 7,09,93,000 the actual tlspcnditure 
i i rn< )~  ntcd to Rs. 7.24 68.713 leav~nq thereby an uncovcwd cxcess of 
Rs. 11.75,713 which requires to br regularised. 

3. The overall excess of Rs. 14,75,713 was the net result oi  excesses 
asd : avings under various heads in the Grant. 

1. The excess mainly occured under the head D.1(1), Central 
B l ~ r m u  of Investigation which was mainly due to paymcnt of. 
a:,re:~rs 3f pay and additional dearness allowances, more tours and 
~ u ~ c h a s e  of furniture, ofice equipment and new motor vehicles 
(living to enhanced activities of the Central Bureau of Investigation, 
adjustments of leave salary contributions, railway warrants, debits 

uurchases made through the DGS&D pertaining to the years 
1,974-75 and 1975-76 and also due to revised rates of telephone 
charges. 

5. In  view of the  circumstances explained in para 4 above the 
overall excess of Rs. 14,75,71-3 may kindly be recommended for re- 
gularisation by Parliament under Article 115(l)(b) of the Constitu- 
tion of India. 

6. The note has 'been vetted by Audit. 



APPENDJX XIV 

MINISTRY OF HOME AFFAIRS 

Grant No. 49: Police 

Original Cimnt (Voted) . . I,7~.17,I3.000 

S m  7'crn-nt lry Grant (Voted) . Z~,W,~I,OCO 

Final Giant : I .9+2?.@4,0co 

Actual Expcndi turc . . 2,00, II,04,52I 

Exce:;~ 5,84,00,521 
--. --- -- - -.--. 

2. The original grant of Rs. 1.74,17,13,000 was augmented by 
obtaining a supplementary grant of Rs. 20,09,91,00o in March, 1976. 
The actual expenditure however, amounted to Rs. 2.00,11,04.521 
~qesulting in an excess c~f Rs. 5,81,00,521 which requires to be regu- 
larised. 

3. 'The overall excess of Rs. 5,84.00,521 was the net result of excess 
and saving under the various sub-heads in the Grant. 

4 Excess occurred mainly under the following subheads: 

A. l-Central Reserve Police (i- Rs. 1.95,47,397) 
Grant 
Rs. 

Actual expenditure 
Rs. 

Exccs  
Rs. 

The expenditure exceeded the sanctioned budget grant by 
Rs. 1,98,47,397 due to:- 

Adjustment of more debit vouchers on account of Railway 
Warrants; more movement of battalions; more expendj - 
ture on Ration money consequent upon deployment of 
Battalions in areas where ration money is admissible; 
adjustment of past liabilities and increase in the rates of 
electricity, water and freight charges and also materialisa- 
tion of more indents earlier than anticipated. 



A. 2(l)--Directorate General of Border Security Force 
(+ Rs. 2,94,54,274) 

The excess expenditure of Rs. 294,542'74 was mainly due to:- 

Revision of pay scales of BSF Officers on the basis of Third 
Pay Commission's recommendations and adjustment of 
past liabilities. 

k 4Assam Rifies (+ Rs. 1,95,99,957) 
Grant Actual Expenditure Excess 
Rs. RF. Rs. 

3I,24,32,000 33X',3I ,957 I19SdBl957 

The excess of expenditure was mainly due to:- 
Revision of pay scales; more supplies of vehicles than 
anticipated and general increase in prices; adjustment of 
arrears of pay and allowances of Assam Rifles personnel 
and also adjustment of arrears of book debit vouchers 
for the supply of ration articles by the Army and increase 
in P.O.L. prices. . . . . . . . . . . . . . . . . . .  

A. 8(2)-Chargw paid to other Governments Departments etc. 
(+ Rs. 2,19,94,699) 

G r a ~  Actual Expmli ture Exc: :s 
Rs. Rs. Ru. 

The excess expenditure was due to:- 
Post budget decision for sharing of expenditure on certain 

crytographic material produced by the Ministry of 
Defence and more reimbursement for J & K. Militia owing 
to payment of additional dearness allowances and also 
adjustment of debits pertaining to previous years. 

5. The above excess and other minor excesses under other group- 
heads were partly ,offset by saving under the remaining group-heads 
leaving net excess of Rs. 5,84,00,521 in the Grant which needs to be 
regularised. 

6. In view of the circumstances explained in para 4 abwe the 
overall excess of Rs. 5,84,00.521 may kindly be recommended for re- 
gularisation by Parliament under Article 115 (1) (b) of the Constitu- 
tion of India. 

The note has been vetted by Audit. 



APPENDIX XV 

MINISTRY OF HOME AFFAIRS 

Grant No. 52: Delhi. 

Revenue Section Capital Section 
(Voted) (Voted) 

Rs. Rs. . 

Supplementary Grant . 12,25,70,000 I4,30~63,000 

Actual Exp:nditure . . 112,27,13,567 61,29,74.475 
Excess . 1,05,76.567 7,13,33,475 

,--- ---------. - 
The original provision of Rs. 98,94,67,000 under Revenue Section 

(Voted) was augmented by obtaining a Supplementary Grant of 
Rs. 12,35,27,000 in March, 1976. The actual expenditure, however, 
amounted to Rs. 112,27,13,567 against the total grant o l  
Rs. 111,20,37,000 leaving an uncovered excess of Rs. 1,06,76,567 which 
needs to be regularised. 

2. The overall excess of Rs. 1,06,76,567 was the net result of ex- 
cesses and savings under various heads in the voted portion of Reve- 
nue Section of the grant and occurred mainly under the following 
heads for the reasons given thereunder: - 
A-Genera1 Services 
ZMaj,or Head "259" 
A.14PubIic Works 
A.14(3)-Maintenance and Repairs (Rs. 58,73,151) 

The excess occurred mainly due to more expenditure on mainte- 
nance and repairs of Hospitals, School Buildings, Institutions like 
T.T.Is., Women Polytechnic, Arts College, Police Posts, Court build- 
ings, Ekctrical Installations like lifts, pumps, air-conditioning. plants 
in hospitals and stand-by generators etc. Efforts to cover the excess 
expenditure by obtaining a supplementary grant of Rs. 90 lakhs in 
March, 1976 proved inadequate. Instructions . .  have been issued , ,  to 



the Delhi Administration that in all such cases, expenditure should 
not be incurred beyond the sanctioned provision, in future. 

A.l4(6)--Suspense (Rs. 1,87,20,811) 
The excess occurred mainly due to stepping up of works and 

removal of ban on buildings and construction activities. Efforts to 
cover U.se excess expenditure by obtaining a Supplementary grant of 
Rs. 35 lams  in March, 1976 proved inadequate. In this connection 
it may be mentioned that the outlay for the capital works executed 
by the P.W.D. increased from 5.60 crores in 1974-75 to Rs. 9.76 crores 
in 1975-76 Le., about 74 per cent The increase in the outlay for 
works implied an increase in the purchase of material etc., and 
consequently more inflcw and outflow under Suspense Head. The 
Delhi Administration has been asked to see that in such cases, ade- 
quate provision exists before additional liabilities are incurred. 

3. In Capital Section (Voted) of the Grant there was an excess 
of Rs. 7,10,33,475. The original provision of Rs. 39,88,78,000 was 
augmented b,y obtaining Supplementary Grants of Rs. 7,50,00,000 
in January, 1976 and of Rs. 6,80.63.000 in March, 1576. The actual 
expenditure, however, amounted to Rs. 61.29,74,475 leaving an un- 
covered excess to the tune of the above amount which needs to be 
regularised. 

The overall excess of Rs. 7,10,33,475 was the net result of excesses 
and savings under various heads in Voted portion of the Capital Sec- 
tion. The excess occurred mainly under the following head for the 
reasons given thereunder : - 
BB.-Capital Account of Social and Community Services: 
Major Head "484" 
BB. 4Capital Outlay on Urban Development 
BB. 4(1) Large Scale Acquisition, Development and Disposal of Land 

in Delhi (Rs. 6,93,31,272) 

The excess is mainly due to greater tempo ,of development work, 
more payments on account of land acquisition and non-adjustment 
of advances by the Delhi Development Authority and the Land 
Acquisition Collector. The excess amount could not be provided by 
a Supplementary Grant due to non-submission of accounts by the 
Delhi Dev&pment Authority to Delhi Administration in time. 
pelhi Administration have been asked to ensure that the provisions 
of the relevant accounting procedure are scrupulously followed in 
future. In thjj connection, it may be mentioned that the scheme 



does not involve m y  overall outgo fxom the CMsolidated Fund ot 
India as the receipts realised from the sale of developed/undevelop- 
ed land are shown as recweries under this head. 

4. In view of the circumstances explained above, the excess of 
Rs. 1,06,76,567 under Revenue Section (Voted) and Rs. 7,10,33,475 
under Capital Section (Voted) may please be recomended for re- 
gularisation by Parliament under Article 115(l) (b) of fhe Consti& 
tion. 

The note has been vetted by Audit. 



APPENDIX XVI 

MINISTRY OF HOME AFFAIRS 
Grant No. 53-Chandisarh 

Original Supplemen- Total 
G-1 w Grant/ 
hpprnprin- Appropria- Appropr ia- 
ti on tion tion 

Rs. Rs. Rs. 
1 2 3 - - - - - - - - -  

Capital Section 
(Voted') . 4.6r44,ooo 27.50,ooo 4,88,94.0~ 

(Voted) (3-1437854 

- - -- / 

There were excesses both under 'Voted' and Charged portion of 
the Capital Section of the Grant. The original Grant of Rs. 461.44 
lakhs under 'Voted' was augmented by obtaining a supple men tar,^ 
grant of Rs. 27.50 lakhs in March, 1976. The actual expenditure, 
however, amounted to Rs. 4,89.37,854' in 'Voted' and Rs. 15.00,001 
under 'Charged' against the final grant/appropriation of 
Rs. 4,88,94,000 and Rs. 6,00.000 respectively leaving an uncovered 
,excess of Rs. 43,854 under 'Voted' and Rs. 9,00,001 under 'Charged' 
expenditure in 'Capital Section' of the grant. 

2. The overall excess of Rs. 43.854 was the net result of excesses 
and saving under various sub-heads in the 'Voted' portion of 'Capital 
Section' of the Grant and occurred mainly under the following sub- 
Major Head '534' ' 
Major  Head '534' 
CC. 8-Capital Outlay on Power Projects 
CC. 8(1)-Transmission and Distribution Schemes 
CC. 8 (1) (1)-Suspense (Voted) (Rs. 26,418). 

Due to non-receipt in time of debits in respect of materials pro- 
cured through the Director General Supplies and Disposals. 
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CC. 8 (1) (2)-Permanent Eletriflcation of Chandigarh (Voted) 
:(Rs. 1,21,781). 

Due to providing more new connections than anticipated and 
o m a t i o n  of more than 100 sub-stations during 1975-76. An amount 
of Rs. 95,000 was provided by re-appropriation leaving a net excess 
of Rs. 26,781 only. 

3. In the 'Charged' portion the excess occurred under the follow- 
ing sub-head for the reasons given thereunder:- 

Major Head '484' 
BB, 5--Capital Outlay on Urban Development: 
BB. 5(li)-qhandigarh Capital Development: 
BB. 5(l)(l)-Construction 'Charged' (Rs. 9,00,001). 

Due to additional liability arising out of awards by Courts on 
disputed cases of compensation for the land acquired for Chandigarh 
Capital Development. 

4. In view of the circumstances explained above the excess of 
Rs. 43,854 under 'Voted' and Rs. 9,00,001 under 'Charged' of the 
Capital Section of the grant may please be recommended for regu- 
larisation by Parliament under Article 115(1;). (b) of the Corrstitu- 
tion. 

The 'Note' has been vetted by Audit. 



APPENDIX XVII 

MINISTRY OF HOME AFFAIRS 

Grant No. 54-Andaman and Nicobar Islands 

(Figures in Rupees) 

The Original Grant of Rs. 17,73,88,000 under Revenue Section 
(Voted) was augmented by obtaining a Supplementary Grant of 
Rs. 3,31,34,000 in March, 1976. Against the Final Grant of 
Rs. 21,05,22,000 the actual expenditure amounted to Rs. 22,53,30,096 
resulting in an excess of Rs. 1,48,08,096. This excess is the net result 
of excesses and savings under the various heads of the Grant and 
occurred mainly under the following heads for the reasons given 
thereunder : - 
LVajm Head "259" 
A. 12-Public Works: 
A. 12(3)-Maintenance and Repairs (Rs. 7,67,066). 

The excess was mainly due to high cost of labour and materials 
Frequent expenditure on maintenance of buildings, majority of 
which are wooden structures, also accounted for excess under this 
head to a certain extent. 
A. 12(4)--Machinery and Equipment : 
A. 12(4) (1)-New Supplies (Rs. 15,38,605). 

The excess was due to adjustment of cost of stores and equipment 
purchased through Central Purchasing Authority, debits for which 
were received very late. 



Majot. Head "277 
B. 1-Education: 
B. l(1)-Primary 

B. l(1) (l+Government Primary Schools (Rs. 26,75,695). 
The excess occurred mainly on account of payment of arrears as 

a result of revision of pay scales as per recommendations of the 
Third Pay Commission, increased cost of labour and building 
materials and unanticipated adjustment of past liabilities. 
Major Head "283" 

B. 4(1)--Government Residential Buildings : 
33. 4(1) (2)-Maintenance and Repairs: 
B. 4(l) (2) (2)--Ordinary Repairs (Rs: 12,80,869). 

The excess was due to undertaking of repairs of more buildings 
than anticipated and increased cost of labour and materials. 

Major Head "313" 
C .  9 F o r e s t  : 

C. 9(4)--Forest Conservation and Development : 
C. 9(4) (1)-Conservation and Development (Rs. 62,64,699). 

The excess was on account of payment of arrears of pay and 
allowances, etc. consequent on revision of pay scales. Payments of 
arrears to mazdoors, increase in the pensionery liabilities and in- 
creased cost of P. 0. L. and spares also accounted for excess under 
this head. 
C. 9(6)-Forest Produce: 
C. 9(6) (5kChatham Saw Mills (Rs. 16,39,758). 

The excess was mainly due to payment of arrears consequent an 
revision of pay scales. 

Major Head, "335" 
C. 13-Ports, Light Houses and SWipping: 

6. 13(1)-Ports and Pilotage : 
C. 13(1) (4). -Dockyard and Dry Docking (Rs. 6,42,%H16). 

The excess was due to papnent of arrears on account of increased 
rate of compensatory allowance, payment of additional dearness 



.allowqce and inevitable payments towards supply of steam coal, 
-engine oil, etc. 
Major Head "337" 
C. 15-Roads and Bridges: 
8C. 15(1)-District and Other Roards 
,C. 15(1) (2FDistrict Roads (Rs. 17,21,394). 

The excess was mainly on account of increase in the cost of 
materials and enhancement in the rate of labour charges. 
Major Head "338" 
C. 16-Road and Water Transport Services: 
C. 16(2)-Water Transport : 
C. 16(2) (1)-Government Transport Services--Working Expenses 

(Rs. 6,05,990) 
The excess was mainly due to payment of arrears on account of 

revision of pay .scales. 

The above excess amounting to Rs. 1,71,37,062 were met to a 
.certain extent by savings from other heads of the Grant, leaving an 
uncovered excess of Rs. 1,48,08,096. 

In view of the circumstances explained above, the excess of 
Rs. 1,48,08,096 may kindly be recommended for regularisation by 
the Parliament under Article 115(1) (b) of the Constitution. 

The above note has been vetted by Audit. 



APPENDIX XMiI 

MINISTRY OF HOME AFFAIRS 

Note for the Public Accounts Committee for regularisation of 
excess under Revenue Section (Voted) of Grant No. 56-Dadra an& 
Nagar Haveli as disclosed in the Appropriation Accounts (Civil) for 
1975-76 

Grant ~ 0 . ~ 5 6 - ~ a d r a  and Nagar Haveli 

(Figures in Rupees) 
Rcvcnue Section-voted : 

OriqinaI Grant . . I ,&34,0 o~ 

Sup! $mtntery Grant . . . . . .  . 19~37,000 
Final Grant . . .  1,47,7I,oOO 

Actual Expenditure . . . . 1,47,87,909 

Excess . 16,909 

2. Against the final grant of Rs. 1,47,71,000 under the Revenue 
Section cf Grant No. 56-Dadra and Nagar Haveli the actual expendi- 
ture amounted to Rs. 1,47,87,909 leaving an uncovered excess of 
Rs. 16,909. 

3. The excess was the net result of excesses and savings under 
various subheads of the Grant and works out to 0.11 per cent of the 
sanctioned grant. The excess was mainly on account of adjustment 
of debits for purchases through D. G. S. & D. in the previous years 
and needs to be regularised under Article 115(1) (b) of the Constitu- 
tion. 

4. The above note has been vetted by Audit. 



APPENDIX XIX 

MINISTRY OF HOME AFFAIRS . - -  
Grant No. 57: Lakshadweep 

(Figures in Rupeea) --  -. ..- "- --- - 
Revenue Section-voted 

S:~pplementary Grant . . . 4L94,000. 

Final Gran: . . 2372,20,000 

The Original Grant of Rs. 2,29,26,000 in the Revenue Section of 
Grant No. 57-Lakshadweep for 1975-76 was augmented to 
Rs. 2,72,20,000 by obtaining a Supplementary Grant of Rs. 42,94,000 
in March, 1976. The actual expenditure however, amounted to 
Rs. 2,73,33,700 leaving an uncovered excess of Rs. 6,13,700 in the 
Revenue Section which requires to be regularised. 

3. The above exces is the net result of excesses and savings 
under the various sub-heads of the Grant and occurred mainly under 
the following subheads: - 
B-Social and Communitp Services 
Major Head "277" 
B. 1-Education: 

I B. l(1)-Primary 

B. l(1) (2)-Government Primary Schools (Rs. 7,22,737/-) 
C.-,Economic Services 

Major Head "305" 
C. 3-Agriculture: 
C. 315)-Plant Protection (Rs. 51,8381-) 



Major He& "312" 
C. 5-Fisheries : 
C. 5(3)-Deep Sea Fishing (Rs. 2,0624Uj-) 
C. 5(4)-Processing, Preservation & Marketing (Rs. 2,10,656/-) 
Major Head "338" 
.C. 1ZRozd and Water Transport Services: 
C. 12(1)-Water Transport 
C. 12(1 )(I)-Governmen t Transport Services- 

Working Expenses (Rs. 1,92,919/-). 

4. The reasons for excesses are briefly explained below:- 
B. l(1') (2)-Government Primary Schools (Rs. 7,22,737/-). 

Excess was mainly due to revision of pay scales of Primary 
teachers, enhancement of dearness allowance and other allowances 
with retrospective effect, increase in cost of mid-day meals and more 
expenditure on improvement of buildings for junior basic schools. 

C. 3(5)-Plant Protection. (Rs. 51,838/-) 

Intensive measures had to be taken to deal with the rat menace 
in  the island and consequently more quantity of Rodafin had to be 
procured. The increase in the market price of Rodafin and enhance- 
ment of labour charges also contributed towards excess in the ex- 
penditure to some extent. 
C. 5 (3) -Deep Sea Fishing (Rs. 2,06,2401/-) 

In the absence of any distributing agency for diesel and lubricat- 
ing oils in the island these articles are pmured  by the local 
administration for subsequent sale to the local fishermen. Due to 
increased demand of the fishermen. larger quantities of these oils had 
to be purchased as other-wise the fishing boats would have become 
idle and local fishermen would have been put to financial difficulties. 
C. 5(4)-Processing, preservation and marketing (Rs. 2,10,656/-) 

Due to unexpected heavy fish catch in February and March 19% 
in Minicoy Island, more fish had to be purchased and stored in cold 
storage for subsequent production of canned product in the canning 
Kactory. 
C. 12(1)(1)-Government Transport Services- 
Working Expenses (Rs. 1,92,919/4) 

Unanticipated adjustment of cost of High Speed Diesel Oil, order 
for the supply of which was placed in 1974. Increase in expenditure 



on maintenance of launches and boats was also one of the contribu- 
tory factors for the excess under this subhead. 

5. The above excesses and other minor excesses under other sub- 
heads were partly counter balanced by savings under the remaining 
subheads leaving a net excess of Rs. 6,13,700/- in the 'Revenue Sec- 
tion' of the Grant which needs to be regularised. 

6. In view of the circumstances explained in para 4 above, the 
excess of Rs. 6,13,700/- in Revenue Section of Grant may 

kindly be recommended for regularisation by the Parliament under 
article 115(1) (b) of the Constitution of India. 

7. The above note has been vetted by Audit. 



APPENDIX xx 

MINISTRY OF INFORMATION BE BROADCASTING 

Grant No. 62: Ministry of Information B; Broadcasting - 
Figures in Rupee> 

Revenue Section-- Voted 

Original Grant 35,I1,0oo 
Supplementary Grant . 7754,000 

Total Sanctioned Grant . 42,65,003 

Actual Expenditure . 43,33,326 
Excess over the Grant . 6 8 . 3 2 0  

The Original Grant of Rs. 35,11,000 was augmented by obtaining 
a Supplementary Grant of Rs. 7,54,000. However, the actual expend,- 
ture exceeded the Final Grant by Rs. 68,326. 

At the time of obtaining the Supplementary Grant, it was a??!- 
cipated that some of the excess on "Salaries, Travel Expenses, Dear- 
ness Allowance and Office Expenses" would be met from the savings 
which usually occur due to late materjalisation of expenditure, pre- 
sentation of biJls and receipts of debits etc. However, the anti- 
cipated savings did not materialise resulting in an uncovered excess 
of Rs. 68,326 which requires regularisation by Parliament under 
Article 115(1) (b) of the Constitution of India. 

This ncte has been seen by audit. 



MINISTRY OF LABOUR 

Grant No. 66: Labour and Employment, 
- 

Figures in Rupees 
~euenue Section- Voted 

Original Grant . 36,22,91,600 
Supplementary Grant . 2.21.10,~)0 

Total Grant . 38,.ll.Or.Ooo 

Actual Expenditure 39.25.53,887 

Excess S 1,52887 - - - - 
The original grant of Rs. 36,22,91,000 was augmented by Rs. 

2,21,10,000 by obtaining a supplementary grant during March, 1976. 
Against the total grant of Rs. 38.44.01.000 the actual expenditure 
amounted however to Rs. 3925,53,887 resulting in an excess of Rs 
81,52,887. 

2. The excess has mainly occured under the following heads:- 

Original Supple- Total Actual Exccr s 
Head Grant mentarv Grant Expendi turr 

Grant 
Rs. Rs. Rs. Rq. R \ .  

A. I@) Social Se- 
curity for Labour 

A. r(8)(1)-Fami!y 
Penvon-cum-LI f 
Assurance Scheme 

A. 1(8)(1)(1) Em- 
ployees Fam~ly 
Pension Scheme 
1971 

A. I(~)(I)(I)(I) GO- 
venmentcs share 
of contribution to 
the Family Pen- 
~j on-cum-Li fe As- 
surance Fund for (+) 
Industrial Workers ~,o~,w,Mx) 1,79,88,000 7,83,88,000 9,34P%000 IJ0J2*@0 



.- 
orie;nal supple- T O ~  ~ c t d  ma Head Grant mmtafY C w t  Expenditure 

C M t  
R#. R8. RL IL. iL. 

A. I(I 1)-Jnterna- 
tional Co-opera- 
tion 

A. I (II)(I).-India's 
Contribution to 
Intenrational Labour 
Organisation . ~O,OO,MX) 

A. I(I 3)--Tranqfer to 
Reserve Funds. 

A. 1(13)(3).--Coal 
Mines Labour 
Houring and Ge- 
-1 Welfare 
Fund 

A. I ( I ~ ) ( ~ ) ( I ) - a s s  
on Coal and Coke 
despatched from 
collieries . 7,57,61,000 a .  6,57361,000 7,32,34354 (+; 

74~73,354 

3. The reasons for the excess under the above heads are briefly 
explained below : - 

A. l(8) (1) (1) (1) Government's Share of Contribution to the 
Family Pension-cum-Life Insurance Fund for Industrial Workers 
(+)Rs. 1,50,12,000 

The excess was due to the payment of arrears of contributions 
for the previous years. The Budget for 1975-76 included a provision 
of Rs. 6,04,00,000 as Central Government's Contribution to the Family 
Pension-cum-Life Insurance Fund for Industrial Workers. However, 
as a result of higher contributions by the employers and employees 
to the Fund because of larger membership of the Scheme and in- 
crease in wages since 1971, some arrear contributions had become 
payable by Gwernment to this Fund. As such, the revised re- 
quirements were assessed at Rs. 9,34,00,000 on account of Central 
Government's contribution to the Family Pension-cum-Life Insu- 
rance Fund for Industrial Workers. At the time of the formula- 
tion of the Supplementary Grant proposals under this head during 
1975-76, it was felt that Rs. 150.12 lakhs would be met out of anti- 
cipated savings within the Grant and that a Supplementary Grant 
of Rs. 1,79,88,000 would be needed to meet the residual requirement. 
Actual expenditure under this head incurred was Rs. 9,~900*00~' 
and a Supplementary Grant of Rs. 1,79,88,MN) was obtained to meet 



'the expenditure after utilising the saving of Rs. 150.12 lakhs from 
within the Grant as stated above. 

A. l(11) ( lkIndia ' s  Contribution to International Labour 
Organisation (+)Rs. 47,49,267 

The excess was due to increase in India's Contribution to Inter- 
national Labour Organisation because of payment of extra contri- 
bution and fluctuation in exchange rate. 

A provision of Rs. 50,00,000 was made in the Budget Estimates 
for 1975-76 towards India's Contribution to International Labour 
'Organisation of which India is a member. The extra contribution 
had been levied on member countries, including India, and th.e Gov- 
ernment of India's Contributnion was intimated to be Rs. 94,92,000. 
There was a further increase because of the fluctuation in the ex- 
change rate and the total expenditure incurred during 1975-76 came 
to Rs. 97,49,267 against the provision of Rs. 50 lakhs. At the time 
of review of the grant in March 1976 the total expenditure was 
assessed a t  Rs. 94,92,000 but the actual expenditure has been 
Rs. 97,49,267 as stated above. Intimation to this effect was received 
after the close of the year 1975-76. 

A. l(13) (3) (1)-Cess on Cola1 and coke despatched from collie- 
ries (+) Rs. 74,73,354. 

The excess was due to more receipt of Cess owing to increased 
despatches of coal and coke from collieries than anticipated. 

This head is an adjusting head through which the proceeds of 
the duty of excise levied under Section 3 of the Coal Mines Labour 
Welfare Fund Act, 1947 on all coal and coke despatched from col- 
lieries are transferred to the Coal Mines Labour Housing and Gen- 
eral Welfare Fund which is a Reserve Fund in the Public Account. 
No cash outgo from the Consolidated Fund of India is involved in 
this transfer. According to the relevant provisions of the Coal Mines 
Labour Welfare Fund Rules, 1949 the duty of excise on coal and 
coke despatched by rail is collected by Railway Administrations 
concerned. by means of a surcharge on freight and the amount is re- 
mitted quarterly to the Reserve Bank of India to the credit of the 
Central Government. The duty on coal and coke despatched other- 
wise than by rail is deposited into the treasuries by the respective 
owners of collieries. The proceeds of the duty are credited initially 
to the Consolidated Fund lof India and an amount equivalent to the 
amount credited to the Revenue Head 038-Union Excise Duties-D. 
Cesses on Commodities-Cess on coal and coke, is transferred to the 
2065 L S 9 .  



head 824Developrnent and welfare funds-Mines Welfare Funds- 
Coal Mines Labour Housing and General Welfare Fund in the Public 
Account Budget estimates of the Yield from cess are framed on the 
basis of the available figures of the total quantity of Coal and Coke 
despatched in previous gear and the trend of despatches in the cur- 
rent year. Although under the provisions of the Coal Mines Labour 
Welfare Fund Rules, 1949' the amount of duty on coal despatched by 
road was to be deposited by the colliery owners not later than the 
last day of the following month and a return showing the total 
tonnage of coal and coke despatched and the amount deposited sub- 
mitted to the Coal Mines Welfare Commissioner by that date, there 
were delays in getting such returns from most of the colliery 
managements with the result that a precise estimate of the collec- 
tion of cess on coal despatched by road could not be made in the 
Budget for 1975-76. 

A provision of Rs. 6,57,61,000 was made in the Budget Estimates 
for 1975-76 for the adjustment of Cess on Coal and Coke despatched 
from collieries under this head. However, the actual adjustments 
under this head amounted to Rs. 7.32,34,351 which exceeded the 
original sanctioned budget grant of Rs. 6,57,61,000 by Rs. 74,73,354. 
These adjustments came to notice after the financial year 1975-76 
was over and there was no time left to obtain a supplementary 
grant from the Parliament. The above excesses were partly counter 
balanced by savings under the remaining heads of the Grant bring- 
ing down the net excess in the Grant as a whole to Rs. 81,52,887 
which requires to be  regularised by Parliament. 

4. In the circumstances explained above, the overall excess of 
Rs. 81,52,887 may be recommended f'or regularisation by Parliament 
in accordance with Article 115 of the Constitution of India. 



APPENDIX XXII 

MINISTRY OF SHlYPING AND TRANSPORT 

Grant No. 76: Roads. 

Rcwnue Capital 
(Voted) (Voted) 
Rs. Rs. -- - 

Original Grant . - 6%17,~o,o00 70,14,63,0~0 

Supplementary Grant . . 8,65,44,000 . . 
F~nal  Grant . . 77,82,54,000 70,14,63,ooo 

K e venue Section 
The original Grant of Rs. 69,17,10,000 was augmented by obtain- 

ing a Supplementary Grant of Rs. 8,65,44,000 in March, 1976 session 
of Parliament. Against the final Grant of Rs. 77,82,54,000, however, 
the sctual expenditure amounted to Rs. 77,85,41,053 leaving an un- 
covered excess of Rs. 2,87,053. The excess of Rs.2,87,053 was the 
net result of excesses and savings under various heads in the Re- 
wnue Section of the Grant. 

The excess is mainly attributable to the gross excess of 
Rs. 2,57,35,778 under the head 'A.2 (1)-Maintenance' of National High- 
ways. The Original Budget provision of Rs. 18,00,00,0010 for this item 
was augmented by a Supplementary Grant of Rs. 82,53,000 in March, 
1976; against the total sanctioned Grant of Rs. 18,82,53,000, however, 
the actual expenditure amounted to Rs. 21,39,88,778 leading to the 
excess of Rs. 2,57,35,778. The excess was mainly due to extensive 
repair works undertaken on the National Highways damaged by 

rains in various parts of the country and increase in cost of 
"aterial and labour for maintenance works as compared to the 

Prescribed by the Central Government. The maintenance and 
:c"$air; works were essential to  keep the vital lines of coZlXlXlnica- 
tion intact and were undertaken by the various State Governments 



who are the executive agencies of the Central Government for the 
development and maintenance of National Highways. The gross 
excess of Rs. 2,57,35,778 under this head was partly met from savings 
available under other heads, leaving a net excess of Rs. 2,87,053 which 
requires to be regularised. 
Capital Section : 

Against the Original Grant of Rs. 70,14,63,000 the actual ex. 
penditure amounted to Rs. 70,80,95,412 leaving an uncovered excess 
of Rs. 66,32, 412. 

The excess under capital Section of the Grant is mainly attri- 
butable to  the excess of Rs. 69,00,941 under the head 'AA. l(2)-Toni. 
and Plants'. Against the Original Budget provision of Rs. 150,00,00(b 
the actual expenditure amounted to Rs. 2,19,00,941 leading to th,. 
excess of Rs. 69,00,941. The excess resulted due to clearance of 
debits for the Tools and Plants procured through the DGS&D. This 
excess expenditure of Rs. 69,00,941 under this head was party met 
from savings available under other heads, leaving a net excess c f  
Rs. 66,32,412, which requires to be regularised. 

In view of the explamtion qiven above, the excesses amount;n: 
to Rs. 2.87,053 under Revenue Section and Rs. 66,32,412 under Can,- 
tal Section may kindly be recommended for regularisation by 
Parliament under Article 115(l) (b) of the Constitution. 

This note has been seen by Audit. 



APPENDIX XXUl 
MINISTRY OF SHIPPING AND TRANSPORT 

(Transport Wing) 
Grant No. ??-Ports, Light-Houses and Shipping for 1975-76. 

Capital Section (Charged) (Figures in Rupees) 

Original Appropriaticn . ~,~W,OO,OOO 

Supplementary Appropriation . 9972,000 
Final Appropriation 243~72,000 
Actual Expenditure 2,5834~3701 
Excess -i,69,701 

The Original Appropriation of Rs. 2,44,00,000 under the charged 
portion in the Capital Section of the Grant was augmented by Sup- 
plementary Appropriation of Rs. 9,72,000 in March, 1976. Against 
the Final Appropriation of Rs. 2,53,72,000, the actual expenditure 
amounted to Rs. 2,58,41,701 resulting in an excess of Rs. 4,69,701. 

2. The entire excess occurred under head 'CC.l(2)(2)-Acquisi- 
tion of Land' for New Mangalore Port. The Original Budget pro- 
vision of Rs. 4,00,000 '(charged) was augmented by Supplementary 
Appropriation of Rs. 4,72,000 in March, 1976; against the total sanc- 
tioned Appropriation of Rs. 8,72,000 for this item, however, the 
actual expenditure amounted to Rs. 13,41,701 leading to  the excess 
of Rs. 4,69,701. The excess resulted due to  larger number of court 
decrees received during the last quarter than anticipated. The 
Supplementary Appropriation of Rs. 4,72,000 was sought taking into 
account the court decrees received upto December, 1975 amounting 
to Rs. 8,27,076 and the court decrees expected to be  received dur- 
ing January to March, 1976. The court decrees actully received 
during January to March, 1976, however, amounted to Rs. 5,14,625 
including Rs. 5,12,215 during the period from 19-2-1976 to 23-3-1976 
as against Rs. 45,000 estimated for that quarter resulting in an excess 
of Rs. 4,69,701. 

3. The above excess of Rs. 4,69,701 may kindly be recommended 
for regularisation by Parliament under Article 115(l)(b) of the con- 
stitution, 

4. This note lias been seen by audit. 



MINISTRY OF STEEL AND MINES 

(Department of Steel) 
Grant No. 79: Department of Steel 

- 

(Figures in Rupees) 

Capital Section-Voted 

Original Grant . 1,96,81,34a~ 
Supplementary Grant . . 88,98,oo,ooo 
Final Grant . 2,85~79,34,000 
Actual Bxpendi ture . 2,87,11~08,0~4 
Excess 1,3r~74:054 

1. The Original Grant of Rs. 1,96,81,34,000 was augmented by 
Supplementary Grants of Rs. 9,94,00,00'0 in January, 1976 and Rs. 
79,04,00,000 in March, 1976. Against the final Grant of Rs. 
285,79,34,000 the actual expenditure, however amounted to Rs. 
287,11,08,054 thereby leaving an uncovered excess of Rs. 1,31,74,&4. 

2. The excess of Rs. 1,31,74,054 resulted on account of the gross 
excess of Rs. 1,41,73,654 under , the sub-head 'AA l(1) -Investment in 
New Steel Plants'. The excess under thk sub-head occurred 
because of belated adjustment, in the accounts for 1975-76, of ex- 
penditures incurred on the new steel plants during 1973-74 against 
specific Budget provisions. Taking into account savings under 
other sub-heads under Capital Section in Grant No. 79-Department 
of Steel for 1975-76, the net excess amounted to Rs. 1,31,74,054. 

3. Since the excess in 1975-76 has resulted exclusively from an 
omission to bring to account an expenditure in 1973-74 for which 
budget provision was made in that year, the excess does not re- 
quire regularisation in terms of paragraph 4.26 of the 45th Report 
oE the Fublic Accounts Committee (Third Lok Sabha), 1965-66. 

4. This note has been seen by Audit. 



APPENDIX XXV 

MINISTRY OF STEEL AND MINES 

(Department of Mines) 

Grant No. 8 1 M i n e s  and Minerals 

(Figures in Rupees) 
Revtnuz Section-Voted 

,Original Grant . 25,3Sv19,000 

Supplementary Grant . . 6,12,74,600 

Final Grant . 31147*93,000 

Actual expmiiture . 32,73,02,217 

EXC~SS  . 1,25,09,217 

-- -- - - - 
The Original Grant of Rs. 25,35,19,000 was augmented by S u p  

plementary Grants of Rs. 1,00,00,000 in January, 1976 and Rs. 5,12, 
74,000 in March, 1976. Against the Final Grant of Rs. 31,47,93,000, 
however, actual expenditure amounted to Rs. 32,73*02,217 result- 
ing in an excess of Rs. 1,25,09,217. The excess of Rs. 1,25,09,217 
was the net result of excesses and savings under the various sub- 
heads in the Revenue Section of the Grant. 

2. The excess under the Revenue Section of the Grant is mainly 
attributable to the gross excess of Rs. 1,97,06,093 under the sub- 
head "A.1. (3) (2)-Machinery Rc Equipment" for mineral explora- 
tion by Geological Survey of India. The Original Budget provi- 
sion of Rs. 2,88,98,000 for this item was augmented by a Supple- 
mentary Grant of Rs. 1,39,74,000 in March 1976; against the total 
sanctioned grant of Rs. 4,28,72,000, however, the actual expinditure 
amounted to Rs. 6,25,78,093 leading to the excess of Rs. 1,97,06,093. 
The excess resulted from more than anticipated materialization of 
purchase orders placed on foreign suppliers, in earlier years, 
through the Directorate General of Supplies and Disposals. The 
debits of as much as Rs. 247.38 lakhs on this account were received 
and adjusted in the accounts for 1975-76, after the end of the 



financial year when it was not possible to obtain Supplementary 
Grant to cover these debits. The gross excess of Rs. 1,97,06,093 
under this sub-head was partly met from savings available under 
other mb-heads, leaving a net excess of Rs, 1,25,09,217 uncovered. 

3. In view of the circumstances explained above, the excess of 
Rs. 1,25,09,217 may kindly be recommended for regularisation by 
Parliament under Article 115(l) (b) of the Constitution. 



APPENDIX XXVI 

MINISTRY OF WORKS AND HOUSING 
Grant No. 89: Ministry of Works and Housing - - 

Original Grant . IL;. 
53, (9,000 

Supplementary Grant . 746,003 
Final Grant 57-65.003 
Actual Expenditure . 59392468 

Excess 2,27468 

-- -- 
This Grant provides for expenditure on the Secretariat of the 

Ninistry. The original grant of Rs. 50,19,000/- was augmented by 
obtaining a Supplementary Grant of Rs. 7,46,000 in March, 1976. 
Against the final grant of Rs. 57,65,000/- the actual expenditwe 
amounted to Rs. 59,92,468/- leaving an uncovered excess of Rs. 
2,27,468 which requires regularisation. The above excess has occurred 
under the following heads: - 

Head Total Actual Excess 
sanctioned Expenditure 
grant 

252-A-Secretariat General Services . 

A. 1(3).-Dzarness Allowance 12,56,ooo 13,06,000 gc.cco 

--- 
The above excess has occurred mainly due to:- 

'(i) Unanticipated expenditure on payment of overtime and Corn- 
Pensatory allowances to the staff of the Ministry for the work in 
connection with conferences including visits of Iraqi and Sri Lanka 



delegations a t  Minister's level (Rs. b2,000/-) payment of leave salary 
for four months to previous Secretary of the Ministry for which no 
provision had been made (Rs. 14,000/-) and expenditure on personal 
staff Minister of State who joined the Ministry in December, 1975, 
for which no provision could be made (Rs. 13,000/-). Total 
Rs. 1,09,000/-. 

(ii) Five slabs of Dearness Allowance, with retrospective effect 
from September, 1975 were announced in December, 1975 by which 
time Revised Estimates had already been fmalised making an ad hoc 
provision for payment of this Dearness Allowance. Actual payment, 
made towards the end of the year, however, exceeded the ad hoc 
provision by Rs. 50,0001-. 

(iii) Acceptance of debits by book adjustment by Pay and Ac- 
counts Officer, towards the end of the financial year on account of 
printing works got done by the Ministry resulting in excess of 
Rs. 44,000/- under the head 'Publication'. 

(iv) More expenditure (Rs. 24,0001-) incurred under 'Other 
Charges' on account of rise in petrol prices, revision of postal and 
telephone rates etc. than anticipated. 

In view of the circumstances explained above the excess of 
Rs. 2,27,468 over the sanctioned grant may kindly be recommended 
for regularisation by Parliament under Article 115 of the Consti- 
tution. 

This has been seen by Audit. 



MINISTRY OF WORKS AND HOUSING 
Grant No. 90: Public Works 

(Figures In Rupees) 
Capital Section Char~ed 

Original Appropriation 

Supplementary Appropriation . R373,cco 

Final Appropriation ~3.74~ooo 

Excess 1.531446 

The original appropriation of Rs. 15,01,000/- was augmented by 
obtaining Supplementary Appropriation of Rs. 8,73,000 in Mar&, 
1976. Against the final appropriation of Rs. 23,74,000/- the actual 
expenditure amounted to Rs. 25,27,446 leaving an uncovered excess 
of Rs. 1,53,446/- which needs to be regularised. 

The excess of Rs. 1,53,446/- is the net result of Rs. 7,42,329/- 
under the major headlsubhead of the grant mentioned below and 
savings of Rs. 5,88,8831- else-where in the same grant. 

Maior Head/Sub-head Total Actual Rxces s 
Smctioncd Expenditure 
inprnpriation 

-- - - 

Maior Head '459' 

A4-S tp ital Oatlay on Public Works : 

AA. I-Construction : 

AA. I(I)-Original Works : 

4 \1'1):7) --L?k S hha :Chzrge3) 613,903 133559329 7,42,329 

Out of the afore-said excess of Rs. 7,42,329/-a sum of Rs. 
5,88,883/- has been off-set by savings eleswhere under subheads of 
the same Grant, leaving an uncovered excess of Rs. 1,53,W/-. 



The aforesaid excess is due to the payment of arbitration awards: 
decreed by Court of Law which could not be foreseen and was  
unavoidable. 

In view of the circumstances explained above the excess of 
Rs. 1,53,446/- over sanctioned appropriation may kindly be recom- 
mended for regularisation by Parliament under'Article 115(1) (b). 
of the Constitution. 

This has been seen by Audit. 



APPENDIX XXWXI 

MINISTRY OF WORKS AND HOUSING 

Grant NO. 92: Housing & U1.ban Development 

'Original Grant . Ks. 
7, r4 ,62 ,m 

Supplementary Grant . 2,81,86,000 

The original Grant of Rs. 7,14,62,000i- was augmented by obtain- 
ing Supplementary Grant of Rs. 2,83,86,000/-. Against the Anal 
Grant of Rs. 9,97,48,000/- the actual expenditure amounted to 
Rs. 10,11,91,491/- leaving an uncovered excess of Rs. 14,43,491/- 
which needs to be regularised. 

The overall excess of Rs. 14,43,491/- is the net result of excesses 
and savings under the various sub-heads of the Grant. The excess 
occurred mainly under the sub-head: - 

Major Head/Sub-head Total Actual IJxces s 
Sanctioned Expcnciitul c 
Granr 

Major Head '283' 

A-3.-Government Residential 
Buildings : 

A. 3(3)(1).-Ordinary Repair:. : 

0. 2,43>59,000 3,53,59,000 4339>85,628 

S. I ,  10,00,000 86,26,628 

Though the excess under this head amounts to Rs. 86,26,628/- 
' i t  is munte&alanced to some extent by savings under the other 



sub-heads under the same grant resulting in an net excess of 
Rs. l4,43,4Ol/-. 

The excess is mainly on account of more payment of additional 
slabs of D.A. to Work Charged Staff than anticipated. It was also 
due to more expenditure on Maintenance and Repairs owhig to the 
lifting of ban on white-washing and repairs of residences and rise 
in cost of material and labour. 

In view of the circumstances explained above, the excess of 
Rs. 14,43,491,1- over sanctioned grant may kindly be recommended 
for regularisation by Parliament under Article 115 of the Consti-. 
tution. 

This has been seen by Audit. 



APPENDIX XXlX 

DEPARTMENT OF ATOMIC ENERGY 

Grant No. 96: Nuclear Power Schemes 
---. -- - ------- 

(Figures in Rupcc<\ 
Capital Scctic~ Voted : 

Original Grant (Capital Section-Votcd) . 41,64.69.~0 

Supplementaty Grants . T ,~4,oo,ooo 
Final Grant . .l3,~1).6g,ooo 

Actual Expenditure . 43,48,03.262 
Excess 29,34262 

- .. . ____ --- 
The Original Grant (Capital Section-Voted) of R;. 41,64,69,000 

was augmented by obtained Supplementary Grants of Rs. 28,00,000 
in January, 1976 and Rs. 1,26,00,000 in March, 1976. Against the Final 
Grant of Rs. 43,18,69,000 however, the actual expenditure amounted' 
to Rs. 43,48,03,262 resulting to an excess of Rs. 29,34,262. The excess 
was the net result of escesses and savings under various sub-heads 
in the Capital Section of the Grant; the excesses mainly occurred 
under the following sub-heads: 

AA. 3-Rajasthan AA. 6-Narora AA. 7(2)-Waste 
Atomic Power Atomic Pcwer Immobilisation 
Stationtunit 11 Station Plant at Tarapur 

Original Grant 5,19,45,ooo 3,75,6R.@oo I,43,05,COo 
Supplementary Grant . i -~8,~o,ooo I,Z~,OQ,OOO . . 
Final Grant 5.37,55.000 5,or,68,ooo 1,43.05,coo 
Actual Expenditure 6,oR, 12,026 8,63,51,785 2,25,68.543 
Excess 70,57,026 3,613R3J85 82,633543 

The excess of actual expenditure over the sanctioned grant under 
each of the above sub-heads was mainly due to the following 
reasons : 

(a) Increased expenditure on related capital works due, inter- 
alfa, to  accelerated progress of civil works and earlier 



than anticipated delivery of machinery and equipment by 
the suppliers; 

(b) payment of Custom duty on all foreign supplies; at the 
rates ranging between 70 per cent to 100 per cent ad v a l a  
rem as against Provision for such Customs Duty had been 
made in the Budget on the basis of a preferential rate of 
40 per cent ad valorem. Payment of duty at the higher 
rate was preferred to avoid the delay in customs clearance 
and incidence of heavy wharfage. 

As the book adjustments for larger expenditure was received 
after the close of the financial year 197576, it was not possible to 
provide additional funds by going in for a Supplementary Grant. 
Claims for refund of excess duty paid have also been lodged with 
the Customs authorities. 

The above excesses, amounting to Rs. 5,15,04,354 were met, to 
a large extent, from savings under other sub-heads in the Capital 
Section of the Grant leaving an uncovered excess of Rs. 29,34,262. 
The net excess of Rs. 29,34,262 under the Grant is less than 1 per 
.cent of the final Grant and may kindly be recommended for regu- 
larisation by Parliament under Article 115(1) (b) of the 'cdnstitu- 
Sion. 

'This note has been seen by Audit. 



DEPARTMENT OF SCIENCE & TECHNOLOGY 

Original Grant . 
I5,60,0.$.000 

sapplcmentary Grant 
1 ,so,oo,ooo Plnd Grant 

17, IO,O+OOO 
Actual expcndi ture 

17,557463919 
LXCSS ~ , 4 a , 9 1 9  

The original Grant of Rs. 15.60,@4,000 was augmented by S u p  ~lernentary Grant of Rs. 1,50,00,000 in March, 1976. Against the b l  
Grant of Rs. l'i.10,04,000, however the expenditure amounted to 
!AS. 17,55,46,919 leading to the excess of Rs. 45,42,919, which was the 
net result of excesses and savings under vwious subheads. 

2 The net excess is mainly attributable to the gross excess of 
Rs 97.42,661 under the head "A-3-Development Project Surveys". 
Thz Original Grant of Rs. 3,80,52,000 for this head was augment& 
hy r~btaining a Supplementary Grant of Rs. 25,10.000 in March, 1976 
but  the actual expenditure amounted to Rs. 5,03,04,661. The excess 
of Rs. 97,42.661 under this head was primarily due to excess expen- 
d~ture of Rs. 41.26 lakhs on purchase of photogrammetric machines 
and Rs. 36.57 lakhs towards payment to the I.A.F. for air photo- 
graphy bills. U7ith the photogrammetric equipment obtained three 
photo parties were raised in Febraury, 1976, at Hyderabad, Shillong 
arld Dehra Dun for surveys connected with Development and Mine- 
roloeical purposes. No Supplementary Grant for the increased ex- 
pendlt1:t-c Wac obtain@ in the exwetation ahae - auvdff otbg 
i 7 r  ?ds E S O U ~ ~  be available to cover it. Flowever, this expectation did 
nn+ rnatcrlalise as debits anlounting to Ks. 4,22,120 in respect of 
ad;u.tments for past years under various heads in the Grant were 
mcuntcd for in the accounts for 1975-76. 

4. This note has been seen by Audit. 



APPENDIX XXXI 

MNISTRY OF DEFENCE 

Grant No. 19 : Defence Services-Army 

Voted : Figures in R ~ l p e ~ s  
Original Grant . 1S6a,68,82.000 
Sypplunentary Grant 1 ~ 8 , 5 9 , 4 r , ~  
Fmal Grant 1619,28,23.000 
Actual Expenditure I680,54,4?,550 
Excess 61,26,20,550 

2. The original grant of Rs. 15,00,69 crores was augmented by 
obtaining two Supplementary Grants for a total amount of Rs. 118.59 
crores-Rs. 92.12 crores in January, 1976 and Rs. 26.47 crores in 
March, 1976. Actual expenditure, however, amounted to Rs. 1680.54 
crores against the total sanctioned grant (Voted) of Rs. 1619.28 
crores leaving thereby an uncovered excess of Rs. 61.26 crores which 
is required to be rcgularised. 

3. The above mentioned excess is the net result of ~xcesses /sa~-  
ings under the various sub-heads as indicated bellow:- 

(In lakhs of Rupee$) -- - . - . - - - 
Sub-heads Original Supple- Total Actual Excesc f -I-\ 

Grant mentary sanctioned expenditure Savings(-) 
Grant Grant as compsrcd 

(Voted) to Total 
sanctioned 
Grant 

--------d---------------______ 

A-I. .P & A of Army 50225.37 6703.40 56928.77 58907.20 (+)1978,43 
A-2 P & A and Misc: 

Expenses of Auxrill- 
ary Forces 549.43 53.07 602.50 901.91 (+)199.41 

A-3 P&A of Civilians . 9342.24 1098.73 roqqo.97 10405.87 (-)35'ro 
A-4 Tranoportat ion' 4462.12 5.33 4467.45 4449.93 (-)1?,53 
A-5 Military Fams . 1232.80 32.85 1265.65 1288.43 (+)22.78 
A-6 Ordnance Factories 30053.64 13300 .g6 33354.60 36832 .SO (+)347i '93 

A-7 R&D Organisation 4508.77 208.86 4717.63 4830.06 (f )112 33 
A-8 Inspection 

Organzsatlon . 2776.98 272.45 3049.43 2822.15 (-)227.28 
A-9 Stores 37463.17 . . 37463 a17 37145.88 (-1317.23 
A-10 Works . 6287.51 129.76 6417.27 7310.62 (4-1893 35 
A-11 Other Expdr. . 3166.79 54.00 3220.79 3259.88 (+)39.09 ~ ~ ~ ~ ~ _ ~ _ _ ~ _ ~ ~ ~ ~ ~ ~ ~ ~ - - - -  

TOTAL . 150068.82 11859.41 161928 a23 168354'43 (+)6126.20 



4. I t  would be observed that the excess occurred mainly under 
(i) Pay Q Al~o-nces of Army-Rs. 19.78 crores, (ii) Ordnance Fac- 
.tories-Rs. 34.78 crores and (iii) Works-Rs. 8.93 crores, partly off set 
by savings under other sub-heads. 

5. The main reasons for the variations in expenditure which led 
to the ~vera l l  excess of Rs. 61.26 crores are as under: - 

(a) Pay & Allowances of Army (Rs. 19.78 crores).-The excess is 
mainly due to upward revision of ration allowance of other Ranks 
(Rs. 9.54 crores), increase in per capita rates of pay and allowances 

of personnel and payment of arrears of pay and allowances 
(Rs. 10.16 crores) and increase in retaining fee of Reservists (Rs. 0.08 
crores) sanctioned in July, 1975. 

(b) Ordinance Factories (Rs. 34.78 crores) .-The excess is mainly 
due to more materialisation of supplies and increase in requirements 
(Rs. 25.60 crores) and adjustment of arrear debits on account of 
customs duty for foreign purchases by an Ordnance Factory during 
1972-73, 1973-74 and 1974-75 (Rs. 12.94 crores). This was partly offset 
by less expenditure on Pay & Allowances, due to delay in payment 
of arrears of pay and dearness allowance and less booking of ex- 
penditure in respect of one of the Ordnance Factories (Rs. 4.03 
crores). 

(c) Works (Rs. 8.93 mores).--The excess is mainly due to (i) in- 
crease in tariff rates of water and electricity supply and increase in 
the working expenses of installation (Rs. 4.13 crores), (ii) increase 
in the cost of works service and special repairs (Rs. 3.94 crores), 
(iii) General Charges in respect of land and buildings and payment 
to the Railways for siding and platforms, turning out to be more 
than anticipated (Rs. 0.89 csores) and (iv) Delay in transfer of ex- 
penditure incurred on stores initially booked under this head, to the 
appropriate heads (Rs. 0.64 crores). A part of the increase is also 
due to more stores required for the execution of operational works, 
minor works and maintenance services (Rs. 1.89 crores). This was 
partly offset by less expenditure on Major Works due to slow pro- 
gress of works, late conclusion of contracts, reduction in scope of 
works etc. (Rs. 2.68 crores). 

6. Excesses under para 5 (a) and (c) above were anticipated to 
a Certain extent even at the time of finalisation of the Revised Esti- 
mates. It was, however, expected lhat these could be met by re- 
appropriation of savings under certain other sub-heads. The sav- 
ings, however, did not materialise to the extent anticipated and this 
has resulted in an overall excess under the Grant. 



7. In the circumstances explained above, the excess of Rs. 
61,26,20,550 may kindly be recommended for regularisation by Par- 
liament under Article 115(1) (b) of the Constitution. 

D.A.D.S. has seen. 



MINISTRY OF DEFENCE 

GRANT NO. 20-DEFENCE SERVICES-NAVY 

(Figum in Rupees) 
Or'qinal Appropri3t:on . 40.000 

Slmplementary Appropriation . . 25.000 

T J : ~  Sanctioned Approprration . 65,000 

Actual Expend lture . 66.078 

E S C : ~  s r ,078 

Provision for Charged expenditure is made for meeting payments 
in satisfaction of court decrees etc. Such payments, by their nature, 
cannot be foreseen with any amount of exactitude, and hence it  is 
often not possible to make a precise estimate of expenditure. As 
such, provision for charged expenditure is made on ad-hoc basis. A 
provision of Rs. 40,000 was made in the budget Estimates for 1975-76, 
which was increased to Rs. 65,000 through a Supplementary Appro- 
priation of Rs. 25,000 obtained in March, 1976. The actual expendi- 
ture during the year, however, amounted to Hs. 66,078, resulting in 
an uncovered excess of Rs. 1,078. 

2. The amount of excess is rather insignificant. It  is requested 
that the excess of Rs. 1,078 over the Sanctioned Appropriation may 
kindly be recommended for regularisation by Parliament under 
Article 115(1) (b) of the Constitution. 

D.A.D.S. has seen. 



APPENDIX XXXIII 

MINISTRY OF DEFENCE 

Gra.nt No. 21-Defence Services-Air Force 

Voted : 
(Figures in Rupees) 

Original Grant 444*36,75,000 
Supplementary Grant ~ , 6 ~ , 6 1 , 0 0 0  

Final Grnt  478,99,36,000 
Actual Exp-nditure 486,41,62,534 
~ x c c s s  7942326.534 

- 
2. The Original Grant of Rs. 444.37 crores was augmented by 

obtaining two Supplementary Grants for a total amount of Rs. 34.63 
crores-Rs. 11.30 crores in January, 1976 and Rs. 23.33 crores in 
March, 1976. The actual expenditure, however, amounted to Rs; 
486.41 crores against the final sanctioned grant of Rs. 478.99 crores 
leavillg thereby an uncovered excess of Rs. 7.42 crores which is re- 
quired to be regularised. 

3. The above mentioned excess is the net result of excesses/sav- 
ings under various sub-heads as indicated below: - 

(In lnkhs of Rl~p.:e\) 
-. -- - - - -- -- -.----A -. - 7- - 

Srih-h,:ada, Origi n l l  Supple- Total Actual Excess(+ : 
Grant mentary qanct ioned Expdr. Saving(--) 

Grant Grant as compared 
(Voted) to total 

sanctioned 
Grant 

A-I P Sr A o f  Air Force . 8561.50 889.00 9450.50 9785 87 (+)335.37 
A-2 P & A of  Re~erve and 

Aux. S-rvic-s 2 .00  . . 2.00 2 26 (+)o 26 

A-4 Transpxtation . 564 oo 68.18 632 .18  845.21 (+)213.03 
A-5 Stores . . 28592 .03 2101 .oo 30693 .oo 31379.39 (+)686.39 
A-6 Works . 214Q.32 193.43 2333.75 2385.73 (+)51.98 



4. It  would be observed that the excess occurred mainly under 
(i) Pay & Allowances of Air Force-Rs, 3.35 crores, (ii) Transporta- 
tion-&. 2.13 crores and (ili) Stores-Rs. 6.86 crores partly off-set 
by savings under other sub-heads. 

5. The main reasons for the variation in expenditure which led 
to the overall excess of Rs. 7.42 crores are as under: - 

(a) Pay & AlZowances of Air Force (Rs. 3.35 ctwes)  .-The excess 
is mainly due to increase in the per capita rates of Sservice Officers 
and Airmen and more expenditure than anticipated on allowances 
of airmen. 

(b) Transportation (Rs. 2.13 mwes).--The ercess is mainly on 
account of more expenditure on (i) Air Transportation charges and 
sea and inland water charges due to higher trend of expenditure 
than anticipated and increase in transport requirements (Rs, 1.40 
cwres) (ii) Rail charges, due to unexpected heavy adjustments to- 
:yards t h ~  rime of the year (Rs. 0.56 crore) and (iii) Travelling and 
o:~t station allowances, due to more rxpcnditure than anticipated on 
??count of increase in I ates of Daily Allowance. Transportation 
charges, Baggage charges etc. (Rs 0.17 crore). 

(c) Stores (Rs. 6.86 crores).- The e?:cess is mainly on account of 
( i )  Petrol, Oil and Lubricants duc to lncrease in requirements (Rs. 
3 10 crores), (ii) Aviation stores, due to more mater~alisation of sup- 
plies and larger adjustments of customs duty chasgrs (Rs. 8.20 
crores), (iji) Clothing stores, due to more materialisation of supplies 
and rise in prices (Rs. 1.45 crores) and (iw) Provisions, due to in- 
crease in strength and arise in prices (Rs. 0.79 moire). 

The above may partly offset mainly by less expenditure on 
( i )  Ordnance stores due to delay in materialisation of supplies and 
in adjustment of payments (Rs. 2.82 crores), (ii) Air frames and 
engines, due to delay in payment for supplies and in execution of 
repair work (Rs. 2.41 crores) and (iii) Research and Development 
Projects, due to low trend of expenditure (Rs. 1.18 crores). 

6. Excess. under Para 5 (a) and (b) above were anticipated to a 
certain extent even a t  the time of finalisation of the Revised Esti- 
mates and were met by re-appropriation of savings available withih 
the Grant. 

7. In the circumstances explained above the excess of 
Rs. 7,42,26,534 may kindly be recommended for regularisation by 
Parliament under Article 115 (1) (b) of the Constitution. 

D.A.D.S. has seen. 



APPENDIX XXXIV 

MINISTRY OF RAIL WAYS 

(Railway Board) 
1.1. During th le year 1975-76, the actual expenditure exceeded the 

sanctioned aliotment in the case of 12 voted grants and one charged 
appropriation. 

1.2. The excess occurred in 12 voted grants as indicated in 
Annexure 'A' (Items 1 to 12) out of a total 23 voted grants. 

1.3. In the case of charged expenditure-the excess occurred 
under one charged appropriation out of a total 12  appropriations 
(including supplementary appropriations) as indicated in Annexure 
'A' (Item 13). 

1.4. The amount of the excess in each of the cases is shown in 
para 6 of the Report of the Comptroller and Auditor General of India 
for 1975-76, as also in suhparas (a) & (b) of para 33 of the Appro- 
priation Accounts of Railways in India for 1975-'?&Part I-Review 
The excesses to be regularised by Parliament have, however, to  
take into account the erroneous adjustments as between the voted 
grants as also between the charged appropriations as brought out 
in Annexure 'B' enclosed with this note. Annexure 'A' enclosed with 
this note, shows the figures of the excesses given in the above men- 
tioned publications as well as the real excesses, after taking into 
account the n~isclassifications brought out in Annexure 'B', which 
require regularisation. 

1.5. I t  may be mentioned that every care is taken to assess the 
expenditure under various grantdappropriations as precisely as 
possible and to obtain supplementary allotments, where necessary, 
so that the excesses are avoided to the maximum extent possible. 
Periodical reviews are made in the Board's M c e  to ensure strict 
control over the budget grants and where necessary, the General 
Managers are advised of the need to! keep the expenditure under 
control. Instructions have also been issued to the Railway Adminis- 
trations cautioning them against likely excesses in expenditure- 
Preliminary Accounts for 1976-77 have revealed that better control 
over the budget grants has been eyce&ised on all the Railways. 



1.6. It is requested that the P.A.C. map be pleased to recommend 
regularisation of these excess by the Parliament in the manner 
prescribed under Article 115 of the Constitution of India. 

1.7. The Memorandum has been seen by Audit. 

DETAILED NOTE FURNISHED BY THE MINISTRY OF RATL- 
WAYS (RAILWAY BOARD1 IN RESPECT OF EXCESSES UNDER 

EACH OF THE GRANTS/ APPROPRIATIONS 

Voted Grant No. 3-Revenue-Working Expense-Payment to 
worked lines and others. Excess of Rs. 2,32.645 over Hs. 25,38,000. 

2.1. This grant deals with expenditure on:-- 
(i) payments to owners of Branch Lines, worked by and as 

part of Indian Governmer)t Railway System, of their 
share of net earnings. 

(ii) subsidy and rebate to such Branch Lines to make up their 
total earnings to the specified minimum, and 

(iii) payment of subsidy to lines owned and worked by certain 
private companies when their net earnings do not give the 
return guaranteed to them on their capital. 

2.2. The excess of Rs. 222.645 was 8.77 per cent of the final grant 
of R.s. 25,38,000 voted by Parliament. A supplementary grant of Rs. 
2.94 lakhs was obtained in Marchl'76 for payment of subsidy to :  

(i) Arrah-Sassaram Light Railway Company (3.62 lakhs) and 

(ii) Futwah-Islampur Light Railway Company (2.32 lakhs). 

The excess of Rs. 2.22 lakhs was mainly due to more payment 
towards share of net earnings to certain worked lines on account of 
lncrease in traffic in the latter part of the year. 

2.3. There is no misclassification under this grant (c.f. Annexures 
A & B). The excess actually requiring regularisation by Parliament 
is Rs. 2,22,645 in relation to voted grant of Rs. 25,38,000, which works 
out to 8.77 per cent of the voted grant. 

Voted grant No 5-Revenue Working Expenses-Repairs and Main- 
tenance -Exces,q of Rs. 13,86,36,582 over Rs. 5,69,71,26,000. 

3.1. This grant deals with expenditure on repairs and mainten- 
ance of Railway assets including track, buildings, rolling Stock, 
ferries, electrical and dgnal equipment and installations, machinery 
. etc. 



3.2. The excess of Rs. 13.86 crores works out to 2.43 per cent of 
the flnal grant of Rs. 569.71 crores voted by Parliament A rupple 
mentary grant amounting to Rs. 55.88 crores was taken under ttiis 
grant in March, 1976 to meet the expenditure on additional dearness 
allowance sanctioned by the Government during the year with re- 
trospective effect, decasualisation of labour, more running repairs to 
locomotives and carriages and wagons, more workshop repairs to 
carriages and wagons and electrical multiple unit stock, better train 
l ightkg more repairs to S & T equipments and S & T installations 
etc. The excess was shared by all the Railways and this occurred 
mainly due to receipt of more stores, spares etc. and debits there- 
fore, including increase in their prices (6.48 crores), more shed and 
shop repairs ( 5  28 crores) (includes excess on account of inadequate 
provision made by South Central Railway -0.78 crore), fluctuations 
in the adjustment of undercharges and over charges (2.06 crores), 
periodical overhaul to rolling stock (0.65 crore) and aggregate of 
minor variations (0.27 crore): partly offset bv saving due to less 
adjustment in respect of stock adjustment account (0.88 crore) . 

3.3. After excluding the amount of misclassification w z .  
Rs. 5,79.129 (c.f. Annexures -4 & B) the excess actually requiring re- 
gularisation by Parliament works out to Hs. 13.8CK57,453 in relation 
to the voted Grant of Rs. 5.69,71,26,000 which works out to 2.42 per 
cent of the voted grant. 

Voted Grant No.  6- -Reve~~ie-Wo~rki1 t~  Expeltses-Operutirry Staff--- 
Excess of Rs. I .78,05.248 o w r  R,s. 3,2i,07,7fi.000. 

4.1. This Grant deals with the expenditure on operating staff em- 
ployed in the Locomotive. Carriage and Wagon, Ferry, Steamers and 
Harbour Departments as well as the operating staff (including staff 
at stations) of the Traffic Signal and Tele-communication and Electric 
Traction Department. 

4.2. The excess of Rs. 1.78 crores is 0.55 per cent of the final grant 
of Rs. 322.08 crores voted by the Parliament. A supplementary grant 
of Rs. 29.74 crores was obtained in March 1976 to meet expenditure 
on the additional dearness allowance sanctioned by the Government 
during the year, with retrospective effect, and the throw forward 
liability of Pay Commission's recommendations. The excess was 
shared by all the Railways except Central, Northeast Frontier and 
Western Railway was mainly due to more payment of additional 
dearness allowance sanctioned during the year than anticipated (85 
l a b )  (includes inadequate provision made by Northern Railway-33 
lakhs), payment of ,kilometerage and over time. city compensatorY, 
house rent and night duty allowances (39 lakhs), implementation of 



the recommendations of Third Pay Commission (15 lakhs) and aggre- 
gate of other minor cauaes (39 lakhsk 

4.3. Aftcr excluding the amount of misclassification viz. Rs. t.i,87,656 
(c.f. Annexures A & BI the excess actually requiring regularisation by 
Parliament works out to Rs. 1.71.17:592. The excess works to 0.53 per 
cent in relation to the Voted grant of Rs. 3,22,07,76,000. 

Grant No. 7-Revenue-Operation (Fuel)--Excess of Rs. 6,55.6%,946 
over R e .  2.62.51.35.000. 

5.1. This grant deals with expenditure on coal and other fuel, 
freight and handling charges. sales t a x  excise duty and cess on coal 
and electric current for traction purposes. 

5.2 The excess of Hs. 6.56 crores works out to 2.50 per cent of the 
fin81 grant of Rs. 262.51 crnrcs voted by Parliament. A supple- 
mentnrv qrant of Rs. 15.36 crores was obtained in March, 1976 to 
-nwt espcndi:ure due to enhilncemcnt in thc price.; of coal, diesel 
o i l ,  revision nf tariff by the Stnte Electricity Hoards and additional 
dt.arness allowance sanctioned by the Governnlent during the year, 
i i - ~ t  h retrospective effect. 

5 3. The excess of Rs. 6.56 crores was shared bv all the zonal 
ilr~iiwavs and occulm?d mainly duc to more consumption of H.S.D. 
oil,  owing inter alia, to increase in Diesel traffic and increase in the 
ri,.i(:, (2.14 crores), more payment of freight and handling charges 
:: c,luding sea freight on fuel (1.61 crores) (includes Rs. 0.35 crore 

.;idequate provision made by South Central Railway Administra- 
:.on), less receipt of credits on account of subsidy in respect of 
c , t t , lght  -. on sea borne coal (1.15 crores), increase in electric traction 
and revision of tariff bv the State Electricity Boards (0.74 crore), 
'ncrcase in price of coal, owing, inter-alia, to more haulage of traffic 
uiider steam traction than anticipated (0.41 crore), more payment of 
calrs tax, excise duty and cess on coal (0.14 crore)- and aggregate of 
minor variations ('0.37 crore). 

5.4. After excluding the amount of misclasslfication oiz. Rs. 
3.92,098 (c.f. Annexures A & B), the excess actually requiring re- 
gularisation by Parliament comes to Rs. 651,70,848. The excess 
works out to 2.48 per cent in relation to the final grant of 
Rs. 2,62,51,35,000. 

Voted Grant No. 8-Revenue-Working Expenses-4pemtion other 
than staff and fuel-Excess of Rs. 952,52,809 over Rs. 88,36,72,000. 

6.1. This grant deals with the operational expenditure on &a- 
tionery, toms and tickets, handling collection and d e l i v e ~  of W& 



.and expenses at  out agencies, compensntion for goods loat ardamaged 
including amounts kept in suspense pending settlement of inter- 
railway liability, electrical general services, clothing and stores etc. 

6.2 The excess of Rs. 9.53 crores works out to 10.78 per cent of 
final grant of Rs. 88.37 crores voted by Parliament. Supplementary 
grant of Rs. 9.81 crores was taken under this grant in March, 1976 to 
meet the expenditure on additional dearness allowance sanctioned by 
the Government during the year with retrospective effect, revision 
of tariff for electricity supplied by State Electricity Boards, unusual 
increase in prices of lubricants, grease, oil and tallow etc., supply of 
more unifonu to staff, dothing stationery forms etc., incmase in 
cost of printing of tickets, carriage of more revenue stores and mis- 
cellaneous other factors. 

6.3. The excess was shared by all the Railways and occurred 
mainly due to increase in consumption of consumable stores, cloth- 
ing, stationery etc. and receipt of more debits therefor (7.08 crores) 
(includes Rs. 0.74 crore inadequate provision made by South Central 

'Railway Administration), more payment for electric energy due to 
increase in consumption (0.96 crore), more payment of compensation 
claims in respect of goods lost or damaged (0.94 crore) realisation of 
less credits on account of auction sales (0.55 crore) more debits in . 
connection with missing wagons carrying Railways coal (0.50 crore) 
and aggregate of minor variation (0.46 &ore); partly offset by fluctua- 
tion in adjustment through Stock Adjustment Account (0.96 crore). 

6.4. After excluding the amount of misclassification viz. Rs. 
2,07,007 (c.f. Annexures A & B), the excess actually requiring regu- 
larisation by Parliament works out to Rs. 9,50,45,802. The excess 
works out to 10.76 per cent in relation to the final grant of 
Rs. 88,36,72.000. 

t 
Grant No. 9-Revenue-Working Expenses-Miscellanew Excess 

of Rs. 3,09,73,053 over Rs. 57,51,25,000 

7.1. This grant deals with the Government contribution and 
special contribution to Provident Funds Contributions and Grants. 
compensation under Workman's Compenvstion Act, subsidy on rail- 
way grainshop issues, departmental catering and other expenses such 
as law charges, revenue expenditure on civil defence etc. and Cer- 
tain revenue transactions inder Suspense' (both credits and debits). 

7.2. The excess of Rs, 3.10 crores works out to 5.38 per cent of the 
final grant of Rs. 57.51 crores voted by Parliament. A supplemenlarY 
grant of %. 5.79 n w e s  was obtainea in March, 19761 to m e t  ex- 
penditure on payment of additional dearness allowance sanctioned 



by the Government during the year with retrospective effect, throw- 
forward adwtrnents under the Suspense Read 'Demand Payable', 
debits from State Governments for expenditure incurred in connec- 
tion with strike measures. more purchase of catering stores due to 
increase in catering sales, more payment to retired staff during the 
year, more payment of rent rates and taxes, implementation of 
revised pay scales of the Railway Protection Special Force personnel 
etc. The excess cccurred on Eastern. North Eastern, Southern and 
South Eastern Railways and also under the sub-head 'Suspense'. Tt  
was mainly on account of adjustment under 'Demands Payable' ( 3 . N  
crores). more adjustment of freight, handllnq and Indian charges on 
revenue stores (Rs. 1.78 cwresi, more pa?.rnent of gratuity and 
special contribution to provident fund (Rs. 0 23 crore), more expendi- 
ture on catering as a result of more purchases (Rs. 0.21 crore), partly 
offset by less adjustment of expenditure in respect of Central Emer- 
gency Force and Territorial Army units (1.70 crores) and aggregate 
of minor variation (0.06 crore). 

7.3. Aftcr inc ludi r?  the amount of misclassiiication vzz. 
Rs. 1,81,0.50 (c.1. Annesures A & B), the excess ac t~al ly  requiring 
regularjsation bp Parliament works out to Rs. 3,11,54,112. The excess 
works out to 5.42 per cent in relation to the voted grant of 
Rs. 57,51.25,000. 

Voted Grant No. 10-Working Eqenqes-Staf f  Welfare-Excess of 
Rs. 44,41,345 over Rs. 52,58,89,000. 

8.1. This grant deals with the expenditure on medical facilities, 
health and welfare services, educational assistance and training d 
sbff, staff canteens and other staff amenities. 

8.2. The excess of Rs. 0.44 crore is 0.84 per cent of the final grant 
of Rs. 52.59 crores voted by Parliament. A supplementary g p ~ t l  
amounting to Rs. 5.64 crores was obtained in a r c h ,  1976 for 
men: crf additional dearness allowance sanctioned by the Govanmen8 
d x i n g  the year with retrospective effect, more reimbursement of 
tuition fees, increases in prices of medical stores and reimbursement 
of medical expenses, appointment of additional staff for medical and 
health departments. 

8.3. The excess occurred on all the Railways except Central, 
Elstern and South Central due to certain expenditure booked under 
this grant as a result of change in classification (28 lakhs), receipt 

more debits for  medical stores and reimbursement of medical ex- 
penses thm anticipated (Rs. 14 lakhs), non-payment of allowanms 



as a result of revision of Pay and Allowances (9 lakhs), more ex- 
penditure under Health and Welfare services (Rs. 8 lakhs), aggregate 
of other minor variations (Rs. 3 lakhs); partly offset by savings on 
account of less number of staff sent for training (Rs. 18 lakhs). 

8.4. After including the amount of misclassification vit. 
Rs. 10,27,231 (c.f. Annexures A & B), the excess actually requiring 
regularisstion by Parliament works out to Rs. 54,63,576 which works 
out to 1.04 per cent in relation to voted grant of Rs. 52,58,89,000. 

Grant No. 13.--Open Line Works-Revenue-Excess of 
Rs. 11,71,840 over Rs. 7,50,29,0013. 

9.1. This grant deals with the expenditure on works costing no: 
more than Rs. 25 tliousand each on staff welfare (such as hospitals. 
schools sports grounds, marketing facilities in railway colonies ctc 
and matching share capital contribution to the Railwaymen's Cr,i:- 
sumer Co-operative Societies) and unremunerative operting irc- 
provements estimated to cost not more than rupees three lakhs each 
rand on new minor works, i.e., works costing Rs. 25 thousand or !es, 
.each, other than railway users' amenities. 

9.2. The excess of Rs. 12 lakhs works out 1.56 per cent of :hC 
final grant of Rs. 7.50 crores voted by Parliament. The excess was 
shared b,y the Central, Eastern, Northern, North Eastern and North- 

.east Frontier Railways and occurred mainly due to more receipt of 
material, plant and machinery and debits thereof than anticipated. 

9.3. After including the amount of misclassification viz., Rs. 30,380 
(c.f. Annexures A & B), the excess actually requiring regularisation 

by the Parliament works upto Rs. 12,02,120. The excess works out 
to 1.60 per cent in relation to the voted grant of Rs. 7,50,29,000. 

Voted Grant No. 15--Open Line Wmk-Capital, DRF & DF 
Excess of Rs. 45,56,69,304 over Rs. 9,85,78,58,000. 

10.1. This grant deals with the expenditure on (i) additions to 
Railways assets like Rolling Stock, machinery and works and on 
transactions under Stores, Manufacture Suspense and Miscellaneous 
Advances (charged to capital) and replacement of assets charged ti' 
Depreciation Reserve Fund and Development Fund, expenditure on 
amenities for passengers and other Railway users. staff welfare u7ork$ 
including cost of quarters of class I11 and class IV staff costing above 
Rs. 25,000 each and unremunerative operating improvement works 
costing more than Rs. 3 lakhs each. 



10.2. The excess of Rs. 45.57 crores was 4.62 per cent of the final 
.grant of Rs. 985.75 c m e s  vsted by the Parliament. Supplementary 
grant totalling Rs. 116.13 crores was taken during the course of the 
year mainly to cover expenditure on Rolling Stock due to the up- 
dating of transfer prices of locomotives and on the liquidation of 
throwforward debits from 1974-95, capitalisation of loco spares, and 
additional payments due to increased coach/wagon production during 
the year and on machinery and plant based on the latest delivery 
programme, speedier progress on certain works, more purchases of 
stores required for general purposes, increase in the prices of coaL 
diesel ~ i l ,  steel and cement etc., and more payments to MIS. Bharat 
Heavy Electricals Ltd., for supply of traction equipment including 
-escalation charges, additional dearness allxvancc sanctioned during 
the year with retrospective effect, higher repair and overhaul acti- 
vitv in workshops and consequent increase in the value of works 
in pmgress and of stores, and payments against shares issued by 
Rail India Technical and Economic Services Ltd. 

10.3. The excess occurred on all Railways except Central Rail- 
wav and on the Chittaranjan Locom3tive Works; and this occurred 
under the following heads: - 

(a) Rolling Stock (Excess of Rs. 4.92 crores). This was n~ainly due 
to more procurement of stock and debits thereof and more expendi- 
ture on rationalised construction programme. 

(b) Works (Excess of Rs. 8.12 crores). This was chiefly due to more 
receipt of permanent way materials (Rs. 6.22 crores), accelerated 
progress on certain works (1.19 crores) more receipt of machhery 
and debits thereof (0.69 crore) and aggregate of minor variations 
(Rs. 0.14 crore): partly offset by savings due to less debits received 
from land acquisition authorities than anticipated (Rs. 0.12 crorel. 

(c) Stores Suspense (Excess of Rs. 22.18 crores). This was due 
chiefly to more receipt of stores and debits thereof (20.26 crores) 
(include Rs. 2.00 crores inadequate provisim made by Northern 
Railway Administration), more purchase of high speed diesel oil, 
coal and coke (4.97 crores), more receipt of stores returned from 
works (3.40 crores), fluctuations in adjustment through Stock Ad- 
justment Account (2.97 crores), receipt of more manufactured ma- 
terials from workshops (1.36 crores) and procurement of more 
enpineering stores, spares for diesel locomotives etc. (1.25 crores) 
and aggregate of minor variations (0.22 crore); partly cffset by 
more issues to Manufacturing Suspense (7.68 crores) and works (4.57 
,cTores). 



(d) Manufacturing Suspense (Excess Rs. 1131 crores) . This 
was due mainly to more drawal of stores from stock (Rs. 7.69 
crores), more direct purchase of stores (3.82 crores), more produc- 
tion leading to a larger balance under W.M.S. (1.32 crores), less 
credit of material returned from works (0.74 crore) and aggregate 
of minor variat~ons (0.47 crore); partly offset by more issues of 
manufactured materials to stock (1.36 crores) and Works (Rs. 0.94 
crore) and c9conorny measures (0.43 crore). 

(e )  Development Fund-(Excess 1.01 crore). This was due to 
accelerated progress on certain works and procurement of more 
materials. 

The above excesses were partly offset by saving under Miscel- 
laneous Advance (Rs. 1.97 crores) due mainly to non-adjustment of 
certain amounts consequent on revision of allotment of wheelsets 
and other components to the Railways. 

10.4. After including the amount of misclassifications viz. )Is. 
47,02,556 (c.f. Annexures A S; R), the excess actually requiring re- 
gularisation by Parliament works out to Rs. 46,03,71,860 which works 
out to 4.67 per cent in relation to the voted grant of Rs. 9,85,78,58,W. 

Voted Grant No. 16 Pensionary Charges-Pension Fund-Excess of 
Rs. 4,22,16,919 over Rs. 26,08,9'9,000. 

11.1. This grant deals with expenditure on payment of pen- 
sionary charges to Railway Staff covered by the pensionary form nf 
retirement benefits. 

I 

11.2. The excess of Rs. 4.22 crores was 16.18 per cent of the final 
grant of Rs. 26.09 crores. A supplementary grant of Rs. 8.02 crores 
was obtained in March, 1976 to cover the increased payments expect- 
ed to be made to staff who retire from Railway service under the 
pensian system aqd &a w e b a s a s  in the rate of pension and relief 
to pHsisfiers' a a m u n t  of Third Pay Commission's mmmmenda- 
tion. 

11.3. The excess was shared by all the Indian Railways. There 
was however saving under Miscellaneous Establishments and the 
Production Units. The excess occurred mainly due to more debits 
received from the Civil Accounts officers than anticipated (2.31 
crores), more settlements of cases of death-cum retirement gratuity 
(1.16 crores) of which Rs. 10.15 lakhs was on acoount of inadequate 
provision made b,y South Central Railway Administration, more 
payment of superanuation pension (0.60 crore) and family pension 



(020 crore); partly offset by aggregate of minor variation (0.05 
crore) . 

11.4. There was no rnisclassification under this grant during the 
year and the excess to be regularised is 4,22,16,819 which amounts 
to 16.2 per cent in relation to voted grant of Rs. 26,08,99,000. 

Grant No. 17-Payment of loans from General Revenues and In- 
terest thereon-Development Fund-Excess of Rs. 2,66,136 over 
Rs. 7,30,63,000. 

12.1. This grant deals with the repayment of loans and payments 
of interest on such loans taken temporarily from the General Reve- 
nues to finance the Development Fund, in accordance with the re- 
commendations of. Convention Committee. 

12.2. The excess of Rs. 3 lakhs works out to 0.36 per cent of the 
final grant of Rs. 7.31 crores. A supplemenatry grant of Rs. 54 
lakhs was taken in March. 1976 to meet the increased interest pay- 
ment to General Revenues. 

12.3. The excess occurred due to payment of more interest to 
General Revenues on account of more loan taken from General 
Revenue, during the year, as a result of non-materialisation of the 
budgetted surplus. 

12.4. There is no misclassification under this grant (c. f .  Annex- 
ures ACQB). The excess actually requiring regularisation by Parlia- 
ment is Rs. 2,66,136 which comes to 0.36 per cent in relation to the 
Voted grant of Rs. 7,30,63,000. 

Grant No. 21-Appropriation to Accident Compensation Safety and 
Passenger Amenities Fund-Excess of Rs. 13,08,214 over Rs. 7,76,91,000 

13.1. This grant deals with the Appropriation to the fund based 
on receipts from surcharge levied on passenger traffic to cover the 
additional liability of the railways, on Accident Compensation. 

13.2. The excess of Rs. 13 lakhs comes to 1.68 per cent of the 
final grant of Rs. 7,77 lakhs voted by the Parliament. A Supplemen- 
tary grant of Rs. 24 lakhs was obtained in March, 1976 for appropria- 
tion to the Fund based on more receipts expected from surcharge On 
Passenger traffic than anticipated initially during the year. 

13.3. The excess was shared by Eastern, North Eastern Northeast 
Fmt i c r ,  South Eastern and Western Railway and was due mainly 
to the increased collection of surcharge as a result of increase in the 
PaSSen qr!r traffic, 



13.4. Tbere was no misclassification under this grant (c.f. Annex- 
ures AkB) and the excess actually requiring regularisation by 
Parliament is Rs. 13,08,214 i.e. 1.68 per cent in relation to Voted 
Grant of Rs. 7,76,91,000. 

Charged Appropriation No. 5-Repairs and Maintenance. Excess of 
Rs. 2,56,877 over Rs. 15,00,000. 

14.1. This charged appropriation relates to payment arising from 
court decrees etc., in respect of staff engaged on repairs and mainte- 
nance of Railway assets, including track, buildings, rolling stock, 
ferries, electrfcal and signal equipments and installations, machine- 
ry etc. 

14.2. The final appropriation comprised of the twa supplementary 
appropriations of Rs. 14.57 lakhs one obtained in January '76 
(Rs. 7.75 lakhs) and second in March '76 (6.82) lakhs for payments 
arising out of court decrees. The actuai expenditure on decretal 
payments however exceeded the appropriation available by an 
amount of Rs. 2,56,877 representing an excess of 17.13 per cent over 
the final appropriation. 

14.3. The excess occurred only on S.E. Railwav. 

14.4. There was no misclassification under this appropriation 
(c.f. Annexures A & B). The excess requiring regularisation works up 
to Rs. 2,56,877 in relation to the final appropriation of Rs. 15,00,000. 
The excess works 3ut t,o 17.13 per cent over the final appropriation 
of Rs. 15,00,000. 
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$3. Particulars 
No. 

Amount 

G r m  No. 3 - P a ~ w  k, WOTW L i ~ s  b Othrs 
Excess shown in Appropriation Accounts . 2,25645 

Deduct :- 

Expendi tu~ relating to other grants booked under G m t  No. 3 . . 
Add :-. 
Expenditure relating to Grant No. 3 booked under other 

grants . . .  . . 
Real Excess to be regularised by Parliament I-2(a)+z(b) . 2,22.645 
Grant No. 5-Revenue-working ~xpcnsss-Repairs and A4antmance 

Excess shown in Appropriation Accounts . . . . 13,86,36,582 

Deduct :- 

Expenditure relating to other grants booked under Grant 
NO. 5 . -30,573662 

Add :- 

Expenditure relating to Grant NO. 5 booked to other grants . $24,78,<33 --- 
Real Excess to be regularised by Parliament I-~(a)+ 2(b) . I3,80,57,4!?3 

Grant No. 6-Revenue-Working Expenses-Opmating Staff 

Excess shown in Appropriation Accounts . - 1,78,05,248 

Deduct :- 

Expenditure relating to other grants booked under Grant 
NO. -6,879656 

Add :- 
Expenditure relating to Grant No. 6 booked to other grants . . . 

-- 
Real excess to be regularised by Parliament 1-~(a)S2(b) . . 1971917,592 



S1. 
No. 

Particulars Amou at 

Grant No. ;r-Rn~muo--Work'ng rxpenses-Operarion (Fuel) 

Excess shown in Appropriation Accounts . 

Exprnditure relating to other Grants booked under Grant 
No. 7 . 

Exp:nditure relating to Grant NQ. 7 booked under other Grants 

Real Excess to be regularised by Parliament I-z(a)+ 2(b) 

Grant No. 8-Revenue-Working Expenses--Operation other 
than Staf and Fuel 

Excess shown in Appropriation Accounts . 

Expenditure relating to other grants booked under Grant 
No. 8 . 

Add.- 

Expenditure relating to Grant No. 8 booked to other grants . 
Real Excess to be regularised by Parliament I-z(a)f 2(b) . 
Grant No. 9-Revenue-Working Expenses-Miscellaneous Ex- 

penses 

Excess shown in Appropriation Accounts . 
Expenditure relating to other &ants booked under Grant 
No.9 . . . 

Expenditure relating to Grant No. 9 booked to other grams . 
Real Excess to be regularised by Parliament I-z(a)+z(b) . 
Grant No. 10-Revenue-Working Exptnues-St& Welfare 

Excess shown in Appropriation Accounts . 

Expenditure relating' to other giants booked unda Grant 
No. I0 . 



St. 
No. 

- 

Particulars 

a@) Add .- 
Expenditure relating to Grant No. ro booked to other gmts . + 10,56,689 

3 Real Excss to be rcgularised by Parliament I-2(a).+ (h) . 54*68.5% 

Granr No. 13--Opcn Line Rotks-Rnlenrtr 

I Escs: qhown in Appropriation h o u n t s  , . , 11,71,840 

z(a.1 Deduct .- 
Exn-ni'fnre rclat;nl: to other grants booked under Grant 

NV. 13 . . . .  . . .  --1,06,953 

2 Add .- 
Expend;ture relating to grant No. 1 3  booked ro othcr grant\ . + 1.37.233 

Grant No. IS-Opeu Line Works-Capital. D.R.F. & D.F. 

. . .  T Excew shown ;n Appropriation Accounts . 4~,56.69%304 

z(al Deduct .- 
Ex~2nditurr relating to other grants bnokcd ilnder Grant 

No. 15 . . . .  . -24.22,83R 

2(b: Add .-m 

Expenditure relating to Grant No. 15 booked to other grants . +71,25,394 

3 Real Exctss to be re@larised by Parliament I-z(a'i+z(h) . . 46,03,71,Pfo 

Grant No. 16-Pensionary Charpes-Pension Fund . . . .  I Excess shown in Appropriation Account 4,~2,16,919 

2 1 Deduct .- 
Ex~enditure relating to other grants booked under Grant 

No. 16 . . . .  . . 
2%', Add .- 

Expenditure relating to Grant No. 16 booked to other Grants - 

3 R*a! Exces to be regularised by Parliament I-z(a)+ 2(b) . . 4.22,16,919 - C 



S. No. Amount 

Grant NO. 17-R8poymmt qf lwrn from General Reumuu and 
Interest thereon-Devebpmcnt Fund 

RJ. 
Excess shown in Appropriation Accounts . 2966,136 

Deduct.- 

Exp:nriiture relating to other grants booked under Grant No. 17 . . 
Add.- 

Expznditure relating to Grant No. 17 booked to other grants . . . 
Rzal Exc:ss to be regularised by Parliament r-2(a)+2(b) . 2,66., 136 

Grant No. 21-Apprcpriotim to Accident Compensarion, Saje?), 
and Passenger Amenities Fund. 

Excess shown in Appropriation Accounts . 13,089214 

Deduct :- 

Amount relating to other grants booked under Grant No. 21 . . . 
Add :-- 

Amount relating to Grant No. 21 booked to other Grants . . - 
Real Excess to be regularised by Parliament I-z(a)+z(b) 13,08,214 

Appro~tiation No. 5-Revenue-Working Expenses-Repairs and 
Marntenance. 

Excess shown in Appropriation Accounts . 2256,877 

Expendipre relating to other Appropriations booked under 
Appropriation No. . s . . . 

Add ;- 

Expenditure telatilig to Appropriation No. 5 booked to other 
Appropriations . . . 

Rcal Excess to be regularised by Parliament I-2(a)+z(b) . 2,56,877 



APPENDIX XXXV 

MINISTRY OF COMMUNICATIONS 

(P. A T. BOARD) 

G ~ a n t  No. 17: Capital Outlay on Posts & Telegraphs. 
----- .-.* .. --- 

Figures in R u p c r  

Original Grant . 1,72,54,00,000 

Supp!emcntaty Grant . 20,oo ,00,000 

:\ctual Expenditure . . . . . . . .  2,04,48,67.139 

2. This grant provides for meeting the expenditure on Capital 
Outlay of the P&T Department and is made up of two parts (i) 
Korks Portion and (ii) Stores and Manufacture Suspense. The 
lormer accommodates expenditure on capital assets and is account- 
ed for as 'Plan' expenditure. The latter provides for expenditure 
on procurement of stores required b,y the Department and manufac- 
turing operations of Telecommunication Factories. As the value of 
:he stores consumed by the Capital Works already enters the 'Works 
Portion' the total expenditure on procurement of stores is reduced 
by such value of stores debited to works and for the balance only 

5 provisiol~ is made in the granl as 'Non Plan' expenditure. 

3. The original Budget Provision of Rs. 1,72,54 lakhs was made 
up of Rs. 1,55,78 lakhs under 6tWorks Portion" (Plan) and Rs. 16,76 
lakhs under Stores and Manufacture Suspense Accounts (non plan). 
A Supplementary Grant of Rs. 20,OO lakhs was obtained in March, 
1976 to meet additional provisions for payment to I.T.I., H.C.L., 
H.T.L. as well as for purchase of zinc from MIS. Hindustan Zinc Co. 
Ltd., and increase in  the works-in-progress partly set off by the 

1 decrease in the Civil Engineering Stocks Suspense. 



4. The tutal voted grant stood at  Rs. 1,92,54,00,000 against which 
the actual expendiure came to Rs. 2,04,48,67,139 resulting in an 
excess of Rs. 11,94,67,139 as under:- 

Sactioned Actual EYCts 3 
Grant cxptnii ture 
(Rs.) (Rs.) (R3.1 

W.):KS !'.mion . 7 1~9~92,39,853 7,74339,853 
~ - -  

Storti & Manufacture Suipense . 23,36,oaom 24,56,27,286 4,2047,286 
Total 

- -  - - 
5A. The excess expenditure of Rs. 7,74 lakhs under works por- 

tion is mainly attributable to the following two factors viz:- 

,(i) An excess of Rs. 13,45 lakhs under "556-B-2-Local Tele- 
phone Systems" due to increase in costs and quantities 
of telephone equipments not anticipated earlier. 

(ii) A saving of Rs. 5,87 lakhs under "556-B-2-Transmission 
Systems" due to less receipt of imported cable (Rs. 3.5:; 
lakhs), less expenditure under Lines and Wire (Rs. 8.44 
lakhs) under B.4(1) and B.4(5) partly off-set by more 
receipts of microwave equipments and other components 
(Rs, 6,15 lakhs). 

The balance of excess of Rs. 16 lakhs is the cumulative effect of 
savings and excesses under various components of Postal Services. 

5B. The excess expenditure of Rs. 4,20 lakhs under Stores and 
Manufacture Suspense is attributable to the following factors:- 

(i) An excess of Rs. 5,88 lakhs under "General Stores" due 
to increase in prwurement (Rs. 82 lakhs) and fall i ~ .  
Issues to Capital Works (Rs. 5,11 lakhs) slightly off-set by 
more issues to Factory Stores (Rs. 5 lakhs). 

(ii) Saving of Rs. 69 lakhs under "Factory Stores" due to 
less procurement. 

(iii) Saving of Rs. 86 lakhs under "Civil Engineering Stores' 
due to correspondingly larger issues to Capital Wxks. 

(iv) Saving of Rs. 13 lakhs due to cumulative effect of saving 
and excesses under other components. 

6. The net excess of Rs. 11,94,67,139 over the sanctioned grant 
may kindly be recommended for regulatrisation by Parliament 
under Article 115(l)(b) of the Constitution. 

7. The note has been vetted by Audit. 



(Vide paragraph 3.1 ot the Report) 
I. E1ECOMMENDATIONSIOBSERVATIONS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 

Recommendation 

Only a Year ago. the h n m i t t e e  had expressed satisfaction over 
the substantial reductim in the aggregate amount of excess expendi- 
ture over Voted Grants and Charged Appropriations achieved during 
the year 1973-74 and had hopei that every endeavour would be made 
by the MinistrieslDepartments to ensure that the position was not 
allowed to deteriorate once again as had often happened in the past. 
The Committee are. however, concerned to note that the position has 
deteriorated once again so soon to a considerable extcnt. During the 
year under revien. (1974-75), excess expenditure had occured under 
27 Voted Grants and 8 Charged Appropriations and aggsegated to 
RS. 366.52 crores (excluding an amount of Rs. 1.50 lakhs which does 
n7t  require regularisation). as against 3 s .  126.33 crores and Rs. 10.06 
crores respectively during 1972-73 and 1973-74. While the Commit- 
tee note that the bulk of the excess expenditure (Rs. 207.40 crores) 
had occurred under one Charged Appropriation ('Repayment of Debt') 
and is attributable to the premature cancellation of Treasury Bills 
by the Reserve Bank of India (an issue dealt with elsewhere in this 
Report), they are, however, of the view that the extent of deteriora- 
tion under some of the other Grants during 197475 cannot be taken 
lightly and should cause concern to Government. 

[Serial No. 1-Appendix XXXI (para No. 1.12) of the 227th Re- 
port of PAC (5th Lok Sabha) ]. 

An analysis of the reasons for the excess over authorised expendi- 
ture during 1974-75, which have been discussed in some detail in the 
succeeding Chapter of this Report, indicates that defective estima- 
tion 'of monetary requirements, lack of proper and timely review of 
the progress of expenditure, failure to anticipate properly and pro- 
vide for the receipt of stores and debits relating thereto, inadequate 
liaison and coordination with the suppliers on the one hand and the 
Accounts Officers on the other, absence of adequatt! provision for the 



adjustment of liabilities relating to the previous years, and avoid- 
able misclassifications of expenditure have. as in the past, continued 
to contribute to excesses. That this should be so despite repeated 
comments by the Committee and numerous instructions issued by 
the Ministry of Finance and other authorities would suggest that dras- 
tic steps are necessary to improve the existing budgetary procedure 
and practices. Since Parliamentary control ovef governmental expen- 
diture calls for financial discipline, the Committee would urge Gov- 
ernment once again to investigate in depth the reasons for the recur- 
ring failure in this regard and take soon some concrete steps to en- 
sure that the budget estimates are more precisely prepared on a 
scientific basis and that the actual expenditure approximates, as 
closely as possible, to the funds authorised by Parliament. In this 
connection, the Committee would reiterate an earlier recommenda- 
tion, contained in paragraph 1.6 of their 96th Report (Fifth Lok 
Sabha), that there should be an in-built system in the various Minis- 
tries/Departments which would serve as a self-regulatory appartus 
to analyse the reasons for the excesses as soon as they occur and to 
take timely remedial measures. 

[Serial No, 2-Appendix XXXI (Para No. 1.13) of the 227th 
Report of the P.A.C. (5th Lok Sabha)] 
Action Taken 

The conclusions/recommendations of the Committee have been 
noted and communicated to all Ministries/Departments for compll- 
ance vide this Ministry's O.M. No. 12(38)-E (Coord) /76 dated 12th 
January, 1977 (copy enclosed). It is hoped that with the introduc- 
tion of the schemes of Integrated Financial Advisers and Separation 
of Accounts from Audit, greater post-budget vigilance will be es- 
ercised b,y Ministries for effective control of expenditure. 

['Ministry of ~ i h a n c e  (Deptt. of Expenditure) O.M. No. F. 12(38)- 
E (Coord)/76, dated the 16th February, 19771. 

*Not vetted by Audit. 

Copy of OWce Memorandum No. F. 12 (38) -E (Coord) /76, dated the 
12th January, 1977 from the Joint Secretary to the Government of 
India, Ministry of Finance (Department of Expenditure) to all Minis- 
trieslDepartn~ents with copy to all Financial Advisers. (referred to 
in the Ministry's Action Taken Note). 
SUBJECT: --Excess over Voted Grants and Cha~ged Appropdations. 



in the Appropriations Accounts for the year 197475, have observed 
in paras 1.12 and 1.13 of their 227th Report as fo1lws:- 

aecOmmendatiron No. 1 (Para 1.lE) 

Only a year ago. the Con~mittee had expressed satisfaction over 
the substantial reduction in the aggregate amount of excess expendi- 
ture over Voted Grants and Charged Appropriations achieved during 
the year 1973-74 and had hoped that every endeavour would be made 
by the Ministries/Departments to ensure that the position was not 
allowed to deteriorate once again as had often happened in the past. 
The Committee are. however. concerned to note that the position has 
deteriorated once again so soon to a considerable estent. During the 
year under review (1974'75). excess expenditure had occurred under 
27 Voted Grants and 8 Charged Appropriations and aggregated to 
Rs. 266.52 crores (excluding an amount of Rs. 1.50 lakhs which does 
not require regularisation) as against Rs. 136.33 crores and Rs. 10.06 
crores respectively during 1972-73 and 1973-74. While the Committee 
note that the bulk of the excess cspenditui.~ (Hs. 207.40 crores) had 
occurred under one Charged Appropriation (Repayment of Debt) and 
is attributable to th? premature cancellation of Tseasury Rills bv the 
Reserve Bank of India (an issue dealt with elsewhere in this Report), 
they are, however. of the view that the extent of deterioration under 
some of the other Grants during 1974-75 cannot be taken lightly and 
should cause concern to Government. 

. . Recommendation No. 2 (Para 1.13) 

An analysis of the reasons for the excess over authorised expen&- 
ture during 1974-75, which have been discussed in some detail in the 
succeeding Chapter of this Report, indicates that defective estima- 
tion of monetary requirements, lack of proper and timely review 
of the progress of expenditure, failure to anticipate properly and pro- 
vide for the receipt of stores and debits relating thereto, inadequate 
liaison and coordination with the suppliers on the one hand and the 
Accounts Officers on the other, absence of adequate provision for the 
adjustment of liabilities relating, to the previous years, and avoidable 
misclassifications of expenditure have, as in the past, continued to 
contribute to excesses. That this should be so despite repeated com- 
ments by the Committee and numerous instructions issued by the 
Ministry of Finance and other authcrities would suggest that drastic 
steps are necessary to improve the existing budgetary procedure and 
Prac?kes, Since Parliamentary control over governmental expendi- 
ture calls for financial discipli~e, the Committee would urge c h e r n -  
merit once again to investigate in depth the reasons for the recurring 
faQwe h this regard and take soon some dncrete steps to ensure 



that the budget estimates are more precisely prepared on a scientific 
basis and that the actual expenditure approximates, as closely as pos- 
sible, to the funds authorised by Parliament. In this connection, the 
Committee would reiterate an earlier recommendation, contained in 
paragraph 1.6 of their 96th Report (Fifth Lok Sabha), that there 
should be an in-built system in the various Ministries/Departments 
which would serve as a self-regulatory apparatus to analyse the rea- 
sons for the excesses as soon as they occur and to take timely reme- 
dial measures. 

2. The procedure for achieving effective control over expenditure 
is laid down in Rules 65 to 60 of the G.F.Rs. and the decisions there- 
under. The rules prescribe maintenance of expenditure control re- 
gisters, liability registers, prompt adjustments of debits etc. Besides 
those Rules, in Ministry's O.Ms, No. 10 (3) -E (Coord) /67, dated 18th 
October, 1967 and No. F. 13(29)-E(Coord)/76, dated 8th September, 
1976, the Ministrles/Departments were requested to conduct with 
immediate iffect s review of progress of expenditure from month to 
month with reference to the sanctioned Grants to ensure that the 
expenditure is evenly distributed throughout the year and that there 
is no excess expenditure over the sanctioned Grants. 

3. With the introduction of the scheme of Integrated Financial 
Advice and with separation of accounts from the Audit, each Minis- 
try/Department is responsible for maintenance of its own accounts. 
I t  is to be ensured by them that scrupulous observance of the proce- 
dures regarding control of expenditure is made so that the actual 
expenditure approximates as closely as possible to the funds autho- 
rised by Parliament. 

4. The responsibility of post-budget vigilance to ensure that there 
is neither considerable short falls in expenditure nor unforeseen ex- 
cess for which provision has not been made either in original budget 
or in the revised estimates, devolves on the Financial Advisers. It is 
for the Financial Adviser tc keep himself informed of the position 
in the manner and to the extent considered desirable by him. The 
Financial Adviser may, in addition to the monthly review mentioned 
above, prescribe any other procedures/returns so that his responsi- 
bility is discharged effectively. 

Recommendation 

"According to the revised time schedule agreed to by the Corn- 
mittee, in April 1974, explanatory notes on excesses over Voted 
Grants and Charged Appropriations are required to be submitted to 
the Committee by 31st May or immediately after the presentation of 



the Appropriation Accounts to Parliament whichever is later. Re- 
peatedly in the past, the Committee have commented upon delays in 
submission of the notes and stressed the need for strict adherence to 
the schedule prescribed in this regard so that such excesses are expe- 
ditiously brought before Parliament. It is heartening that there is 
a perceptible improvement in ?he situation with all the explanatory 
notes, excepting those relating to 6 Grants/Appropriaticns adminis- 
tered by the Ministry of Railways and 3 GrantsIAppropriations 
administered by the Ministry of Defence, bcing made available to the 
Committee by the stipulsted date. While the delay was of the order 
of 18 days in the case of the Ministry of Railways. the notes relating 
to the Ministry of Defence were reccived on 1 June, 1976. a day after 
the expiry of the prescribed period. This is a good augury and the 
Committee trust that every endeavour would be made by all con- 
cerned to ensure scl~pulous adherence to the schcdulc." 

[S. No. 4 (Para 2.2) of Appendix XXXI of 227th Report of PAC 
(5th Lok Sabha)]. 

Action Taken 

(i) Ministry of Finance [Department of Economic Affairs (Budget 
Division)] 

Observations of the Committee have been brought to the notice 
of all Mii1istrie3/ll)epartments for ensuring compliance vide this Mi- 
nistry's O.M. No. F8(67j-B(RA)/76, dated 24th December, 1976. 

[Ministry of Finance O.M. No. F8(67)-B(RNi77, dated the 25th 
February. 19771 

Copy of Office Memorandum No. F. S(G7)-B(RA)/76, dated the 
24th December. 1976 from the Ministry of Finance to all Ministries1 
Dcpartrnents referred to in the Ministry's Action Taken Note. 

SUBJECT: --Delay in submissi,on of 'Noi.es9 regarding regularisntirm of 
excesses disclosed in the Appropriation Accounts for a 
year, to Public Accounts Committee. 

The undersigned is directed to  invite a reference to this Ministry's 
Office Memorandum No. F. 8(22)-Bl'i5, dated 15th November, 1975 
wherein the concern of the Public Accounts Committee on the sub- 
ject mentioned above was The observations of the 
Publir Accounts Committee in para 2.2 of their 227th Report (5th Lok 
Sahb in this regard are rewroduced below: - 

"According to the revised time schedule agreed to by the Com- 
mittee, in April 1974, explanatory notes on excesses over 



Voted Grants and Charged Appropriations are required to 
be submitted to the Committee by 31 May or immediately 
after the presentation of the Appropriation Accounts to 
Phrliament whichever is later. Repeatedly in the past, the 
Committee have commented upon delays in submission of 
the notes and stressed the need for strict adherence to the 
schedule prescribed in this regard so that such excesses 
are expeditiously brought before Parliament. I t  is heart- 
ening that there is a perceptible improvement in the situa- 
tion with all the explanatory notes, excepting those relat- 
ing to 6 Grants/Appropriations administered by the Minis- 
try of Railways and 3 Grants/Appropriation administered 
by the Ministry of Defence, being made available to the 
Committee by the stipulated date. While the delay was 
of the order of 18 days in the case of the Ministry of Rail- 
ways, the notes relating to the Ministry of Defence were 
received on 1 June, 1976, a day after the expiry of the 
prescribed period. This is a good augury and the Com- 
mittee trust that every endeavour would be made bv all 
concerned to ensure scrupulous adherence to the schedule." 

2. It  will be seen that the Committee have again stressed stric: 
adherence to the prescribed date for submission of notes for regula- 
risation of excesses in a year. As already emphasised time and again 
any delay in the submission of these 'Notes' to the Public Accounts 
Committee thwart the programme of finalising their Reports and 
consequential submission of the 'Excess Demands' to Parliament. I: 
is, therefore, imperative that t'he 'Notes' are finalised and submitted 
to the Committee within the prescribed time schedule. 

3. Mhistries/Departments are requested to take note of the above 
observations of the Committee and ensure that the 'Noted on excess 
expenditure duly vetted by Audit reach the Public Accounts C o n  
mittee by the prescribed date. 

(ii) .Ministry of Shipping & Transporf. 

"The observation of the Public Accounts Committee has been cis- 
eulated to all concerned officers in the Ministry of Shipping and 
na i~spor t  for scrupulous adherence to the schedule prescribed for 
submission of explanatory notes on excesses over Voted Grants and 
Charged Appropriations vide endt. No. BPC-17176-I, dated the 11th 
October, 1976."* 

['Ministry of Shipping b Transport No. BPC-17176-1, dated the 
14th October, 19761. . . 



Copy of Circular letter No. BPC-17/?6I, dated the 11th October, 
1976 from the Idinistry of Shipping and Transport (Transport W W ,  
n f d  to in the Ministry's Action Taken Note. 

SWBJE~:-Act ion taken on the recommendations c o w i d  in  the 
227th Report of the Public Accounts Committee (5th Lo& 
Sabha) on Excesses ODCT Voted GrcmtslChcrtged Appm- 
ppiations for the year 1974-75 and on the action taken by 
Government on the recommendations contained in their 
180th Repmt (Fifth Lok Sabha). 

In para 2.2 of their 227th Report (197677), the Public Accounts 
Committee have made the following observations:- 

"2.2. According to the revised time schedule agreed to by the 
Committee, in April, 1974, explanatory noks on excesses 
over Voted Grants and Charged Appropriations are re- 
quired to be submitted to the Committee by 31 May or  
immediately after the presentation of the Appropriation 
Accounts to Parliament whichever is later. Repeatedly in 
the past, the Committee have commented upon delays in 
submission of the notes and stressed the need for strict 
adherence to the schedule prescribed in this regard so that 
such excesses are expeditiously brought, before Parliament. 
It is heartening that there is a perceptible improvement in 
the situation with all the explanatory notes, excepting 
those relating to 6 GrantslAppropriations administered by 
the Ministry of Railways and 3 Grants/Appropriations ad- 
ministered by the Ministry of Defence, being made avail- 
able to the Committee by the stipulated date. While the 
delay was of the order of 18 days in the case of the Minis- 
try of Railways, the notes relating to the Ministry of De- 
fence were received on 1 June, 1976, a day after the expiry 
of the prescribed period. This is a good auguw and the 
Committee trust that every endeavour would be made by 
all concerned to ensure scrupulous adherence to the sche- 
dule." 

2. The observation made by the Public Accounts Committee is 
brought to the notice of all concerned officers with the request to en- 
sure scrupulous adherence to the schedule prescribed for submission 
of Explanatory Not&to the Committee on excesses over Voted Grants 
and Charged Appropriations. 
2065 L.S.-12. 



(iii) .Ministry of Commerce 

The recommendation has been noted. 
[+Ministry of Commerce O.M. No. G. 25015/12/76, B & A, dated 

the  26th October, 19761. 

(iv) Ministry of Works and Housing 

The Committee's observations have been noted for compliance. 
[Ministry of Works and Housing O.M. No. G-25015/18/7&Bt., 

dated the 27th October, 1976.1 
Recommendation 

"The Committee are concerned to note that the expenditure under 
A.3 (2) (2) -Materials and Supplies' in the Revenue (Voted) Section 
and under 'B-4-Purchase of Metal' in the Capital (Voted) Section of 
Grant No. 34 Currency, Coinage and Mint has exceeded the budget 
provisions respectively by 38 per cent and 39 per cent. If, as stated 
by the Department of Economic Affairs, additional purchases of 
metals and other raw materials had to be made to facilitate the 
achievement of an increased target of production during the last 
quarter of the financial year, indents therefore would have presum- 
ably been placed sufficiently in advance to meet the additional com- 
mitments. It is also not clear why the liability on account of Cus- 
toms duty on metals imported from abroad had not been anticipated 
a t  least in the Revised Estimates. The Committee are, therefore, of 
the view that with better coordination with the suppliers and Ac- 
counts Officers, the excess expenditure could have been minimiscd 
considerably, if not altogether avoided. What causes greater concern 
is that such excesses occurred in a grant administered by the Depart- 
ment of Economic Affairs, entrusted with the responsibility of ensur- 
ing better financial discipline. The Committee would ask Govern- 
ment to see that such excesses do not recur, and to inform the Com- 
mittee of steps taken in that regard." 

[S. No. 6 (Para 2.12) of Appendix XXXI of 227th Report of the 
PAC, (5th Lok Sabha)! 

Action Taken 

"The NLint Masters/General Managers of all our Undertakings 
have been instructed to make a realistic assessment of their require- 
ments for funds a t  the budget stage itself; in case need arises for 
additional requirements during the course of the year due to factors 
unforeseen a t  the time of Budget Estimates, like escalation in price. 

*Note vetted by audit, 



increased requirements of raw materials and equipment, increase in 
the rates of customs duty, electricity, water, etc., they have been ad- 
vised to seek additional funds at the earliest and to ensure that there 
is no excess expenditure at  the end of the year. They have also been 
instructed to keep constant vigil on the expenditure incurred from 
time to time. As a result of the departmentalisation of accounts, it 
is expected that the Mint Masters/General Managers will be able to 
exercise better financial control to avoid recurrence of such excesses 
in future.' 

["Ministry of Finance (Department of Economic Affairs) 0.M. NO. 
F. a(67)-B(RA)/i7, dated the 25th February, 1977.1. 

Recommendation 

"Even though the exccss expenditure of Rs. 18.694 incurred 
in the Capital Section of the Grant, as a result of misclassiftcation 
of a Voted item of espenditure as a 'Charged' ~ tem,  does not 
require regularisation, in t e r m  of paragraph 7 of the Committee's 
16th Report (First Lok Sdbha). the Committee are surprised that 
the payment made to a contractx in satisfaction of an award of an 
arbitrator appointed under the Arbitlration Act, 1940, which is dis- 
tmctly different from the award of a court or an arbitral tribunal 
zhould have been thus misclxslfied. This is also not the first 
occasion when an instance oi this nature has come to the Com- 
mittee's notice. Now that m:tructions have once again been is- 
sued on this subject, in Novrmbe~. 1975, in pursuance of the Com- 
nittee's earlier re=ornmcndati~,n contained in paragraph 2.56 of 
their 180th Report (Fifth Lok SaSha). the Committee expect that 
Inisclassification of his nature will not recur in future." 

[S. No. 7 (Para 2.13) of Appendix XXXI 227th Report of the 
P .A.C.  5th Lok Sabha], 

I Action Taken 
The Mint MastersIGeneraP Managers have once again been 

instructed to exercise due vigilance while classifying expenditure 
as 'Voted'/'Charged9 and follow the instructions issued in this re- 
wcl. The r3part:nentalisation of accounts will help in the avai- 
dance of such mistakes in futcre. 

["Ministry of Finance (Department of Economic Affairs) O.M. 
N3. F-8(67)-B(RA)/77 dated the 25th February, 1977.1 

Recommendation 
"The Committee have carefully considered the explanation 

offwed by the Department of Economic Affairs for the large excess --- .--- -- 
mot vetted by Audit. 



of Rs. 207.40 crores under the subhead 'A.3-Treasury B i b '  of t h e  
Charged Appropriation included in the Appropriation-Repayment 
of Debt. If as stated by the Department, precise estimation of the 
provision necessary to meet the liabilities on account of the 
Treasury Bills issued to the Reserve Bank is not possible, excess 
under this sub-head ought to be more or less a regular feature. 
The Committee, however, find that the actual expenditure on this 
account was only Rs. 5,838 crores in 1972-73 as against the Budget 
Provision of Rs. 12,000 crores and Revised Estimates of Rs. 8,000 
c&s. It would, therefore, prima facie appear that the provision 
on this account was unduly inflated during 1972-73. Apart from 
the difficult,y of conceding that the expenditure incurred in the 
discharge of liabilities on account of such Treasury Bills is only 
notional and does not increase the budgetary or economic deficit, 
the Cornmitee are unable to appreciate why the likelihood of a 
significant increase in the cash balances leading to the premature 
cancellation of Treasury Bills by the Reserve Bank of India cannot 
be anticipated more precisely, particularly in view of the fact that 
the Department would presumbaly be reviewing continuously the 
ways and means and resources position of Government. The Com- 
mittee would like the Department to review the existing procedu- 
res in consultation with the Reserve Bank and to so improve it as 
to make for a more precise quantification of the liabilities for in- 
clusion in the Budget." 

"An excess of Rs. 8.9'9 crores had also occurred under sub-head 
'B.2-Loans from USA' of this Appropriation, which has been at- 
tributed to the unanticipated adjustments carried out in 1974-75 
in respect of repayments made in 1973-74. This excess, in the 
Committee's opinion, could have been avoided by a proper liaison 
with the Accounts Officers and timely reconciliation of accounts. 
Such instances of failure to make adequate provision for the adjust- 
ment of past liabilities continue to recur in-spite of repeated com- 
ments by the Committee in the past. The Committee hope that 
the Department of Economic Affairs would a t  least be able to set 
am example to other Ministries/Departments in this regard." 

[Sl. Nos. 8 and 9 (Paras 2.18 and 2.19) of Appendix XXXI of 
227th Report of the PAC '(5th Lok Sabha)] 

Action Taken 
The observations of the Committee have been noted. 
*Ministry of Finance (Department of Economic Affairs) 0.M. 

No. F. 8(67)-B(RAl/77 dated the 25th February, 1977.1 -- - -  - 
*Not vetted by Audit, 



The Committee are once again constrained to record their diso- 
pleasure over the persistent excesses that continue to occur, year 
after year, in the grant relatlng to the Andaman & Nicobar Islands, 
administered by the Ministry ul Home Affairs. During the year 
under review, a net excess dspend~ture of Rs. 78.51 lakhs had been 
incurred by the Andaman 6 N~cobar Administration, as against 
Rs. 91.58 lakhs and Rs. 43.22 lakh, rcspcctively during each of the 
~reccding two years. Tht esccsx had occurred mainly under the 
sub-heads 'A.12(5) (1)-Stock ( R L  31 . q l  lakhs) and 'A.lP(5) (3)- 
Purchases' (Rs. 78.54 lakhs). That thc escess expenditure undcr 
these two sub-heads should ~-cr l :  out rcspectivclv to 16 per cent 
and 65 per cent of the final provlslor, indicates the cxtent to which 
the estimation of requirements had bern defective. As in the pre- 
yrious years, the bulk of the csccss ~xpcnditure during 1974-75 was 
on account of failur.2 to make adequate provision for past liabili- 
ties. The Committee are unhapay with this state of affairs and 

urge the Ministry to take earnest measures to check an 
apparently persistent tendency on the part of the Andaman I+ 
Nicobar Administration not to make adequate provision for. past 
liabilities. The Committee would like to be informed of the con- 
crete measures taken to effect improvement. 

[S. No. 11, Para 2.29 of Appendix XXXI to 227th Report of the 
PAC (5th Lok Sabha) 1. 

Action Taken 

The matter has been examined in consultation with the Minis- 
try of Works and Housing concerned with making the Budget 
provision under the above sub-heads, and the Andaman and Nico- 
bar Islands Administration. In order to ensure that adequate pro- 
vision is made for past liabilities and similar excesses do not recur 
in future, necessary instructions have been issued to the Adminis- 
tration vide D.O. letter No. U. 15030/10/76-AC.11 dated 14-41977. 
However, this problem would be overcome to a large extent after 
installation of departmentalised accounting system which is 
to  be introduced soon. 

[Ministry of Home Affairs O.M. No. U. 150;10/10/76-Ac. 11 
the 14th April, 

likely 

dated 
1977] 



Copy of DO. letter No. U. 15030/10/76-AC. I1 dated the 14th 
April, 1377 from the financial Adviser Ministry of Home M a i m  to 
the Chief Commissioner, Andaman & Nicobar Administration with 
copy to the Ministry of Works & Housing referred to in the Minis- 
try's Action Taken Note. 

Please refer to your d.0. letter No. 3-l(Appr. A/Cs) 74-75-B&A 
Vol. IV dated the 21st February 1977 regarding excess expendi- 
ture under Grant No. 53-Andaman Ys Nicobar Administration for 
the year 1974-75 and para 2.29 of the 227th Report of the Public 
Accounts Committee for 1976-77. 

2. The Public Accounts Committee have taken a serious view 
of the persistent excesses in the demands relating to the Andaman 
& Nicobar Islands Administration, mainly due to failure to make 
adequate provision for past liabilities. Suitable remedial measu- 
res must be taken to ensure that adequate provision is made for 
past liabilities so that similar excesses do not recur in future. You 
are, therefore, requested to ensure that the following instructions 
are observed invariably in future:- 

(1) All Estimating Authorities should maintain a liability 
register in accordance with the instructions containea 
in Government of India decision No. 1 below Rule 71 of 
G.F. Rs, aria keep a strict watch over the past liabilities; 

(2) The Estimating Authofities, in order to highlight the 
old Siabilities, should indicate the ,year-wise break-up 
of the amount in their proposals for Budget/Revised 
Estimates to be furnished to the Ministries/Departments 
of the Central Government; 

(3) In cases where the supplies etc. are to be obtained 
through Supplying Departments, the indenting Depart- 
ment, before placing order, should ensure that provision 
has been made or will be made in the grant of the year 
in which the expenditure is likely to be incurred. Suita- 
ble steps should be taken to bring about effective comdi- 
nation between the indenting authorities, procurement 
agencies an3 Accounts Organisation; 

(4) Where works are executed or stores purchased through 
other agencies the Departments responsible for pro- 
viding the funds should intimate the Department under- 
taking the work etc. the sanctioned grant within which 
the expenditure is to be incurred; 



(5) The subordinate authorities incurring expenditure will 
be responsible for seeing that the allotment placed at  
their disposal is not exceeded and where any excess. 
over the allotment is apprehended for obtaining additio- 
nal funds before incurring the excess expenditure; 

(6) The budget provision is to be allocated according to the 
availability of funds and after taking into account the 
Government directives on economy measures etc. It is 
for the Administration to see that t:?: coda1 instructions 
and Government's directions are not violated; 

(7) The time schedules for forwarding various budget prow 
posals and other connected materials to the Ministries/ 
Departments should be strictly adhered to and com- 
plete information should be supplied in the first instance; 

(8) All Budget proposals relating to various Departments of' 
the U. T. should be routed through their Finance Depart- 
ment and scrutinised by that Department so as to ensure3 
that complete information i s  sent to the Ministries/' 
Departments cmcerned with the final scrutiny of the  
Budget proposals of the Administration. 

Recommendation 

The Committee observe that the excess expenditure of Its. 40.26 
lakhs incurred under the Group-head 'A.1(1)-Trisuli Hydro 
Electric Project in Nepal' works out to 78 per cent of the final pro- 
vision of Rs. 51.42 lakhs and has been attributed to the receipt of 
larger debits than anticipated towards the cost of cement, steel, 
store, etc. Since the decision to complete the work and hand over 
the Project to the Government of Nepal by May, 1975 must have 
been taken well before the close of the financial year and after a 
review of the progress of the Project and availability of materials' 
the committee are of the view that the additional liability on ac- 
count of materials could have been provided for with a greater 
degree of accwacy by adequately examining the receipt of inden- 
ted stores and debits relating thereto. This case of avoidable excess 
expenditure under lines once again the need for a closer liaison 
between the executing agencies, purchase organisation/suppliers 
and the Accounts OEcers. 

h i a l  No. 12 (paragraph 2.32) of Appendix XXXI of 227th Report 
of the PAC (5th Lok Sabha)) 



The observations of the P.A.C. have been brought to the notice 
of the concerned authorities for future guidance vide Ministry of 
Energy (Deptt. of Power) letter No. 25017/4/76Bud dated 18th/ 
22nd September, 1976. 

['Ministry of Energy O.M. No. G. 25017/4/76-Bud. dated the 26th 
March. 197'i)l 

Copy of Circular No. 25017/4/76-Bud. dated the 18th/22nd 
September, 1976, from the Director (IFA) Ministry of Energy 
(Department of Power) to all Controlling Offkes, referred to in the 
Ministry's Action Taken note. 

Sub:-227th report of the Public Accounts Committee (Fifth 
&k Sabha) -Excess over voted grants. 

I am directed to enclose extracts from the 227th report of the 
Public Accounts Committee dealing with excess over voted grants 
during 1974-75 and to request that the Committee's observations 
may please be brought to the notice of all concerned for future 
guidance. 

The Committee have carefully considered the explanation offe- 
red by the Ministry of Defence for the Excess expenditure of Rs. 
9.21 crores under Grant No. 21-Defence Services Air Force' and 
are of the view that much of the expenditure could have been 
foreseen and adequately provided for a more effective monitoring 
of materialisation of supplies and receipt of debits relating thereto. 
For instance, since the escalation in the prices of P. 0. L. products 
became effective from 2 March 74, in the preceding financial year 
itself, the Committee are unable to appreciate why the additional 
liabilities on this account could not have been foreseen and esti- 
mated more realistically and provided for at  least in the Supple- 
mentary Budget. It should have also been possible to Pro- 
vide for the payments relating to supplies made prior to 1974-75 
by closer coordination with the suppliers on the one hand and the 
Accounts Officers on the other. The increased expenditure on 
rep&r/overhaul of airframes and engines and additional payments 
for viper engines should also have been anticipated and adequately 
provided for. The Committee note that tighter budgetary dis- 
cipline is now being attempted through closer watch over flow of 
expenditure and that suitable instructions have been issued to 
C " '  - -- 

wet vetted by Audit. 



ensure, in future, better anticipation of liabilities for making 
timely additional provision, whenever warranted. The Committee 
hope that these n'leasures would have the desired effect and that 
excesses on these accounts would be considerably minimised in 
future. 

[Serial No. 13 (Paragraph 2.36) of 2 3 t h  Report of the PAC (5th 
Lok Sabha)] 

Action Taken 

The reasons for v a n a t i m  betwclcn the 'actuals and the bud- 
qetary provisions for the year 1974-;3 '1.li,e ,lqclln bccn invest~gatcd 
111 the light of the obscrvatinm nzadtl by thc  Public Accounts Corn- 
?ilttee in their 237th Report I t  \v111 be O ~ . A I I L  'd that t h c ~  strcaa o i  
the rcbport is on the mereasell esprndltu~.t> on  Pc)I,, repairs and over 
!la31 and payment for Vi ;w  cnplntls. 

(a )  POL: 

There was generally a considerablr. time lag bettvccn the actual 
effective date of increase in the ratcs oT. aviatinn fuel and their 
promulgation by the DGSSD. This resulted in billing of the in- 
crease much later than the effective dates and conseqi~ent delay 
in the adjustments/bookings. The erratic bookings and delay in 
adjustments also introduced an element of uncertainity in fram- 
ing of estimates. 

To obviate the above contingency, it has been agreed that from 
4pril 1975 Pay Accounts Officer will make the Payments on the 
basis of certified rates submitted by the internal Audit Officer of 
TOC without waiting for the notification of the variation in the rates 
hv the DGSA-D. It has also been decided to prepare the estimates 
on aetual drawals from IOC as reflected in their monthly sales re- 
port and costing carried out station-wise and grade-wise on IOC 
billing rates. I t  is hoped, these measures will ensure proper estimad 
tion of fund requirements in future. 

(b) Viper Engines , . .  and ~epai?. and overhaul: 

On a detailed analysis, i t  has now been found that payments 
for 55 viper engines procured by ISM, London for HAL and delive- 
red to latter have been debited directly to Air Force although the 
cost was actually debitable to HAL. This resulted in an  excess ex- 
penditure to IAF head of account during 1974-75, which could not 
anticipated. These engines were subsequently treated as having 



been issued from W Stock to HAL and nee- bomccial adjust- 
mente on this account have also since b e q ~  made with HAL whilt 
finalising-the cost of &aft on which these engines were fitted by 
HAL. 

As regards airframes/engines (including repairs and overhauls) 
a provision of (-) Rs. 156.00 lakhs, under Deduct Head, had been 
made for issues to the Navy. But these issues did not materialise 
during the year 1974-75 and payment received from the Navy, the 
quantum of excess under this head would have been considerably 
reduced. 

However, Naval Headquarters are now invariably being consul- 
ted before making budgetary estimates for supplies made to them 

D.A.D.S. has seen. 
["Ministry of Defence U.O. No. 58(1)/76/D (Air-I) dated 1st 

September, 19771. 
Recommendation 

''There were no excesses over voted Grants and Charged Ap- 
propriations in the Appropriations on Accounts (RaiIways) for the 
year 1973-74. The Committee are, however, concerned to find that 
the position in this regard had deteriorated once again during 1974- 
75, when excess expenditure aggregating to Rs. 17.96 crores had 
been incurred under four Voted Grants and two Charged Appropria- 
tions. The Committee need hardly stress that concerted efforts 
should be made to minimise excesses over authorised expenditure 
and would like the Ministry of Railways (Railway Board) to ex- 
amine the reasons for this sudden deterioration during 197475, with 
a view to adopting appropriate remedial measures." 

"The Committee note that during 1n4-75, excess expenditure 
had been incurred mainly under 'Grant No. 15-Open Line Works- 
Capital, Depreciation Reserve Fund and Development Fund' (Rs 
16.79 crmes) and that bulk of this excess had occurred on Northern 
Railway (Rs. 10.95 crores). The Railway Administration had consi- 
derably exceeded the Grant during 1972-73 also. The Committee 
find that their earlier observation in this regard contained in para- 
graph 2.86 of their 134th Report (Fifth Lok Sabha) have been 
brought to the notice of the Northern Railway Administration by 
Minktry of Rdlways (Railway Board) and trust that the Railway 
Administration would exercise greater care in estimating their re- 
quirements and frame their proposals more sealistically in future." 

[Serial Nos. 14 & 15 Paras 2.45 end 2.46 of 227th Reporf of PAC 
Fifth Lok Sobha 1976-77) .'1 - 

*Draft note was received on?&4-1977. 



While noting that wesses  have taken place under four grants 
and two Charged appropriations, the Committee have adversely 
commented upan the excess of Rs. 16.79 crores under Grant No. 15, 
with particular reference to the Northern Railway, where the bulk 
of the excess under this grant (Rs. 10.95 crores) had taken place. 

The above recommendations of the PAC have been noted and* 
brought to the notice of the General Managers. of the Zonal Rail- 
.,c.ays and Productions Units, for a thorough scrutiny of the reasons 
for the deterioration in the position of excesses during the year and 
for exercising greater care in future, in estimating their require- 
ment and for framing their budget proposals realistically. 

This has been seen by Audit. 

[Ministry of Railways (Rly. Board) O.M. No. 76-BC-PAC/V/227 
dated the 15th March, 19771 

Recommendation 

"The Public Accounts Committee (1968-693 had observed, in para- 
s a p h  2.73 of their 31st Report (4th Lok Sabha), that as there was 
usually no element of uncertainty or unforseeability in the expendi- 
ture on pay and allowances, there should normally be no excess on 
this account. Subsequently, in response to similar observations of 
the Public Accounts Committee (1970-71), contained in paragraph 
2.53 of their 123rd Report (4th Lok Sabha), the Public Accounts 
Committee (1971-72) had been informed by the Ministry of Finance 
that instructions had been issued to all Ministries/Departments to 
pap special attention to the task of achieving the objectives of 
various rules and orders on budgeting and control over expenditure, 
thereby avoiding the occurrence of excesses over sanctioned grants. 
The Committee are, however, concerned to note that during 197475 
also, considerable excess expenditure was incurred under various 
grants on account of increased disbursement of pay and allowances, 
in pursuance of the Govt. decision on the recommendations of the 
Third Pay Commission. While some variation between the estimates 
and adua1.s is understandable on this account. the Committee feel 
that Iarge variations as had occurred in Grant No. 80-Mines & Min- 
er& (24 per cent), Grant No. 94 Atomic Energy Research, Develop 
merit and Industrial Projects (49 per cent) and Grant No. 15-O~en 
Line works-Capital, Depreciati~on Reserve Fund and Development 



Fund (Railways) were hardly justified. The Committee trust that 
all Ministries/Departments woula take adequate care in future to 
avoid excesses on this account." 
fS:erial Nc. i 6  (Para Appendix XXXI, 2.48) of 727th Report of PAC 

15 Lok Sabha)] 

. . Action Take~i 

(i) Alirl^l~t~.y  of Finance (Departmeltt of Expenditure). 

The conclusion/recommendation of the Conimittee has been 
noted and communicated to all Ministries/Deptts. for compliancc~ 
vide this neparlment's O.M. of even number dated 8th October, 19Tf, 

[Ministry of Finance, Dcptt. of Expenditure, 0 RJ. No. F.12(28)-E 
(Coord)/76, dated the 4th November, 19761 

Copy of O.M. No. F.12(38)-E (Coosd)/76 dated the 8th October. 1976 
from the Ministry of finance (Department of Expenditure) t : ~  
all Ministsies/Departments referred to in the Ministry's Action 
Taken Note. 

OFFICE MEMORANDUM 
SUBJECT: -2LTith Report of the Public Accounts Committee (5th Loi: 

Sabha) on excesses over Voted Grants and Charged 
Appropriations. 

The wdersigned is directed to forward herewith extract of re- 
commendatjon a t  serial No. 16 (para 2.48) of Appendix XXXI to the 
227th Report of the Public Accounts Committee (5th Lok Sabha) 
relating tc variations between budget estimates and actual expen- 
diture and to say that the Public Accounts Committee have parti- 
cularly observed that large variations as had occured in 'Grant 
NO. 80-Mines & Minerals' (24 per cent), 'Grant No. 94-Atomic 
Energy Research, Development and Industrial Projects' (49 per cent) 
and 'Grant No. 15-Open Line Works-Capital, Depreciation Re- 
serve Fund and Development Fund' (Railways) during 1974-75 were 
hardly justified. The Ministry of Agriculture etc. and the Ministry 
of Steel and Mines, Ministry of Railways and Deptt. of Atomic 
Energy in particular are requested kindly to bear in mind the ob- 
servations of the Public Accounts Committee and to pay specia1 
attention to the task of achieving the objectives cf various ~ l l e s  and 
cqders on budgeting and control over expendwre so as to avoid the 
awrrence of excesses over sanctioned grants. 



Copv of Ofke l b f m d m  No. G. 25015!13)/B&A/HI/76 dated the 
18th Octobn, 1976, from the Ministry of Industry (Department 
of I I e a v ~  Industry). referred to in the Department's Action 
Taken Note. 

ST~BJECT: -Recommendations of the P.A.C. contained in their 227th 
Heport on Excesses over voted Grants and Charged 
Appropriations. 

The Public Accounts Committee, while examining the reasons of 
excesses of Expenditure over the sanctioned budget allocations for 
the pear 1974-75, have inter-atia observed as follows: - 
Para 2.48 of the Report 

"The Public Accounts Committee (1968-69) has observed, in 
paragraph 2.73 of their 31st Report (Fourth Lok Sabha), that as there 
was usually no element of uncertainty or unforeseeability in the ex- 
penditure on pay and allowances, there should normally be nw 
eT:cess on this account. Subsequently, in response to similar obser- 
valions of the Public Accounts Committee (I 97O-Tf), contained in 
paragraph 2.'53 of their 123rd Report (Fourth Lok Sabha), the Public 
.4ccounts Committee (1971-72) had been informed by the Ministry of 
Finance that instructions had been issued to all MnistrieslDepart- 
ments to pay special attention to the task of achieving the object)v@ 
of various rules and orders on budgeting and control over ~ n & -  
ture. thereby avoiding the occurrence of exceWE3 s ~ ~ : t i a n d  
grants. The Committee are, however, con- to r#>* that MnS! 
1974-75 also, considerable excess expendf.hzm W* incurred 
Vzrious grants on p c ~ m t  of hereased dis-nt of a d  
allowances, in pumanee of the W. dedsion 0x1 @te vd.- 
tions of the Third Pay Commission. While !~@?IW vddfm khWW 
'he estimates and pct~&, is understandable on this m m t  the 
Committee feel that large variations as had occurred in Grant No. 80 



"Mines & Minerals (24 per cent), 'Grant No. 94-Atomic & e r e  Re- 
search, Development and Industrial Projects' (49 per cent) and 
'Grant No. I W p e n  Line Works--Capi tal, Depreciation Reserve Fuhd 

.and Development Fund' (Railways) were hardly justified. The 
Committee trust that all Ministries/Departments would take ade- 

,quate care in future to avoid excesses on this account" 

As the Committee has rightly pointed out, the expenditure on 
Pay and Allowances should not normally exceed the sanctioned 
budget allocation as there is no element of uncertainty in expendi- 
ture on this item. The Committee has desired that adequate care 
should be taken by all concerned to avoid excesses on this account 
in future. The observations of the Public Accounts Committee may 
be carefully noted by all concerned in this Department and scrupul- 
ously followed in future. 

Action taken or proposed to be taken on the recommendations of 
Public Accounts Committee. 

Recommendation of the Committee : 
"The Public Accounts Committee (1968-69) had observed in pard- 

graph 2.73 of their 31st Report (Fourth Luk Sabha) that as there wds 
usually no element of uncertainty or unforcseeabilitg in the expen- 
diture on pay and allowances, there should normally be no escey, 
on this account. Subsequently, in response to similar o b s e r ~ a t ~ , , ! ~ ~  
of the Public Accounts Conmittee (1970-71), contained in parag* ai h 
2.53 of their 123rd Report (Fourth Lok Sabha) the Public Accounrs 
Committee (1971-72) had been informed by the Ministry of Financt 
that instructions had been issued to all Ministries/Departments 
pay special attention to the task of achieving the objectives ni  
various rules and orders on budgeting and control over expenditu: 
thereby avoiding the occurrence of excesses over sanctioned grar,:s 
The Committee are, however, concerned to note that during 1974-3 

,also, considerable excess expenditure was incurred under varims 
grants on account of increased disbursement of pay and allowances 
in pursuance of the Government decision on the recomnlendati~~l1' 
of the Third Pay Commission. While some variation between the 
estimates and actuals is understandable on this account, the Cm*- 
mittee feel that large variations as had occurred in Grant No- 8)- 
Mines and Minerals (24 per cent) Grant No. 94-Atomic EneW 
Research, Development and Industrial Projects (49 per cent) and 
Grant No. Ih-Open Line Works-Capital Depreciation Reserve F'und 
m d  Development Fund (Railways) were hardly justified. The Corn* 
mittee trust that all Ministries/Departments would take adequate 
care in future to avoid excesses on this account." 



(b) Department of Industrial Development. 

The recommendations of the Committee have been noted. These 
have also Seen brought to the notice of all concerned in this Minis- 
try vide this Deptt's- letter No. G-25015(7)/B&A/76 dated 28th Sept., 
1976. 

[Ministry of Industry (Department of Industrial Development 
0.M. No. G. 25015(17)-B&A!76 dated the 29/30th November, 19761 

Copy of O.M. No. G25015(171/BRrA!76 dated the 28th September, 
1976, from the Ministry of Industry (Depa1,tment of Industrial De- 

velopment) referred to in the Depastn~cnt's Action Taken Note. 
SUBJECT:-Recommendations of the P.A.C. contained in their 227th 

Report on Excesses over Voted Grants and Charged 
Appropriations. 

The P.A.C., while examining the reasons of excesses of expendi- 
lure over the sanctioned budget allocstions for the year 1974-75, 
have inter-alia observed as follows: 

Para 2.48 of the Report: 
"The Public Accounts Committee (1968-69) has observed, i n  

paragra~h 2.73 of their 31st Report (Foulth Lok Sabhe), that as there 
was usually no clement of uncertainty or unforeseeability in the 
espenditure on pay and allowances, there should normally be no 
excess on this account. Subsequently, in response to slmilar obser- 
vations of the Public Accounts Committee (1970-71), contained in 
paragraph 2.53 of their 1231-13 Heport (Fourth Lolc Sabha), the Public 
Accounts Committee (1971-72) had been informed by the Ministry of 
Finance that instructions had been issued to all Ministries/Depart- 
ments to pay special attention to the task of achievmg the objectives 
of variuus rules and orders on budgeting and control over expendi- 
ture, t?~ereby avoiding the occurrence of excesses over sanctioned 
grants. The Committee are, however, concerned to note that durjng 
1974-75 also, considerable excess expenditure was incurred under. 
various grants on account of increased disbursement of pay and 
allowances, in pursuance of the Govt, decision on the recommenda- 
tions of the Third Pay Commission. While some variation between 
the estimates and actuals is understandable on this account, the 
Cammittee feel that large variations as had occurred in Grant No, 
$&Mines & Minerals (24 per cent'), 'Grant No. 94Atomic Energy 

Development and Industrial Projects' (49 per cent) and 
' Grant NO. 150pen  Line Works-Capital, Depreciation Reserve Fund 



and Development Fund' (Railways) were hardly justified. The Com- 
mittee trust that all Ministries/Departments would take adequate 
care in future to avoid excesses on this account." 

As the Committee has rightly pointed out, the expenditure on 
Pay and Allowances should not normally exceed the sanctioned 
budget allocation as there is no element of uncertainty in expendi- 
ture on this item. The Committee has desired that adequate care 
should be taken by all concerned to avoid excesses on this account 
in future. The observations of the P.A.C. may be carefully noted by 
all concerned in this Department and scruplulously followed in 
future. 

Recommendation 
(iii) Ministry of Shipping & Transport. 

The observation of the Public Accounts Committee has been 
brought to the notice of all concerned officers in the Ministry of 
Shipping and Transport for their information/guidance vide endt. 
No. BPC-17/76-11 dated l l t h  October, 1976. 

[Ministry of Ship~ing & Transport No. BPC-17/76-11 dated thc 
l l t h  October, 1976.1 

Copy of Circular No. BPC-17/76-11 dated the l l t h  October, 1976 from 
the Ministry of Shipping and Transport (Transport Wing), re- 
ferred to in the Ministry's Action Taken Note. 

SUBJECT:-Action taken on the recommendations contained in tiiv 
227th Report of the Public Accounts Committee Fifth Lok 
Sabha) on Excesses over Voted GrantsICharged Appro- 
priations for the year 1974-75 and on the action taken by 
Government on the recommendations contained in theil 
180th Report (Fifth Lok Sabha). 

In para 2.48 of their 227th Report (1976-77), the Public Accounts 
Committee have made' the following observations: 

"2.48. The Public Accounts Committee (1968-69) had observed, in 
paragraph 2.73 of their 31st Report (Forth Lok Sabha), that as there 
was usually no element of uncertainty or unforeseeability in the 
expenditure on pay and allowances, there should normally be no 
excess on this account. Subsequently, in response to similar observa- 
tions of the Public Accounts Committee (170-71)' contained in para- 
graph 2.53 of their 123rd Report (Fourth Lok Sabha), the public 
A ~ c o ~ ~ s  Committee (1971-72) had been iafWned by the Ministry of 
Finance that instructions had been issued to all ~ in i s t r i e s /De~a r~ -  

to pay special attention to the task of achiedng the objectives 



of various rules and orders on budgeting and control over expendi- 
ture thereby avoiding the occurrence tf excesses over sanctioned 
grants. The Committee are, however, concerned to note that during 
1974-75 also considerable excess expenditure was I n c w r d  under 
various grants on account of incrcaseh disbursements of pay and 
allowances, in pursuance of the Government decision on the morn- 
mendatims of the Third Pay Commission. While some variation 
between the estimates and actuals is understandable on this account, 
the Committee feel that large variations as had occurred in 'Grant 
No. 80-Mines Minerals' (24 per cent), 'Grant No. 94-Atomic Energy 
Research, Development and Industrial Projects' (4q per cent) and 
'Grant No. 15-Open Line Works-Capital, Depreciation Reserve Fund 
and Development Fund' (Railways) were hardly justified, The Com- 
mittee trust that all MinistrieslDepartments woulcl take adequate 
care in future to avoid excesses on this account." 

2. The observation made by the Public Accounts Committee u 
brought to the notice of all concerned for inforn~ation/guidance. 
(iv) Ministrg of Steel & Mines (Department of Mines) 

"The Department of Mines entirely agree with the observations 
of the Committee. Instructions have been issued to Director Gen- 
eral, Geological Survey of Ind~a and the Controller, Indian Bureau 
of Mines to take adequate care to avoid excesses of the nature in 
future. A copy of the instructions has been endorsed to the Estab 
lishment Division of the Department in so far as the expenditure 
relating to the Secretariat proper is concerned. Necessary precautions 
will be taken in the Accounts & Finance Cells under. the Integrated 
Financial Adviser to ensure avoidance of such excesses. 

A copy of the instructions issued to the Director General, Geo- 
logical Survey of India and the Controller, Indian Bureau of Mines 
under the Department of Mines letter No. F. 4(11)/76-IF dated 7th 
September, 1970 is enclosed." 

[Ministry of Steel & Mines (Department of Mines) 
O.M. No. 4(11)/76-IF dt. 21 Apr. 19771 

Copy of Circular (Instructions) No. 4(11)/76-IF dated the 7th Sep- 
tember, 1977 from the Ministry of Steel & Mines (Department 
of Mines) referred .lo in the Ministry's Action Taken Note. 

In the Final Appropriation Account for the year 197475, the 
excess expenditure over Voted Grants and Charged Appropriations 
disclos?d an excess of RS. 28,91,337/- under Grant No. 80-Mines and 
Minerals, relating to the Geological Survey of India. The Public 



Aamnb Committee was requested to regularise the excess over 
Voted Grant, after the explanation relating b excess wm duly 
vetted bx Audit. 

2 While reviewing the e x p h t i o n  fumiehed by the Depsrtmcnt, 
the Public Accounts Committee observed as follows: 

"The Public Accounts Committee (1968-69) had observed, in 
paragraph 2.73 of their 31st Report (Fourth Lok Sabha), 
that as there was usually no element of uncertainty or 
unforeseeability in the expenditure on gay and allowances, 
there should normally be no excess on this account. Sub- 
sequently, in response to similar observations of the Public 
Accounts Committee (1970-71), contained in paragraph 
2.53 of their 123rd Report (Fourth Lok Sabha), the Public 
Accounts Committee (1971-72) had been informed by the 
Ministry of F'inance that instructions had been issued to 
all Ministries/Departments to pay special attention to the 
task of achieving the objectives of various rules and 
orders on budgeting and control over expenditure there- 
by avoiding the occurrence of excesses over sanctioned 
grants. The Committee are, however, concerned to note 
that during 1974-75 also, considerable excess expenditure 
was incurred under various grants on account of increased 
disbursements of pay and allowances, in pursuance of the 
Government decision on the recommendations of the 
Third Pay Commission. While some variation between 
the estimates and actuals is understandable on this account, 
the Committee feel that large variations as had occurred 
in 'Grant No. 80-Mines & Minerals' (24 per cent), 'Grant 
No. 94Atomic Energy Research, Development and Indus- 
trial Projects' (49 per cent) and 'Grant No. 15-Open Line 
Works-Capital, Depreciation Reserve Fund and Develop- 
ment Fund' (Railways) were hardly justified. The Com- 
mittee trust that all MinistriesIDepartments would take 
adequate care in future to avoid excesses on this account." 

3. The Department of Mines agree with the observations of the 
Cammittee that excess of expenditure on account of increased dis- 
bursements of pay and allowances, in pursuance of the Government 
decision on the recommendations of the Pay Commission, should 
have been anticipated and provided for in the normal Budget and 
the excess on this account should have been avoided. Adequate care 
may kindly be taken to avoid excesses of this nature in future. 

4. Receipt of this letter may kindly be acknowledged. 



The Committee's observations have becn b m & t  to the n d m  of 
all concerned for strict compliance. 

p b t r y  of W ~ k s  & Housing (Finance Division-Buwt 
0 . M .  NO. G25015/18/76--B'J!. dated the 27% Octobar, 

(vi) Minktry of EduCahb and Social Welfare (Dapo-t of gDCW 
Welfare) 

~ k i ~  observations made by Public Amounts C a m t t h  have 
been noted in the Department of Wcial Welfare. 

2. Tt is submitted for information that there have been no ex- 
cesses wer grants in the following financial years:- 

197546 
197475 
1973-74 
197273 
1971-72 

*[Ministry of Education cYr Social Welfare, (Department of Social 
Welfare O.M. No. G. 25015/3/76-I.F., dated the 22nd Deaemk, 

19761 
(vii,) Ministry of Commerce: 

'The recommendation contained in para 2.48 has been circulattd 
to all concerned for compliance in future. 

*[Pllfinistry of Commerce OM. No. G-25015/12/7&B&A datsd 
the 26th October, 19761 

Recommendation 

Subject to their obsmvations contained in f he  preceaing para- 
graphs of this Report, the Committee recommend that the excess 
expenditure referred to in paragraph 2.1 of the Report be regulorised 
in the manner prescribed in Article 115 of the Constitution of India. 

[S. No. 17 [para 2.49) of Appendix XXXI of 227th Report of PAC. 
Fifth b k  Sabha)] 

Action Taken 
The Demands for Excess Grants (Excluding Railways) in re& 

tion to the yeat  1974-75 will be presented to the Sixth Lok Sebha. 
[IIiinistry of Finance (Department of Economic Affaira) 0 

No. F. 8 (67) -I3 (RA) 177 dated the 25th F e k u ~ ,  1 m l  __. -- -- - - -  
'Not vetted by Audit. 



T9e Committee have been emphasining, year after year, the 
d& for ensuring that their recommendations receive prompt a h .  
tion and & tor scrupulously observing the time- pres 
c ' '&  ftfiir 5th Report (Fourth Lok Sabh.) for the furnishing 01 
&tion !t'akehJNotes ta the Committee. Though there has been no 
Qertb of instruotions in this regard, in pursuance of the Commltteets 
earlier recommendations on the subject, the position stiu continues 
t ~ .  be fw f ~ p n  satisfactory, and unconsionable &hys continue to 
recur. ~ e s ~ i t e  many .Badverse comm@xi by the Committee, only 
14 Action Taken Notes relevant to the Committee's lre~ommendationsi 
bbsehatid~b mntained in their 180th Report (Fifth Lok Sabha) were 
received by the due date, 6th February, 1976. While the delay was of 
the order of about a month in 5 cases, 8 Notes had been received after 
a d e l ~  of two months. Two notes relating to the Department 01 
Social Welfare were received mly on 19th June, 1976, after a delav 
of about 44 months, and two other Notes relating to the Ministry of 
Works and Housing on 5th July, 1976, after a lapse of five months 
The note in regard to the Action Taken by the Ministry of Shippq 
and Transport on the Committee's recommendation contained in 
paragraph 2.10 of the Report was received only as late as 12th 
August, 1976, after a delay of more than six months. This, in the 
o w o n  of the Committee, is an entirely unwarranted proceeding 
Given th= will and with a little effort, it should be possible for the 
.Ministries/Departments to furnish the Action Taken Notes in much 
qukk&.&ne and in any case save in exceptional circumstances, 
Mt&in\4he prescribed period of six months from the presentation of 
the Report to the House. ' 

[Sl. No. 18 (Para 3.13) of Appendix X n I  to the 227th Report of 
..., IT.IT ;' the PAC (Fifth Lok Sabha) 1. 
- a . I  t i  Action Taken 
*ti)- RFihUby 'of Works & Housing 

E h e b  &dkavour is being made to send Action Taken Notes dub 
!&d by' kudit to the Public Accounts Committee in time. Wher- 
wer ~ f i y  &ltky anticipated, extension of time is sought. We 
making special efforts to furnish Action Taken Notes within the 
Rres~r&d time. - f r  

. [ ~ ~ t r i  of Works & Housing O.M. No. G-254,15/18/76Bt. dated 
27th October. 1976 & 1st December, 19761. - .li I 

$#Jhhbtiji of E a u c a t i ~  and Social ' Welfare (Departmnt of 
'SO&Z Wetwe). 

w he Public Accounts Committee has pointed out that the Action 
~ a k e n  Nate relating to Department of Social Welfare in respect of 



the $wo recanmendotions of the Committee mede in its 180th Re- 
p r t  were received only on 19 June, 1976, after a delay of a shmW 
,nd observed that given the will and with a lit* effort it dmbld 
be @He frrr the Ministries/Departments to turn- the 
Taken Notes in much quicker time and in any case within the pm- 
cribed period of s ix  months from the presentation of R@ to w'  
House. 

I /  - ' . , I ,  i 

2. The Department of Social Welfare requested for extension up., 
to 20 June, 1976 to submit the Action Taken Notes. This was allow- 
ed though reluctantly, by the Chairman of the Public Accounts Cam- 
mittee o b s r e h g  that the extension was granted upto 20th June, 1978 
only because the Committee was keen on collecting the facts, and 
that the Department should desist from putting forward untenable 
reasons for delay and that too without a word of apology. The De- 
partment of Social Welfare was under the impression that an apolo- 
cY should be made and the delay should be explained when the Anal 
reoly is submitted to the Public Accounts Committee. It is for 
this reason nonapoloev was made in this office letter No. G. 25015f 
17/7S-BGT., dated 25th May, 1976. 

3. The observations made by the Public Accounts Committee ark 
most res~ectfully noted for guidance. 

[*Ministry of Education and Social Welfare (Department of 
Social Welfare) O.M. No. G. 25015/3/76-I.F., dated 

22nd December, 19761.. 

The Committee have been emphasising, year after year, the need 
for ensuring that their recommendations receive prompt aitention. 
and alsa for scrupulously observing the time-schedule prescribed in 
their 5th Report (Fourth Lok Sabha) for the furnishing of Action 
Taken Notes to the Committee. Though there has been no dearth 
of instructions in this regard, in pursuance of the Committee's ear- 
lier recommendations on the subject, the position still continues to 
be far from satisfactory, and unconscionable delays continue to re- 
cur Despite many adverse comments by the Committee, 0dg.14 
Action Taken Notes relevant to the Committee's recommendations/ 
observa tions contained in t k i r  180th Report (Fifth Lok Sabha) were 
received by the due date. 6 February, 1976. While the delay was of 
thp order of a month in 5 cases. 8 Notes hadfbeen recefbed 

a delay of two months. Two Notes relating to the Depaqment 
-. 

'Not vetted by Audit. , 



of Social Weltare were received only on 18 June, 1976, after a d e b  
of &w$ 4) month, and two other Ndes relating to tbt Ministq 
of W m h  and Housing on 5 h l y ,  1976, after a lapse of five months. 
'lh 1Ve* in rqprd to tb Action Taken by the Ministry of Shipping 
and Tr.pnspa-4 on the Committee's recommendation contained in 
paragrapla 2.10 of the Report was received only es late as 12 August 
1978, after a delay of more than six months. This, in the opinion 
of the Committee, is an entirely un-warranted proceeding. Given 
the will and with a little effort, it should be possible for the Minis- 
tries/Departments to furnish the Action Taken Notes in much quip 
ker time and in any case, save in exceptional circumstances, within 
the prescribed p& of six months from the presentation of the 
Report to th'e House. 

Tlie Committee are happy to note that certain institutional a p  
rangcments have now been devised, though bdatedky, by the Depart- 
ment uf Expenditure to monitor the timely submission of Action 
Taken Notes on the Committee's recommendations and that the 
Integrated Financial Adviser/Internal Financial Adviser in each 
Ministry has been made responsible for examining the reports of the 
Committee and for coordinating and monitoring the expeditious 
submission of the Action Taken Notes thereon to the Committee. 
It is also gratifying that a Monitoring Cell has been set up in the 
Department of Expenditure as the 'focal point' for the Government 
as a wfiole to coordinate the progress in this regard and monitor de- 
lays with the Ministries concerned. The Committee trust that the 
Finance Ministry would discharge its ''nod01 res~onsibility" in this 
regard effectively and also investigate the reasons for the delays in 
th-e submission of the Action Taken Notes on the 180h fieport .(Fifth 
Lok Sabh'a). The Committee would, in particular, like the delays 
t5at k v e  taken place in the Department og Social Welfare and the 
Wnisky of Works and Housing to be examined in detail, with a 
view to taking appropriate disciplinary or other action a8 may be 
called for. 

rSeria1 Nos 18 and 19 (paragraphs 3.13 and 3.14) of Appendix 
to tkie 227th Report of the P.A.C. (5th Eok Sabha)]. 

Actlon Taken 

'- Tbft M~litwing Cell set up in the Department of' Expenditure has 
stortad functioning for monitoring delays with the Ministries Con- 
cerned In  order that Action Taken Notes are sent by the Minis- 
€riespepartmentr within the prescribed time Pnd thattextemion of 



time, where necessary, is applied for by them well in time, a &ill 
of action has been prescribed in this Ministry's O.M. No. F 12 (38)- 
E (Coord) /76 dated 18th January, 1977. I t  is to be hoped that the 
cases of undue delays pointed out by the Committee will not recur. 

2. The reasons for the delays in the submission of the Action 
Taken Notes on the 180th Report which took place in the Department 
of SociaI Welfare and the Ministry of Works and Howing have 
been examined in detail with a view to taking appropriate discip. 
linary or other action as may be called for. It has been found that 
no single individual can be held responsible for the delay which had 

It was mainly attributable to admini&ative procedures. 
The administrative machinery has been geared up to ansure that 

to the Reports are sent within the stipulated time schedule. 

*[Ministry of Finance (Expenditure) U.O. No. F. 12 (38)-E 
(CoordW6 dated the 15/16 February, 19771. 

O.M. No. F-l2(38)-E(Coord)/76, dated 18th January, 1977 from 
t& Ministry of  Finance '(Dmnrtmeit of Expenditure) referred to in 
the Ministry's Action Taken Note. 

OFFICE MEMORANDUM 

Su~~~er:-Tirnely submission of Action Taken Notes on recommen- 
dations in the Reports of the Public Accounts Committee. 

The institutional arrangement to monitor time1,y submission of 
Action Taken Notes on the recommendations oT the Public Accounts 
Committee was laid down in this Ministry's O.M. No. F. 12 (24)-E 
(Coord) 176 dated 28th July, 1976. I t  has been noticed that the pod- 
tion still continues to be far from satisfactory and delays continue 
to occur for one reason or the other. In order that the Financial 
Advisers are able to discharge effectively their responsibility as 
'focal point', the following drill may be adopted by them with such 
modific~tion~ as may be considered necessary in individual cases:- 

(a) As soon as a Report is received it should be gone through 
to mot out the recommendations marked jointly to one or 
more Ministries/De~artments. If there is any such' re- 
commendation, it should be determined by mutual con- 
~ u l t a t i ~ ~  whether eqcli Minkbv fnev~ t rnen t  sho~lit sub- 
mit Action Taken Notes separatelv or one Sin&? Action 

- - . - - -  - _ _ _ _ _  __-.- - P - - -. - 
'Not vetted by Audit. 



Taken Note would suffice and if so which MinistsyIDe- 
partment would be responsible for the same. Such de- 
cisions should be taken at  sufficiently high level (not 
below the level of Joint Secretary in any case). 

(b) Every endeavour should be made to finalise the Action 
Taken Notes within 4 months of the date of presentation 
of the Report to the Lok Sabha. 

(c) In respect of the recommendations on which Action Taken 
Notes are not finalised within 4 months, the Financial 
Adviser should submit a Report to the Secretary of his 
MinistrylDepartment so that the high-est level is kept 
informed of the position. 

(d) During the 5th month the Financial Adviser should con- 
vene interjintra-departmental meetings with the concern- 
ed officers at  such level as may be deemed necessary to 
ascertain the reasons for delay in finalising the Action 
Taken Notes, to remove possible bottlenecks to cut short 
delays in prolonged correspondence. 

(e) If at the close of the fifth month of the presentation of 
the Report it is anticipated that submission of final "Ac- 
tion Taken Notes" will not be possible within the re- 
maining one month, the Ministry /Department shall be 
advised by the Financial Adviser to seek extension of time 
from the Lok Sabha Sectt. 

(6) All communications addressed to Lok Sabha Sectt. re- 
garding Action Taken Notes (forwarding copies thereof 

. and/or seeking extension of time) will be endorsed to the 
. . Ministry of Finance, Depmtment of Expenditure (Moni- 

toring Cell). 

2. The Ministry of Agriculture and Irrigation etc, may kindly 
note the above arrangements for necessary action. 

Recommendation 

Expressing their displeasure over the delays in the submission 
of the explanatory notes on excesses over Voted Grants and Chaw 
4 Appropriations that continued to recur despite their earlier 
exhortations, the Committee, in paragraph 2.10 of their 180th Re- 
port (Fifth Lok Sabha) had specifically desired, inter ark, fixation 



of responsibility for appropriate action for the unconscionable de- 
lays that had occurred in respect of the explanatory notes relating 
to Grant No. 53 of the Ministry of Home Affairs and Grant No. 75 
administered by the Ministry of Shipping and Transport. While 
in the light of the explanations now offered by the concerned 
Ministries, the Committee do not wish to pursue their earlier re- 
commendation for fixing responsibility for the delays, they cannot 
help expressing their unhappiness over the unduly long time taken, 
'under some misapprehension', by the Ministry of Shipping and 
Transport in intimating the action taken on this recommendation, 
despite the fact that the recommendation was far from general, 
and specific action was also required to be taken by the Ministry. 
Such delay only serves to reinforce the Committee's oft-repeated 
observation that adequate attention is not being paid by some of 
the Ministries/Departments to the processing of the Committee's 
recommendations. The Committee trust that the measures now 
taken for the timely submission of the Action Taken Notes on their 

will have the desired impact and that such de- 
lays will soon be a thing of the past. 

[S. No. 20, (para 3.20) of Appendix XXXI to 227th Report of 
the P.A.C. (Fifth Lok Sabha)]. 

Action Taken 

(i) Ministry of Home Aflairs 

The recommendations of the Committee have been noted for 
compliance and necessary instructions have been issued vide this 
Ministry's Letter No. U, 15030/11/76-Ac. I1 dated 25th September, 
197% 

The 'Note' has been vetted by Audit. 

[Ministry of Borne Affairs O.M. No. 21/15030/11/7BAc. I1 dated 
the 1st November, 19761. 

(ii) Ministry of Shipping and Transport I 

' he  observation of the Public Accounts Committee has been 
no' XI for compliance in future. 

[Ministry of Shipping and Transport No. BPC-17 176-111 dated 
the 11th October, 11976.1 



jbcamulcrd.u 

While in the light of the reply now furnished .by the Ministry 
of Works and Housing, the Committee do not wish to pursue their 
recommendation in regad to fixation of responsibility for the non- 
o b s w m ,  in the present case, of the rules governing expenditure 
on deposit works, they would like to be informed whether the ex- 
penditure incurred in excess of the deposits has since been recover- 
ed fnom the Food Corporation of India. 

[SL No. 21 (Paragraph 3.23) of Appendix XXXI to the Public 
Accounts C~rnmittee'~ 227th Report- (Fifth 6% Sabha)]. 

Aotion Taken 

A total excess expenditure of Rs. 102.02 lakhs incurred on 
account of various works had been reported to the Public Accounts 
committee, out of which Rs. 100.33 lakhs related to the works of 
the Food Corporation of India and the remaining Rs. 1.69 lakhs to 
the works of the International Airports Authority of India (IAAI). 

Out of the excess of Rs. 100.33 lakhs incurred on account of the 
deposit works of the Food Corporation of India, a sum of Rs. 62.49 
lakhs has since been recovered from the Corporation, leaving a 
balance of Rs. 37.84 l akb ,  Sariowe efforts are being made to re- 
cover the balance amount as expeditiously as possible. 

As regards the excess of Rs. 1.69 lakhs incurred on account of. 
the deposit works of the International Airports Authority of India 
(I.A.A.1) a* sum of Rs. 1.48 lakhs has already been recovered leav- 
ing a balance of 0.21 Lakhs. 

l [Mhis t r~  pf Works and Housing O.M. No. G2151n5/19/7&Bt 
dated the 16120th May, 1977.1 

Cbpy of Letter No. U/15030/11/76-AC I1 dated the 25th Sep- 
tern*, 1976, from the Ministry of Home Afiairs, referred to in the 
Ministry's Action Taken Note. 

S W ~ :  Pegularisation of Excesses over Voted GrantICharg'ed 
Appropriation-Delay in submission of 'Notes' in respect 
thereof to the Public Accounts Committee. 

1 am directed to say that in case of excess in a particular Grant 
a 'Note' for regularisation of excess is requit& itofbe furnished tc 



the Public Accounts Committee immediately after the presenta- 
tion of the Appropsiation Accounts before the Parliament or by 
31st May, whichever is earlier. In spite of the guidelinesjinstruc- 
tions issued from time to time in this respect i t  has been observed 
that complete information regarding excesses as disclosed in the 
Appropriation Accounts is not furnished in time by some of the 
Departments and Offices of this Ministry and also by the Union 
Territories (without legislature) Administration. 'I'hus, the 
'Notes' for regularisation of excesses are delayed. The Public 
Accounts Committee in para 2.10 of 180 the Report and para 3.20 
of 227 to Report, (5th Lok Sabha), as reproduced below, have taken 
a serious view and have expressed their displeasure over the 
inordinate delays in submission of such 'Notes'. 

"The Committee are once again constrained to record their 
displeasure over the delays in the submission of the Explanatory 
Notes on excesses over Voted Grants and Charged Appropriations 
that continue to recur despite their earlier exhortations. Out of 
27 Notes relating to the expenditure incurred in excess of amounts 
authorised by Parliament during 1973-74. only 6 Notes had been 
received by the stipulated due date, 14 Notes in h n e  and 7 Notes 
in July, 1975. The Committee, in particular, are unable to condone 
the unconscionable delays that had occurred in respect of the ex- 
planatory notes relating to 'Grant No. 75' of the Ministry of Ship- 
ping and Transport and 'Grant No. 53' (Chandiaarh) administered 
bv the Ministry of Home Affairs which were received only on 18th 
Julv and 30th July, 1975 respectivelv. The Committee are d i e  
satisfied with this state of affairs and desire fixation of responsibi- 
litv for appro~riate action. The Committee would not counten- 
ance such delays in future". 

(Para 2.10 of 180th Report)'. 

"Expressing their displeasure o~7er the delavs in the submission 
of the exdanatorv notes on excesses over Voted Grants and 
Charged Av~ror~riations that continued to recur despite their 
~ar l ier  exhortations the Committaa. in DarasraDh 2.10 of their 
180th Rewrt  (5th Lok Sahha\ had mecificallv dasisd. inter-alia, 
fixation of resnonsibilitv for a~nronriate action for the unconscion- 
able delavs that had occurred in resnect of the exnlanatorv notes 
relatino to Grant No. 53 of the Ministrv of Home Affairs and 
Grant No. 7fi--administarea hv tho M;nistrv o f  S h i ~ n i n a  and Trans- 
nort. While. in the li&+ of the exnlnrations now offered hp the 
mmcernea Minjstfieq, the Committee dn not whh t o  Dursue 
their earlier for fixinq resoonsibflity for the 



delays, they cannot help expressing the& unhappinw over the 
unduly long time taken, 'under some misapprehension' by the Minis- 
try of Shipping and Transport in intimating the action taken on 
this recommendation, despite the fact that the recommendntion 
was far from general, and specific action was also required to bc 
taken by the Ministry. Such delays only serves to reinforce the 
Committee's of repeated observation that adequate attention is not 
being paid by some of the Ministries/Departments to the processing 
of the Committee's recommendations. The Committee trust that 
the measures now taken for the timely submission of the Action 
Taken Notes pn their recommendations will have the desired impact 
and that such delays will soon be a thing of the past." 

(Para 3.20 of 227th Report.) 
In view of the above observations of the Public Accounts Com- 

mittee you are requested to ensure that complete information re- 
garding excesses as disclosed in the Appropriation Accounts and in 
respect of recommendations of the Public Accounts Committee as 
contained in their various Reports, relating to Appropriation 
Accounts, published from time to time, should be furnished to this 
Ministry af the earliest so as to avoid criticism from the Public 
Accounts Committee. The explanations for excess expenditure 
should be inflormative, illunminating and accurate and they should 
indicate in detail clearly how and why the variations had taken 
place and why had it not been possible to provide for additional 
funds to cover the excesses. If the excess is due to more than one 
factor the approximate amount due to each factor may be stated. 
Similarly, in cases, where information is required for preparing the 
Action Taken Notes on the recommendations of the Committee re- 
lating to Appropriation Accounts, the xecommendations must be 
examined meticulously and complete information supplied to this 
Ministry on each of the points raised by the Committee, in the first 
instance, so that back references are avoided and 'Notes9 are sent to 
the Public Accounts Committee in time. 

I t  hardly needs be stressed tliat it is d utmost importance that 
the 'Notes' for regularisation of excesses as well as action taken on 
the Committee's recommendations are submitted to the Committee 
by the due dates by this Ministry. But this would be possible for 
this Ministry only if full and complete information in this regard is 
received froml the concerned authorities in time. I t  is, thereforel 
requested that special steps may kindly be taken to ensure that 
furnishing. of information in respect of the above matters is give* 
TOP PRIORITY. 



11. RECOMMENDATIONS/OBSERVATTONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 
REPLIES OF GOVERNMENT. 

"The excess expenditure of Rs. 0.69 lakh incurred under the Group 
Head "A. 2(1)-Counsellor (Agri.), Embassy of India, Home in 'Grant 
No. 1-Department of Agriculture' attracts interest since it works out 
to nearly 29 per cent of the Final Grant of Rs. 2.40 lakhs. The excess 
has been attributed, inter alia, to payments made on account of 
terminal dues and obligatory expenses for social security and medical 
charges to a Messenger who went on retirement and to increased pay- 
ments of rent and P&T charges arising from the oil crisis and the 
inflation in  Italy. .The Comrrlittce are of the view that expenditure 
on superannuation and retirement benefits should have been foreseen 
and provided for. The additional expenditure on rent end P&T 
charges that could not be anticipated needs also to be satisfactorily 
explained." 
[S. No. &Appendix, XXXI Para 2.6 of 227th Report of PAC 

(Fifth Lok Sabha)] 
Action Taken 

It was hoped that the Messenger would continue to be in service 
for another one year. However, the Government did not agree to his 
continued employment and directed that he should be allowed to re- 
tire on the due date. In view of the uncertainty regarding his conti- 
nuation, budget provision for payment of terminal and other dues to 
the messenger could not be made. 

Increased expenditure on rent and P&T charges became necessary, 
as there, was sizeable increase in rents after the oil crisis resulting in 
high inflation in Italy. It was not possible to foresee this factor at 
the time budget provision on account of (the fact that provision for) 
rent was made for the 1974-75 budget. 

The increase in P&T charges was on account of high incidence of 
despatch of telegrams and Telex messages on account of the World 
Food Conference, This was unavoidable expenditure in connection 
with work relating to International Cooperation and could not be 
foreseen, 

[mnistFj of Agriculture end Irrigation (Department of Agriculture) 
0 .M.  No. 1(19)/76-Budget dated the 10th January, 1977.1 



"The Committee note that an excess expenditure of Rs. 7.89 crores 
was incurred under the subhead 'D.2(1)--Pensions to freedom fighters 
and their dependents, etc.' of 'Grant No. 50-Other Expenditure of the 
Mjnistry of Home Affairs', against the Original Grant of Rs. 15.07 
crores, which works out to nearly 50 per cent of the provision. Even 
after reappropriation in March 1975, of a sum of Rs. 2.29 crores, the 
shortfall in monetary requirements was of the order of 30 per cent. 
An excess has occurred under the subhead for the second year in 
succession. While the Committee are willing to concede that it may 
not be possible to foresee at the Budget stage, whether the sanctions 
which may be accorded during the year would involve any arrear 
payments, they fail to understand why a less imprecise estimation is 
not possible at the time of framing the Revised Estimates. The 
increase in the number of pension cases settled during the year over 
the number anticipated at the time of formulation of the Budget 
could also have been quantified by adequate liaison with the sanction- 
ing authorities. While deeply respectful of the role of our freedom 
Aghters, the Committee trust that in the interests of the country, 
greater care would be exercised by the Ministry in this regard." 

[S. No. 10-Appendix XXXI-(Para 2.23) 227th Report of the P.A.C. 
(Wth  Lok Sabha).] 

Action Taken 

"A provision of Rs. 15,06,70,000 was originally made in the Budget 
Estimates for the financial year 1974-75 for payment of pension to 
freedom fighters. At the time of review made in September, 1974, 
it was estimated, that the total number of cases likely to be finalised 
by the end of financial year 197475 would be about 96,000. In 
addition to this, provision for making payment of arrears in respect of 
the cases sanctioned during 197475 was also to be made in the budget. 
At the time of the review of the Grant in March, 1975, a sum of 
Rs. 2,29,00,000 was reappropriated to meet the additional requirement 
of funds. 

2. As against the anticipated sanctioned cases of 96,000, more cases 
i.e. 1,00,189 were Gnalised upto 28.2.75 giving 4189 cases more over and 
above the anticipated figure. Besides this, the payment of arrears 
materialised for a much larger number of cases than originally esti- 
mated and provided for. 

3. The excess which amounted to Rs. 7,89,42,983 occurred because 
of difficulties in assessing the precise extent of disbursements during 



a year in respect of fresh pension cases expected to be taken up for 
consideration during the year. At the stage of Revised Estimates 
also it was not possible to foresee whether the sanctions which might 
be accaaded during the year would involve any arrear payments, The 
Scheme for Pensions to freedom fighters and their dependents, etc., 
was introduced, in 1972 and in a large number of cases, the pensions 
were sanctioned retrospectively from varying dates from 1972 
onwards. Another contributory factor for excess was the increase in 
the number of pension cases settled during the year over the number 
anticipated at the time of formulation of the Budget. 

As the pace at which new cases are now being finalised for the 
grant of pension has been considerably reduced, which does not 
necessitate payment of huge arrears, it is hoped that, in future, there 
would not be wide variations between the sanctioned budget provision 
and the actual expenditure." 

[Ministry of Home Affairs O.M. No. 3415176-A.C.1 dated the 10th 
December, 19761. 



ru. RECOMMENDATIONS/OBSERV ATIONS REPLIES TO 
WHICH HAVE NOT BEEN ACCEPTED BY THE COMMI'ITEE AND 
WHICH REQUIRE REITERATION 

Nil. 



N. RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HAVE FURNISHED INTERIM REPLIES. 

Recommendation 

"The Committee are perturbed that the suggestions for procedural 
changes in certain grants made by a Task Force. constituted nearly 
four years ago, in pursuance of the Comrnittce's recommendation 
contained in paragraph 1.3 of their 49th Report (Fifth Lok Sabha), 
to analyse in detail the effectiveness of thc various procedures for 
~ y ~ e n d i t u r e  control. vis-a-vis the functioning ot the system of ~nternal 
financial control, still await being impkmented. In spite of repeated 
p~hortations by the Committee for an expenditious examination of 
these suggestions, there has been no decision yet in this regard though 
,he report of the Task Force was available more than two years ago. 
The Committee stress that finality should be soon ~aichcd in this 
matter of importance and concrete steps should be taken tcj ensure 
sounder budgetary control than what exists at present." 

[Serial No. 3 Appendix XXXI (Para No. 1.14) of 227th Report of 
the P.A.C. (Fifth Lok Sabha)] 

Action Taken 
< ( . . . . . .The present position in regard to the remaining two sugges- 

tions of the Task Force referred to in para 1.14 of the above mentioned 
Report is as follows: 

(i) Expenditure rn National Highways 

The legal aspects involved were last considered in an inter- 
departmental meeting held in August 1976, att,ended by 
Secretary Bepartment of Legal Affair$, Secretary, Ministry 
of Shipping and Transport and the representative of the 
Department of Economic Affairs. Subsequently, the 
matter was considered further in the light of certain 
observations made by the Comptroller and Auditor General 
of India and it  was proposed to refer the case to the 
Attorney General for his opinion. A draft statement of 
the ease is being finalised for the purpose in consultation 
with the Comptroller and Auditor General. Further action 



will be taken in the light of the opinion of the Attorney 
General on the constitutional and legal points involved. 

(ii) Net budgeting of works expenditure 
The matter is awaiting discussion by the Controller General of 

Accounts with the Comptroller and Auditor General. 
This is expected to take place shortly. Further action will 
be taken in the light of the conclusions arrived at  during 
the said discussion. 

The concerned authorities have been requested to take further 
necessary action on top priority basis. The final decisions 
of the Government would be communicated to the Lok 
Sabha Secretariat as soon as arrived at.. . . . . . 9 1 

[Ministry of Finance (Department of Expenditure) O.M. No. F.12(38)- 
& (COORD)/76 dated the 24th March. 1977 ! 

Further Information, 
"The latest position in respect of the two pending recommenda- 

tions of the Task Force referred to in para 1.14 of the above-mention- 
ed Report [227th Report (1976-77) of the Public Accounts Comm~t- 
tee], is as follows : 

"(i) Expenditure on Nati.ona1 Highways 

The opinion of the Comptroller and Auditor General on the draft 
statement of the case for submission to the Attorney General is 
awaited. 

(ii) Net Budgeting of works expenditure 
The Ministry of Works and Housing is examining the case in 

consultation with their technical officers." 

[Ministry of Finance (Department of Econon~ic Affairs) 0.M. 
No. F. 5121176-IFA dated the 29th August, 19771 



-- S: NO. '.-~a&'& MinisttylDepart- ~onclus iu~/~ecommendat~ns  
of Report m a t  concerned 

I. 3 3 4 - - -- -- 

I 1.8 Financo(Expenditure) The aggregate amount of excess expenditure over Voted Grants 
and Charged Appropriations during the past decade ranged between 
Rs. 3.78 crores in 1968-69 to Rs. 266.52 crores in 1974-75. The Com- 
mittee had only a year ago expressed the view that the extent of 
deterioration under some of the Grants during 1974-75 cannot be 
taken lightly and should cause concern to Government. The Com- 
mittee find that during the year 1975-76 excess expenditnre had 
occurred under 45 Voted Grants and 7 Charged Appropriations 

L 
which shows that the phenomenon of excess expenditure was more 
widely spread than in any previous year. The excess during the 
year is more prominently noticeable in the grants administered by 
the Ministry of Home Affairs, Ministry of Railways, Ministry of 
Defence and P&T Board. The Committee would like the Ministries 
concerned to take appropriate and concrete remedial measures ta 
curb down the tendency of excess expenditure under advice to the 
Committee. 

a. 1.9 do.  The analysis of the reasons for the excess over authorised ex- 
penditure during 1974-75 had generally indicated that defective 



Finance Expenditure estimation of monetary requirements, lack of proper and timely 
review of the progress of expenditure, failure to anticipate properly 
and pravide for the receipt of stores and debits relating thereto, 'in- 
adequate liaison and coordination with the suppliers on the one hand 
and the Accounts Officers on the other, absence of adequate provi- 
sion for adjustment of liabilities relating to the previous years and 
avoidable misclassifications of expenditure had. as in the past, con- 
tinued to contribute to excesses. 

The Committee find that the reasons for excess over authorised 
expenditure during the year 1975-76, as analysed and discussed in 
some details in the succeeding Chapter of this Report are quite simi- 5 
lar to those narrated in para 1.13 of their 227th Report (Fifth Lok 
Sabha). While sharing of the hope expressed by the Ministry on 
the anticipated improvements as a result of the scheme of Separa- 
tion of accounts from Audit, the Committee would urge that the 
reasons for the excesses should be analysed as scon as they occur 80 
that timely rectificatory steps cauld possibly be taken. 

Finma (Emomic ~ffairs)/ According to the revised time schedule agreed to by the Com- 
, LaboqIHeakh & Family mittee in April 1974. explanatory notes on excesses over Voted 

Welfatepepaftment of Grants and Charged Appropriations are required to be submitted 
Atomic Encrgy/Defence 
Railways. to the Committee by 31 May, or immediately after the presentation 

of the Appropriation Accounts to Parliament, whichever is later. - -  - 

From a perusal of the statement on preceding pages, it is F e n  that 



whcreas explanatory notes relating to 30 GrantsICharged Ap& 
priations administered by various Ministries/Departments were 
received within the period prescribed in the revised schedule, i,e., 
by 31 hlay, 1977, three notes relating to Grants/Appropriatioas ad- 
ministered by Ministry of Labour, Ministry of Health and Family 
Welfare and the Department of Atomic Energy were received on 1 
June. 1977 i.e., a day after the expiry of the prescribed period. 
Although, the Appropriation Accounts (Railways) were laid on the 
Table of the.House on 13 June. 1977, the explanatory notes relating 
to all the 12 Grants and 1 Charged Appropr~ation administered by 
the Ministry of Railways were furnished on 16 July, 1977. Similar- 
ly, the explanatary notes relating to 2 Grants administered by the 
Ministry of Defence. which ought to have been furnished imrnediate- 
ly after the presentation of the Appropriation Accounts (Defence) to 
Parliament on 2 July, 1977, were received on 3 August 1977, Tho 5 
explanatory note relating to the Grants administered by the Minis  
try of Cvmmunications (PkT Board) was received on 24 June, 1977, 
j.e., the day on which Appropriation Accounts (P&T) were laid on 
the Table of the House. 

Only a year ago. while recognising that there was a @rceptible 
1;. 2.3 (Economic Af fa i~s )~~provement  in the timely submission of explanatory notes, the 

LabouriHealth & Farnll~ 
Welfarel~eptt. of Atom~Committee had expressed the h ~ p e  that every endeavour would be 
Energy/Defence,Railways. made by all concerned to ensure scrupulous adherence to the sche- 

dule. Although the above observations of the Committee were 
brought tc the notice of all Ministries/Departments the Committee 
find that some delays still continue to persist in the submission 

-- -- - - .- -- 
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of explanatory notes on Excesses over Voted Grants and chnged A~ 
propriations. While three notes relating to Grants/Appropriations 
administered by Ministry of Labour, Ministry of Health and Family 
Welfare and Department of Atomic Energy were received on 1 June 
1977, a day after the expiry of the prescribed period i.e.,* 31 May, 
the notes relating to all the grants administered by the Ministry 
of Railways were received on 16 July, 1977. The notes relating 
to two Grants/Appropriations governed by the Ministry of Defence 
were received as late as 3rd August, 1977. The Committee in parti- 
cular: take a serious view of this delay and desire fixation of respon- 
sibility for appropriate action. The Committee need hardly point 
out that time and again, it has been emphasised that any delay in 
the submission of these 'notes' to the Committee thwart the pro- 
gramme of expeditious finalisation of the Report on Excesses over 
Voted Grants and Charged Appropriations and presentation thereof 
to the Parliament. The Committee would once again like to stress 
the need for making all out efforts by all concerned to eliminate the 
avoidable delays in future by ensuring strict adherence to schedule 
prescribed in this regard so that the excesses are expeditiouslg 
brought before Parliament. 

6. 2.7 Home ha works & h hat excesses over Voted Grants and Charged Appropriations 
Housing/Shipping & administered by the Ministry of Home Affairs, Ministv of Works 
Transport. and Housing and Ministry of Shipping and Transport, should per- 

sist, only serves to reinforce the Committee's oft-repeated obrrq& 



7. 2. I I Finance @conomic Affairs)/ 
Railways. 

vations that adequate and serious attention was not being paid by 
some Ministries/Departments to the implementation of the Com- 
mittee's recommendations. It seems that the instructions issued by 
the Ministries/Departments from time to time in this regard have 
failed to yield the desired results. The Committee desire that a de- 
tailed review of the existing arrangements should be undertaken 
in consultation with Ministry of Finance to devise suitable and 
effective measures with a view to remove the inherent defects in the 
existing systems. The Committee would like to be apprised of the 
resuIt of the examination and the steps taken in this regard. 

The Committee are concerned to note that during the year 
1975-76, there have been misclassifications of expenditure under 
eight grants administered by Ministry of Railways on a fairly large 
scale. Inspite of the instructions repeated in D.O. letter No. F. 11 
(&)/N&M/75 dated the 25th April, 1975, by the Ministry of Finance 
(Department of Economic Affairs). thaf the 'rec~nciliation work haB 
ta be attended to promptly every month so that rectification of 
errors, misclassifications, if any. is effected in time, resulting in 
better control over expenditure vis-a-t'is the budgetary provision' 
the Committee are constrained to observe that the important work 
of reconciliation of departmental figures with those accounted for in 
the Accounts Offices appears in-effective. 

Taking a serious view of the matter, the Public Accounts Com- 
mittee (1875-76) in paragraph 2.4 of their 180th Report (Fifth Lok 
Sabha) had observed as follows: 

"That this should be so despite earlier recommendations of 



the Committee emphasising the need for prompt reconci. 
liation of accaunts would indicate that adequate atten- 
tion is not being paid by the concerned Ministries to this 
important aspect of accounting and that the instructions 
issued from time to time in this regard have failed to pro- 
duce the desired effect. As such mis-classifications vitiate 
sound budgetary contrd. the Committee desire that neces- 
sary remedial measures should be taken to eliminate the 
default." 

8. 2.12 Finance (Economic The Committee deplore such recurrent lapses and desire that 
Affairs) /Railways. " positive instructions should be issued by the Ministry of Finance 8 

and the Ministry of Railways to eliminate such misclassifications in 
future. The Committee would also like to have a categxical state- 
ment from the Ministry of Finance whether a certificate to the effect 
that the reconciliation work has been completed by the due date is 
invariably furnished by the Internal Financial Adviser concerned 
to their Budget Division. as per instructions issued by them on the 
25th April. 1975. 

9. 2 -  16 Department of Agriculture The excess expenditure of Rs. 2.11 lakhs under the Group head 
'A-2(1) Counsellor (Agri) Embassy of India. Rome' under 'Grant 
No. 1-Department of Agriculture', works out to nearly 84 per 
af the Final Grant of Rs. 2.50 lakhs. This is not the first occasion 
when excess under this Group head has come to  the notice of the 



Committee. An excess of nearly 29 per cent under this Group Head 
was also reflected in the preccdmg Appropriation Accounts (Civil), 
1974-75. The excess has been attributed, inter alicr, to higher medi- 
cal charges, increased payments of rent of buildings and inflation 
in Italy, as in the preceding year. The Committee are firmly of the 
view that the additional expenditure on medical charges and rent 
cauid have been foreseen and provided for. The Committee would 
like to be informed of the reasons as to why taking advantage of the 
preceding year s experience, the factor of increased expenditure on 
rent and the inflationary trend following oil crlsis was not anticipat- 

. . ed a t  the time of obtaining original as well as supplementary prwi- 
sions. 

ro. 2.19 Department of Revenue & The Committee note that the excess under the Voted expenditure 
Ban king of Department of Revenue and Banking for the year 1975-76 occur- 8 

)-r red mainly unde~ the heads 'Al.(l)-Investigation' and 'A 2(1) 
Commissioners and their offices'. An excess has occurred under the 
head 'Salaries for the secmd year in succession. Against the final 
grant of Rs. 33.11 cr-ores. in the Appropriation Accounts for the year 
197455 the excess expenditure disclosed was Rs. 46 34 lakhs, Against 
the final grant o f  Rs 42 crores during the year 1975-76 the actual 
expenditure booked amounted to Rs. 42.13 crores, leaving an un- 
covered excess of abmt Rs. 13 lakhs. This excess was caused by an 
unforeseen increase in expenditure on payment of reward to em- 
ployees equal to their one month's basic pay granted in recognition of 
the 'success' of the Voluntary Disc1~m-w~ Scheme, increase in the 
cost of various stores purchased etc., and the arrears on account of 
additional lnstalments of dearness allowance. As there was usually 

-- - _  



no element of uncertainty or unforeseenability in the expenditure on 
pay and allowances, there should normally be no excess on this 
account. This has repeatedly been reiterated by the Committee in 
the past. 

The Committee (1976-77) had expressed concern over this pheno- 
menon in paragraph 2.48 of the 227th Report (5th Lok Sabha) and had 
indicated that while some variation between the estimates and 
actuals was understandable on this account, large variations as had 
occurred were hardly justified. The Committee hope that the De- 
partmert of Revenue and Banking which has again witnessed excess 
expenditure on account of pay and allowances. would take adequate I 
care in future to avoid excesses on this account 

I I. 2 23 Finance (Economic Affairs) The excess expenditure of Rs. 15.24 lakhs incurred in the Grant 
'Currency, Coinage and Mint' attracts interest on two counts. Bulk 
of it was caused under the Grmp head 'A. 4(1)--Loss on destruc- 
tion of withdrawn coins'. The total grant under this Group head 
was Rs. 85.81 lakhs, whereas the expenditure was Rs. 121.58 lakhs. 
The excess of Rs. 35.77 lakhs works out to 41.5 per cent. Comment- 
ing on the excess that occurred under this head in the year 197475, 
on account of 'purchase of metals', the Committee (1976-77) had ob- 
served that it, was a matter of great concern since the excesses 
occurred in a grant administered by the Department of Economic 
ASairs. entl-ustpd with the responsibility of ensuring better financial 



discipline. The Committee have now been informed that the Mint 
Masters/Gcncral Manager of all the Undertakings have been in- 
structed to make a realistic assessment of their requirements of 
funds at  the budget stage itself and to keep constant vigil on the 
expenditure incqrred from time to time. The Committee are not 
certain how the instructions issued to Mint Masters will take care 
of the need for accurate estimation of the difference between the 
face value of uncurrent and withdrawn coins received from Banks 
and Treasuries and the metal value thereof at  the prevalent rates. 
The Committee desire that the Department of Economic Affairs 
should review their instr~~ctions to ensure better estimation in 
future. 

The Committee note that but for savings under other sub- 8 
heads, the excess under the heads A.2. ( I )  -Ordinary Pensions, A4 
Gratuities and A. 5 Family Pension would have amounted to 
Rs. 252.87 lakhs, representing 31.14 per cent of the provision sanc- 
tioned against these heads Bulk of the excess occurred 
under the subhead 'A. +--Gratuities', where the final grant was 
RS. 476.06 lakhs and the actual expenditure was Rs. 637.76 l a k h  with 
an excess of Rs. 161.70 lakhs. There occurred a similar excess of 
Rs. 24.94 lakhs under Grant 'lo--Pension and other Retirement Bene- 
fits' in the Apprgpriation Accounts (Civil) for 1972-73. The Corn- 
mittne would urqJ that recurrence of excess under this head should 
be avoided by better coordination and liaison between the Minis- 
of Finance who control this grant, and the Accounts omcers, who 



arrange and account for pension payments. The Committee would 
watch the inlprovements effected in this behalf through future 
Appropriation Accounts. 

13 2.29 Deptt. ofRevenue Sr Banking The Conmittee note that of the excess of Rs. 1,12,99,534 under 
the Grant No. 39-Opium and Alkaloid Factories, a sum of 
Rs. 81,57,455 is the result of double adjustment of expenditure on 
certain purchases of opium for the factory a t  Neemuch and the 
Accountant General in whose books it was erroneously adjusted 
and he could not rectify it before the close of the accounts for 
1975-76. The Committee had in the past repeatedly expressed con- 
cern a b ~ t  the significant misclassifications and erroneous adjust- s! 
ments in accounts that occurred in certain Grants and had hoped 
that the reconciliation of expenditure booked in accounts with the 
departmental figures would be done promptly in future. The Com- 
mittee are of the view that double adjustment of expenditure is a 
serious error in the proper upkeep and maintenance of books of 
accounts and could and should have been detected if adequate at- 
tention had been paid to prompt reconciliation of departmental 
figures with the accounts figures. As misclassifications and errone- 
ous adjustments vitiate budgetary controI. the Committee desire 
that prxedures should be tightened up and responsibility, parti- 
cularly at the supervisory level should be fixed, for appropriate 
action whenever such lapses come to notice. 



The Committee find that the remaining excess of Rs. 31.42 lakhs 
is mainly due to delayed adjustment of debits on account of customs 
duty on Cadeine Phosphate imported. This is not the first occasion 
when an instance of this nature has come to the Committee's notice. 
During the year 1972-73. an excess of Rs. 1.90 lakhs had occurred 
under the Grant due to belated adjustments of past liabilities of 
Rs. 11.90 lakhs on account of duty levied on the import of codeine 
phosphate. In the opinion of the Committee recurrence of such 
excesses could well have been avoided by a closer watch and con- 
trol over recurring liabilities of this nature. 

The Committee find that the overall excess under the Appropria- 
IS. 2.36 Finance (Economic Affairs) tion "Interest Payments" after setting off savings comes to Rs. 7.34 

crores. It is significant that but for the savings. the real excess 
would have been much more. The Committee are not satisfied with 
the explanation furnished by the Department that adjustment in 
accounts could n3t be effected before the close of the financial year, 
for according to the Department itself. prompt reconciliation of de- 
partmental fiqurcs with the figures booked in accounts could have 
been  don^ avoiding the excess. The Committee can only hope that 
excesses of this nature will not recur in view of the departmental- 
isqtion of Accounts. Thep would like to watch improvements in 
thiq Fehnlf through sl~ccwsive Appropriation Accounts. 

16. 2-39 -Do- Even though the excess expenditure of Rs. 163.85 lakhs under 
Grant No. 41-Other Expenditure again administered by the Budget 
Division of the Ministry of Finance resulting from erroneous adjust- 
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ment in accounts, does not require regularisation, in terms of para- 
graph 7 of the 16th Report of the Public Accounts Committee (First 
Lok Sabha), the Committee are concerned to note that timely re- 
conciliation of accounts was not done as a result of which the 
erroneous adjustment came to notice only after the close of the 
accounts for 1975-76, when it could not be rectified. The Committee 
would like the Ministry of Finance to examine the lapse with a view 
to seeing that such lapses do not recur in future. 

I 7. 2 -43 Health & Family Welfare 
The Committee note that an excess expenditure of Rs. 6.20 crores 

was incurred during 1975-76 under various subheads in  the Capital 
Section of 'Grant No. &Medical and Public Health', against the 
original grant of Rs. 32.04 crores, which works out to nearly 19 per cent 
of the original provision. But for savings under other sub-heads in 
the Grant, the excess expenditure would have been as high as Rs. 8.30 
crores, i.e., nearly 25 per cent of the original provision. The Com- 
mittee find that out of an excess of Rs. 385.32 lakhs under head 
'AA.l(l) (3)-Purchase of materials in India and Axroad', a sum of 
Rs. 235.51 lakhs was due to the belated adjustment of debits for 
stores received by Medical Stores Depots in 197475. Again, the 
excess of Rs. 101.58 lakhs under head 'BB. l(1) ( I rNat iona l  Malaria 
Eradication Programme (Rural) ' was due to belated adjustment in the - 
accounts for 1975-76 of debits raised in 1970-71, 1973-74 and 1974-75 



18. 2-46 Home AfFairs 

in respect of procurements through DGS&D. It is not clear to the 
Committee why the liabilities on account of stores procured in 1970- 
71. 1973-74 and 1974-75 could not be anticipated earlier, at  least a t  the 
stage of the Revised Estimates. The Committee find that their earlier 
recommendation made in paragraph 2.19 of their 134th Report (Fifth 
Lok Sabha) 'for better coordination with the Suppliers' Organisations 
and the Accounts Officers' have failed to produce the desired effect. 
The Committee desire that the recurrent lapses on this account may 
be seriously looked into, with a view to fixing responsibility at  the 
supervisory level and in order to avoid recurrence of such excesses 
in future. They would like to have a report in this behalf. 

The Committee note that the excess expenditure of Rs. 5.84 lakhs 
occurred under sub-heads 'A. 1-Central Reserve Police, A. 2 ( 1 F  Q 
Directorate General of Border Security Force, A. 4--Assam Rifles and 
A. 8 (2)-Charges paid to other Government Departments' etc. Excess 
expenditure is inter alia attributed to revision of pay scales of officers, 
payment of additional dearness allowances etc. The Public 
Accounts Committee (1976-77) had in paragraph 2.48 of their 227th 
Report (Fifth Lok Sabha) expressed concern over considerable excess 
expenditure incurred under various grants on account of increased 
disbursement of pay and allowances, in pursuawe of the Government 
decision on the recommendations of the Third Pay Commission and 
had hoped that all Ministries/Departments would take adequate care 
in future to avoid excesses on this account. The Committee would 
reiterate its earlier observation contained in ~aragraph  2.73 of their 
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Administrations so that the excess, if any, over voted grants is mini- 
mised, if not altogether avoided. 

Shipping & 
Wing) 

Transport (Roads The Committee note that the gross excess under the head 'A. 2(1)- 
Maintenance of National Highways' of Rs. 257.36 lakhs represents 
about 14.3 per cent of the original budget provision. The excess un- 
der this head has almost become a recurring feature. The reasons 
attributable to the excess are that extensive repair works were under- 
taken on the National Highways damaged by heavy rains in various 
parts of the country and increase in cost of material and labour for 
maintenance works as compared to the norms prescribed by the 
Central Government. The maintenance and repair works are under- 
taken by the various State Governments who are the executing 
agencies of the Central Government for the development and mainten- 
ance of the National Highways. The Committee are unable to under- 
stand why the increase in cost of materials and labour could not be 
anticipated in close and functional coordination with the State High- 
way authorities and fully provided for while framing the Revised 
Estimates, if not earlier. It seems the instructions issued in the 
past have had little effect in improving the budgetary procedures and 
controls in the Ministry. The Committee would in particular like the 
Ministry to examine critically specific steps taken in the implementa- 
tion of the instructions issued repeatedly by them to tighten up the 
budgetary procedures and controls in order to identify as to what 
further steps are necessary to contain the recurring phenomenon of 
excesses over voted grantslcharged appropriations. 



21 2-58 Deptt. of Atomic &orgy The Committee note that during the year 1975-76, but for savings 
under other sub-heads, the excess would have been over Rs. 6 crores 
under the Capital Section of Grant No. 96Nuclear  power Schemes. 
The uncovered excess was brought down to Rs. 29.34 lakhs, which 
highlights the extent to which the estimates have been over-pitched 
in respect of certain items of expenditure. That adequate attention 
is not being paid to careful and realistic framing of estimates of ex- 
penditure is evident from the repeated instances of wide gap between 
the Budget Estimates and actual expenditure. The Committee would 
like to impress upon the Department of Atomic Energy the need to h3 
exercise greater caution and realism in framing their estimates in 
future. 

They would also like to have a report on the outcome of the claims 
for refund of excess duty paid which are reported to have been lodged 
with the Customs authorities. 

The Comittee note that bulk of the excess of Rs. 61.26 crores under 
Grant No. 19-'Defence Services-Army' is attributed to Pay and 
Allowances of Army (Rs. 19.78 crores) due to upward revision of 
ration allowance of Other Ranks, arrears of pay and allowances etc. 
and Ordnance Factories (Rs. 34.78 crores) due to more materialisation 
of supplies and increased requirements and adjustment of debits for 



24 2-65 Defence. 

customs duty. The Committee are of the view that since there was 
usually no element of uncertainty or unforeseeability in the expendi- 
ture on pay and allowances, there should normally be no excess on 
this account. The Committee find that an excess of Rs. 8.93 crores 
was attributable to increased tariff rates of water and electricity 
supply and the cost of works services and special repairs etc. They 
also feel that the factors of higher materialisation of supplies than 
anticipated and ajustment of debits, could have been anticipated 
more precisely at least a t  the time of obtaining supplementary 
grant in January and March 1976 and by a more effective coordi- 
nation and liaison with the suppliers and the Accounts Organisafions. 
That this was not done is regrettable. The Committee trust that 
sounder budgetary control will be exercised by the Ministry in 
future to avoid recurrence of excesses of this nature. N 

C-l 
c. 

The Committee observe that an excess expenditure of Rs. 7.42 
crores under Grant No. 21-Defence Services-Air Force has been 
attributed to increase in rates of pay and allowances, higher trend of 
expenditure than anticipated on transportation charges and increased 
expenditure on P.O.L., rise in prices, delay in payment for supplies 
and in execution of repair works on Air frames and engines. Only 
last year, the Committee (1976-77) had, in paragraph 2.36 of their 
227th Report (5th Lok Sabha) observed: 

"The Committee have carefully considered the explanation 
offered by the Minist~y of Defence for the excess expendi- 
ture of Rs. 9.21 crores under 'Grant No. 21-Defence 



SerDPces-Air Force' and are of the view that much of the 
expenditure could have been foreseen and adequately pro- 

vided for by a more effective monitoring of materialisation 
of supplies and receipt of debits, relating thereto. For 
instance, since the escalation in the prices of P.O.L. pro- 
ducts became effective from 2 March 1974, in the preceding 
financial year itself, the Committee are unable to appre- 
ciate why the additional liabilities on this account could 
not have been foreseen and estimated more realistically 
and provided for at least in the Supplementary Budget. 
It should have also been possible to provide for the pay- 
ments relating to supplies made prior to 1974-75 by closer 
corndination with the suppliers on the one hand and the 
Accounts Officers on the other. The increased expendi- 
ture on repairs/overhaul of air frames and engines and 
additional payments for Viper engines should have also 
been anticipated and adequately provided for. The Com- 
mittee note that tighter budgetary discipline is now being 
attempted through closer watch over the flow of expendi- 
ture and that suitable instructions have been issued to 
ensure, in future, better anticipation of liabilities, for 
making timely additional provision, wherever warranted. 
The Committee hope that these measures would have the 



Defence 

26 2.69 Communications (lVcT Board) 

desired effect and that excesses on these accounts would be 
considerably minimised in future." 

The Committee are surprised to note from the explanatory note 
offered for the excess in 1975-76 that even though the ekcess expendi- 
ture under pay and allowances @s. 3.35 crores) and transportation 
charges (Rs. 2.13 crores) was anticipated to a certain extent even at  
the time of finalisation of the Revised Estimates, this could not be 
done more accurately, resulting in a net excess of Rs. 7.42 crores 
under Grant No. 21-Defence Services-Air Force. The Committee 
would like to know the reasons therefor as also the steps taken for 
more accurate estimation of expenditure in future. 

The Committee note that an excess of Rs. 11.95 crores O C C U L T ~  
under Grant No. 17 'Capital Outlay on Posts and Telegraphs' during 
the year 1975-76. There was an excess expenditure of Rs- 9.04 crores 
under this grant during the year 1974-75 also. The Committee would 
like to know why the increase in costs and quantities of telephone 
equipments, and increase in procurement of general stores could 
not be anticipated and provided for. The Committee were informed 
by the P&T Board in February, 1976 that a decision had been taken 
to purchase articles required solely for the P&T Department directly 
and not through the agency of DGS&D, which was expected to im- 
prove the Budgetary control. The Committee would like to observe 
through the next year's Appropriation Accounts how far direct 
purchases have improvd the budgetary control. 



27 2-73 Railways The Committee find that excess expenditure occurred under 12 
Voted Grants out of a total of 23 Voted Grants and under one Charg- 
ed Appropriation out of a total of 12 Appropriations administered by 
the Ministry of Railways aggregating Rs. 85.79 crores. The percent- 
age of real excess works out to 10.76 under Grant No. 8 and 16.18 under 
Grant No. 16. That the position should deteriorate to this extent 
after the year 1973-74 which did not witness any excesses, calls for 
concerted effort to identify the reasons for deterioration with a view 
to adopting appropriate remedial measures. 

The Committee note that the excess expenditure under Grant : 
No. I L O p e n  Line WorbCapi ta l ,  Depreciation Reserve Fund and 
Development Fund, has almost becomes recurring feature- In 1975- 
76, the excess expenditure was Rs. 46.04 crores against Rs. 16.79 
crores incurred during 1974-75. There was also considerable excess 
of Rs. 9.24 crores under this Grant in 1972-73. The excess during 
1975-76 occurred on all the Railways except Central Railway and on 
the Chittaranjan Locomotive Works. The Committee find from the 
note dated 15-3-1977 that the Railway Administration had brought 
the Committee's recommendations contained in paragraphs 2.45 and 
2.46 of their 227th Report (5th Lok Sabha) to the notice of the 
General Managers of the Zonal Railways and Production Units, for 
a through scrutiny of the reasons for the deterioration in the posi- 
tion of excesses during the year 1974-75 and for exercising greater 



care in future in estimating their requirements and for framing their 
budget proposals realistically. The Committee trust that the im- 
provements effected would be reflected in the future Appropriation 
Accounts. 

29 2-75 Finanm (Economic Affairs) Subject to the above observations contained in the preceding 
paragraphs of this Report, the Committee recommend that the excess 
expenditure referred to in paragraph 2.1 of the Report be regularised 
in the manner prescribed in Article 115 of the Constitution of India. 

30 3.7 Finance (Expendime)/ De- The Committee find that while 25 Action Taken Notes were re- 
fenceworks & Housing1 ceived by the due date ie.. 28 February 19'77, five notes were re- 
Home Affairs ceived upto 3 months after the due date. There was delay of the 

order of about a month in three cases. Two Notes were received 
in April 1977. Of these, on pertaining to the Ministry of Home 
Affairs was received on 14 April 1977 whereas the other draft Note 
from the Ministry of Defence was received on 26 April 1977. Yet 
another note from the Ministry of Works and Housing was received 
at  the end of May 1977. In one case, pertaining to the Ministry of 
Finance (Department of Expenditure), Action Taken Note has not 
yet been finalised by them The Committee take a serious view of 
the persistent delay taking place in the submission of Action Taken 
Notes and would like to be apprised of the measures contemplated 
by the Ministry of Finance to ensure that final Action Taken Notes 
on the Committee's recommendations are invariably furnished to 
them within the stipulated time limit of six months. 



31 3-8 Fhance (Expaoditm) In reply to quite a few recommendations (cf. S1. Nos. 1, 2, 7 and 
16), it has generally been indicated that with the introhction of 
the schemes of Integrated Financial Advisers and Separation of Ac- 
counts from Audit and the introduction of departmentalised account- 
ing system, i t  was hoped that greater post-budget vigilance would 
be exercised by the Ministries for effective control over expenditure. 
The Committee would like Government to make a periodical analysis 
of the position in regard to excess grants obtaining prior to and after 
the introduction of the scheme of separation of Accounts from Audit 
and also the extent of improvement brought about as a result thereof. 
The impact of the move so implemented should be reflected in the 
Appropriation Accounts of the current financial year. 

31 3'9 Do. The Committee would like that final replies to the recommenda- 
tions on which interim replies have so far been sent are furnished 
to them, duly vetted by Audit, without further delay. 

33 3 18 Finance (tEconomic Affairs)/ The Committee are once again constrained to observe that inspite 
(Bxpgldimd Shipphg & of repeated recommendations by them for an expeditious examina- 
Transport tion of the suggestions made by the Task Force over 3 years back, 

no finality has yet been reached in this matter of importance, with 
the result that excess expenditure mainly in the grant relating to 
the maintenance of national highways has become a recurring fea- 
ture over years. Surprisingly, the excesses under the head 'A.2(1)-- 



Maintenance of National Highways' during the year 1975-76 were 
as high as Rs. 2,57,35,778. In their explanatory note, the Ministry of 
Shipping and Transport (Roads Wing) have indicated that 'the ex- 
cess was mainly due to extensive repair works undertaken on the 
national highways damaged by heavy rains in various parts of the 
country and increase in cost of material and labour for maintenance 
works as compared to the norms prescribed by the Central Govern- 
ment'. The Maintenance and repair works were undertaken by the 
various State Governments who are the executing agencies of the 
Central Government for the development and maintenance of nation- 
nal highways. 

The Committee would, urge that final action on the recommenda- 
tions specially aimed at streamlining budgetary procedures be initi- 
ated without further loss of time so as to ensure sounder budgetary -J 

control than what exists at present, particularly in respect of certain 
grants administered by the Minisry of Shipping and Transport. The 
Committee have also dealt with particular excesses relating to the 
grant 'Maintenance of National Highways' that occurred during 
1975-76 separately in Chapter I1 of this Report. 
- -- - - - 




